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REFERENCE BY THE SPEAKER
Reported loss of lives of 14 personnel of CRPF in an ambush by naxals
in Sukma district of Chhatishgarh on 1* Dec., 2014

AEA & : A FERAT, 1 fGARR 2014 B BRG ® gHAT ol H Taafera
ERI U oeR [ T gdel § d=id Rod gford a7 & a1 AfaaiRal dfzd 14 Sam &
TEIE B &I @ el gl
HHT 39 HIIRAYY ATcihdral 89l | yHifdd gRaRi 3R gl & g8 3R fel R
TET WM AT B | 31d qoT fRdwal & T § $5 & & forg A Wt @
11.0% hrs.

The Members then stood in silence for short while.
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... (aer)
AT STEA& : Ueb Ae 39 A8 a1 |

... (Er)
ARG Jeq& ¢ G A6 FT AR BT § 37T T8l I @ gl A @sh S 3y
qifert |

... (Fagm)

AR STeA8t @ § JATUDT YR BIed § dle DI ATER G|
... (cgagm™)

it AfcatdTola @SN ([ea) : AEIGA, I8 S gEd fifReR..... (@)

A SMeTE 2 3D Yeo-ARM & HIF 9 57 R 87 There are so many notices of

Adjournment Motion.

... (Interruptions)

[T 31eA8T : 3T U e Hfp |
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2 afcerbrols @S : S &1 USOHe AR §, olfhd 8A1 Sl 3foie 39 W o g, that
is highly objectionable language used by BJP ministers flaring up attention as

reported in today’s Indian Express newspaper dated 2™ December, 2014. a8 ggd g

TE@qul & gl I8 UH AHR AW gl ... (R1@uE) SHE <9 Jifenel B @ gl .. (raum)
gAY UBd Wl SR IscH B gD @l ...(FAEH) TS AU S AHI ARE @Ryl

... (cgayr)

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Shri Rajeev Satav, Shri K.H. Muniyappa, Shri K.C. Venugopal, Shri
Deepender Singh Hooda and so many others.

The matters though important enough do not warrant interruption of
business of the day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjournment Motion.

... (Interruptions)
AT STEA& : 3T S d18 § ISl Fehdl o
.. (o)

e e w5, amar IR T TR ST w5 dun Wwd ert @t (sft wH. ddemn
qAE) & 3T AN 7 I8 | Afeds Ry g1 ... () TWiex ABledl IThT LT B b
qIE TN Fel | A BT 8 P SRgaR § $B BUT 8, U ADR B18H Pl TSl Bl
Y, T8 PIS YT &l gl ... (agm) & f ar T8 genl . (craer) E(a:rcr%n-—r) & ol
fawal w® 7@t H9 & forg IR 2. (@rau) oy Afgad MRy, (sraem)

HON. SPEAKER: You can not raise it at any time. [ will allow you afterwards.

... (Interruptions)


pandey
ont by b1.h 
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SHRI M. VENKAIAH NAIDU: There are other important issues. Try to
understand that. After the Question Hour, the Speaker will take a view on
whatever notice given by the Leader of the Congress Party. We are ready to
discuss any issue. ... (Interruptions)
HON. SPEAKER: I have said: “You give a notice. I will allow you to raise it but
not Adjournment Motion.”

... (Interruptions)
11.06 hrs.

At this stage, Shri Jyotiraditya M. Scindia and some other hon. Members came
and stood on the floor near the Table.
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11.06 V2 hrs.

ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Q. No. 121 - Shri K. C. Venogopal — Not Present
Shri D. K. Suresh. — Not Present

Shri Ganesh Singh
... (Interruptions)

A areaet @ oY g SN, puAT ST uR gfeu|

(Q.121)
it Torer Rig : srener ARG S, # onuds Wemw { W A wEley St ST aTedr §

for o ufaumett & @ie & U ST SRIGH Ty O 8, S8 SWhRedaR 3R Uferor &
SRRA 2| ... (FqG) U1 984 8 A @ bl Hadr 2. (@Egr) # o Sue & |,
ALY W AR fUsel 5 ATl 9 '|iS ¢®! FRRERET &1 o &1 &l g Sk fafr=
TE B Wl BN AR W BT gl (FagH) dAfeT gfawrsi &1 g <7 & o
SHRSEAR @1 9gd J! Al gl ... (agr) # AT HA S W A8 A1 Aredl g b
YR WRBR DTS YT UANLT0 Bvg BAN AT, Al U1 &7 H Wl off &l 87 ... (haer)
ST e axar g 6 9 gfowiel & @i # AR w8 H . (@3agT)

SHRI SARBANANDA SONOWAL: Madam Speaker, the hon. Member has been

taking so much of initiative to promote sports in his constituency.
(Interruptions) 1 am thankful to him and assure him that we can set up a sub-centre
of SAI. This matter will be looked into. ... (Interruptions)

11.07 hrs.

At this stage, Shri Kalyan Banerjee and some other hon. Members came and stood
on the floor near the Table.

... (cgayT)

AT STeA& ¢ 2 ol IABHS |

... (cTayT)
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SHRI C.R. CHAUDHARY : Hon. Speaker, thank you very much for giving me an
opportunity. ...(@Egr) # AT HA S A 3T AT $O qd ST dled] § (b 92 &
IrHior & W Wicd US 1R B 9 T o @ oy STl &M e @ ol WY siawIahdr 2
..(e@gr) # #H St @1 g=rEe o =R B S9N 9gd Solave waE o gl L. (@rEeT)
M fEpe # W 39d IR # W AR gl ...(Fau™) A MUy fded ® 5 1 =

eFd ddd IR Tlies #Asfelke €, ...(a7awm™) Those boys and girls who secured a medal

at the national level in the secondary and senior secondary should be given

scholarships. ...(@gr) S9! BRI & S @1RY, because they are from humble
and poor background. ...(=r@g™) I8 | MR B0 &R d=3 MW G| .. (@ragm) #
AT ITERY <1 ATEd] § 1o ISR H, WX FHGR &3 & AFR el # Jear Usp ®IF g,
Bl 9gd TN dHURSS B FS(BAl U W ol (FauE) S das), gd, s 3R
e ¥, UM Mes HSfoRed © offhd Il Pl WhioReiu 8l & W1 &

gl..(@au™) We can collect money through charity and give scholarships to

them....(@@g™) &1 WHR A1 AU & VA D15 Ao 2 D wWied 9 ™ 3 Tee
fed U &) dTel gedi B Bragia el F6? . (QIaeT) I8 37 M U2 2., (1qem)
SHRI SARBANANDA SONOWAL: Madam Speaker, for a meritorious sports

person, this Ministry is always taking a positive initiative to encourage them.
Definitely this matter will be looked into. ... (Interruptions)
HON. SPEAKER: Shrimati Hemamalini.

... (cgaygm)
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(Q.122)
it fRmera ga : sreue WEIGAT O, WRHR T 10T SR H &l § {6 SR/ 10343 Ao

ey g1 ...(c7ag™) BT BiCeEH WeleM Tae 9gd 8 Aew@yul ol (FagH) A U 3Ms. 4l
H e RO 2l . .(e@gm) el @ Ri iy & WeR & g H & T
offl...(@ag™) 3 S, 2014 BI ME.1. 7 I8 RAIC & gl ...(@e™) ITH S97 Hel & & 59
SO H S QAL @ gY 2L..(@u) 9 99 & SLELdl B HH | HH 15-20 FRrerdd
JHAH PR I ©l...(FEuF) I§ 9gd WIRI AWl §1 9 15 | 20 gk Shed &1 Jeas

TR I T 39 W H AT A Wt SIREFR B YoiaE T W B, AR IR Woiae I B

g T A TSRedd UNide I %8 8, dre A1 I B Saduiic &l Woide 9o 8T AT
HRA TRBR 1 difersdl 1 W 8, 25 U Y M @ 7 RUIe g, afg oy weft @1 7 =9
BN ® TR TR G | .. (Fau) AR 37U AeIH | A "eled 9 AL U © P oSl
@ Rue 4 WOffre s ok Wfifvs afdd @ an § s e w1 21 s8d &8
TSI & i UBHIBIRY 1 JAlfSS 8l § 8 8, d AOSS 78l ©l... (qaem) S gfderar o
65 TGS & S YfFeRR wiie T8l o9 # o §Y .. (@u™) ST 9 dHad 17 W 8
o THHIIRY &1 ARG 21 # U Aed I S aredl g b 59 amgdl & Rure &
MR W fora @Ml IR A3 A2IGT 71 SUKIE &1 HHT qof (HaT 87

3t fe=1 RG] ¢ srezed Heledn, AT Fa 1 9l ®el © (b uI-9Hg W ARd! Bl AR
W E ® AT A I8 TR 3Ms © 6 $o IR Wi € o ARl 9 deR 9Rd & 3o
USRS & A1 | VAT M ganl @ & O R <9 @ fhfeda Sxeree o
et & &1 ST gom © iR Q¥ & W # SHH! SRR U1 & HRY | M 91 &1 St
AT AT &, AT AT 7 AT B8 8, WRA ABR Bl 3R T I WIS PR o1 T
gl...(cagr) ot Il W Mfufafedt wer A 8, 9 BiE &R BT SR T8 of Jhd |
S Al W TN GFHE H P IR ANl g1 PR o¥ & Radh DI B BN A I
TToel & Raed ff e SR 8rft... (craer)

sit ¥t g9 : orede WEIGYT, T <% H Sl UASIBN B, 4 Bdd SIhRGHeR HIviae Bl 8
T AB W T AW D AR B9 H o gY §, R TEIfad # o gy g
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Frafered § o g7 €1 iR a1 3R § T HHA B AR BN B AT M T Redwe o
S 6 el 377 @ Siiid AMA o Bld &, A9 377 § N [gSH & IR H WA DIC DI
S oE B W B @ Siofic & IR H, N Iged & IR H 39 QU H Iiced B
UG Aded IE © [h FoRd 9o @ @ gl (@@gm) Weel H RO dEd g,
THHIIRY e, 1976 3R THUIARY Uae, 2010 ¥ 3ifee daar 7 — ‘Audit is of the view

that the Ministry may bring suitable amendment in the Act to issue instructions

regarding maintenance on FCRA Act.” #%1 &g ¢ & 39 <o # R\, Taaferen,
HedRel RNGH, DHodvel gTdo AT GUH DI D Sofc & RIAT® AN 1 gY | UIfhr
® URITSY SH] HER & Sfdbaradl d ferd €1 § Siean =redr g 6 o g R us
A € & UHRISIRY Uae, 2010 W U AMerdal TR fhal Y 3iR Teb 741 Uae ol

SU? WRHR 59 N H RAT TG AT & 27

3t frva Refisy : A, 30 e w0 | <@ B AELIHAT 2| AFAT FET 7 Sl Fal 7, A
AT § P PTHT HAS AHET MY Bl d R R arear g 6 Oy Adieng & w1 A
UTSiiaS Relcs 3l 23 SIS & A I=M Al DI 8 3R B § HAGaRA A T gl
gfeld & 81 Al BAA AV &l §9D 3felTdl AT Fa 1 a1t fo fafafedi & av # wear
g, WHR & GG § $T-FT &, oifh g 9 UHHIRIRY Vae # I &l |§aTd 8, I8 U
Wﬁm%lﬁwmﬁmﬂ%?ﬁ—waﬂ#aﬁmﬂaﬁﬁlmw
AT 2| SIS ARG B9 & 918 9 O RST Bigd dd §, SUd R A W g 95
& W HEH IR T SR M W B A SR BT 999 <d § fF R SR ¥ SR
WHR B 3R ¥ I8 Raelhs & Hrars enft . (raem)

- 3remet ¢ o QiR Yo dleR) - SufRia T8
oft I g - SufRa =8

Mt snfeeer |
AN anfewrrer @ H A A S W ST A@redn g 6 UWHieRy & Rl a1 Seete
B dTel USIAT T2ie 3/@ deb U QX1 o@l-SiRdl ST A8l {6l 8 3R S9& aw #
SHEN ® R 7w Rl oik we faRiedh wfafafer & fora € . (@) & fEa
ATl & Rac® g T PIRATS gs ol A HA S A ST A b U AT Sl TS



KM Rao
Cd by d
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et ofik g fRie wifafaf & fo € 89 W aRas &9 & fIv WRGR M RIT HeA
IO S % 87 ... ()

st fovw Refieg @ Aerean, ol 89 qarn {6 891 dRas Yo $l § 3R &9 8R4 el
AN @I Afew W AT B 39D AT FHANT JMSeRd HRIHA Wl TR W Bl 8 AT Dl
AR A AN B AR W § B T .. (Fau) 5 R 3 oy W RET wigd T8 Ha A
3mues Rae® HRars # Brft 3R Uedt Wt el AR Uy IF6T QX1 ART &, SHHT § A
[ER BT § G, FIP IR qAM A ST&T FHI o, {1 TS 89 dotae [l & 3R
fFaeTT THTSE oM 31l 9Tt § BH SdT @RI T W € Adhd 2 ... (Fragm)

HON. SPEAKER: The House stands adjourned to meet again at 11.30 hours

11.18 hrs

The Lok Sabha then adjourned till Thirty Minutes past Eleven
of the Clock
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11.30 hrs.

The Lok Sabha re-assembled at Thirty Minutes past Eleven
of the Clock.

(Hon. Speaker in the Chair)

it AR AR (HfeER): 3Newed HBIGTT, MY ITA ATH! H@rgy | .. (Fragm)
11.31 hrs

At this stage, Shri Jyotiraditya M. Scindia, Shri Sultan Ahmed and some other hon.
Members came and stood on the floor near the Table.

... (Interruptions)
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11.32 hrs.
ORAL ANSWERS TO QUESTIONS-Contd....

[ & : U 123 - ) 9o ¥ |

(Q.123)
st Wien g 31ewel 98Iy, WXBR 7 39 U P dd § hal § fb 9§ 2010 ¥ 63 < B

A 77 FHSII §U 21 A WS a1 WERd & &F H, Bdd ydud iR 7S & A &
&3 ¥ gY 21 ...(FqgM) B9 AMUS AW W WHR A ST ded ¢ b 63 <= & A1 Sl 77
TSI Y B, ST GHSial B BRTEAT B H S <9l 7 ot 9% a1 Feaw fHar 7 eI
$9d ol 99 § $1 IRhR g fha1 @9 & BT AN 27

# AEANS BTGNS HaRAT :  37edel Feled], AT GG o Sl U7 U8l 3, S9 ddy
H AR HE € 6 63 @ & W 77 TRR f6Y 2. (2rae) IF1 <9 § S Sl g g,
AP A IgW PV 9T IR fhami o RIT § IR o1 gl ... (FagH) 98 qEsiidl
faepra, AHan o, Jewads, sngfe oMt ik 7Ll & wreaw | qifdd Inrar, bai ol
ofl, AR AR DI A B B U goN Bl ... (FauE) I Su B I FHI |
4 g3l 2l .. (aem)

it wion Rig ;. eremy wEGE, {9 S waTd goT ®, 9@t warg WA Sff 9@ feam| g ger
5 g a1 |@siian gonm 8, SS9 99 & Haaad # fhay 19 @9 80 iR &s
DR BT 3HD braad= H fbhar Jgaria =g gen? @21 S 7 ol 9% B S Sfarq o
2, Sl BT YT Qe IS B

St AIEAHTS HAUGIE HaRAT : A 3fede Feled], 39 |Asid & dgd aMFil o2l &
o1 Hife g gl ... (@Ee) S SR & BN AABR -9 d8dh) PN # ISER H4
¢ Wehdl B, 99 W i B ol ... (FIUF) $HD STl AT Dls WA ol (hAT Bl
.. (g M-S H S @ g7l &, baol 98 ol 5ol ¢l ... (Faem)
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ARG el @ AT AT G SH-37H ST W a9 Sigd | #9 bl ard qHe ol
2 fIU 31T Fq SOH-30 S8 W) S8 |
... (9Er)
A 37EA&T ¢ 3T U & I qR-aR A bifog | # qret & g
.. (o)
AT S7e& ¢ 3MY 1 W favary S|
... (9Er)
A e ¢ § 99 fAwg &1 & 98 sars ax) @ gl [ have asked him. This is not

the way, please.
... (cgagm)

11.34 hrs

At this stage, Shri Jyotiraditya M. Scindia, Shri Sultan Ahmed and some other hon.
Members went back to their seats.
... (cgagm)

A AL ¢ 3MMY PHlg AR Tl A DHIFTY| HUAT B MY G -39 S8 SA1SY |
.. (o)
AT S7eA& ¢ 3MU el g3 R A1 fawary FIfgl Please go to your seat.E
... (caaym)
AR 31T ¢ AT <1 Sff, 31T R WX fagary iy |
e fadra w3, A SR wERt TR SuTHA HAl dun W™ Bl wAt (st uw. ddam
qAAG) : ALY e S, Wl H P el A O vy & ar § iy e Ht g, 98

SR 9 YR B # 3 WIHR dRal gl S'M Ydoidea 1 arell, 84 Al ol o
AR § Sl BUT & S <@ & d16.... (FIHT)
AT 37eAe ¢ 37 a7 a1 Yl This is not the way.
... (cFaEr)
A D& : U Sfl, AT a7 DI [ Al Aoy |

... (cgagm)


RAJNI
Fd by f1 
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A JeAel @ U 91 e B g
.. (ere)
AT e ¢ o g ofl, ST 95 Syl ot I@ A g TE g8 Tl ST S1uE A g
SUEASEEINN
.. (erer)
# TH. dban g : AT H T T 2 IR PV J@ERI H AT AT 21 3T AN A S 39
IORT 8, 9 AN WSl H QX1 v o, (saer)
2t 3R Yo TR (TERWYR) ST BH qlel SAD 916 AHY U AT (F9ET)
A J1eheT @ U 1 41 BIel 87

... (@agm)

o TA. =M ARG : MY gd AT © MMIPI Uscl & AGQH ol 8, H§ 1 $% ... (Aqe) |
R SN, A HE & P &F Fad # &, B Pig 997 Y41 @1 2 a1 S I8 & foy ggfa
21 3T AN < 9 UG # Afed foar] wfier #eq Ue &d & 918 3MUD! e &I T
<M, q9 YD FATYA| T AW T byl JH gl WY R @ B A § AR gl A
Pl © fh g AT #3 Sft 9 91 Bt ® | A HE Sff 39 fawy § ue o v &
forg IR €1 31y Hiehr Y, 98 W Ak B |

A 3T ; Ig IRAIBAT 8, BT 8l Alfey|

.. (erTE)

@Il YRIHRU SN HA@d H Aqod 7l (|redt o Sifa): A areget Sil, #RT SNt
e & de} © daaed | (Bl DI g UgAr Bl Al AT AR T 2l Al S q| W g A
fepell 2, § fad & We whe ol g 3R WPHR il gl

A Y : WS Ube [hAT AT 81 IRGd H & U Bl drold AHI &1 IGHT 12V
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11.38 hrs.

ORAL ANSWERS TO QUESTIONS-Contd...
A 37eAeT ¢ Wil (48 STt 31y wwefiHes) yee gfou|
S, Wen R A seme Sft, #9 AReR F gOT of fF 63 Q9 @ W 77 Wi U €
SHD BRI 4§ fha=r s @9 87
AT 37e& ¢ Ioi1 S[Ad AT § 37T $H/D M BT U2 B
St Wen R @ oY seladwen &1 w81 oFR HiY Jawll A qroR gavn, A gad
3R wifgaatt @ AT § gy eyl
A 37eAeE ¢ U9 iy
S Wien RiE : Y 9 AR Q9 # 50 URRId oM Sl B 1 ST gon Swa qHien @l
TS 31 # S e g 6 B 3R o9e & Siiad § driaad & @ RIfd 87 <o |
A s g1 ifi STt & fofg fraeit ST SuaReT e Y 87
3 AIEANTS BTGNS HERAT ¢ HFIY JeAeT Sfl, S FHSA AT 8, I g8 A WK A
G IAET H g §s ©l 2009-10 ¥ 281.1 ffer e @er S@ed o1l 2013-14 H
264.8 eI < €3N & A9 & q1e PN I<Te | garar ganl e
SR 3iS] A A S7eel Sfl, T AT FA © B 39 IRN A [HEEI DI BHAl DI
WA H AT A e Fer? R g W A Gl iR aferll 96 & A g1 U sides
qarg R I8 Ul gl 6 Hal @ Wderet 7 g9 wwsidl 9 v el gl
N AETHE FoAUCHATS FaRAT ¢ A e SN ST AT I T I[N Wl iR

Pl T oW g3 21 99 2003 H HRA H @Tael &1 S<are 88.53 fferad 1 a1l 2013-14

H 106.54 THIGTIA < g1l g T IUGT a¥ 2003-04 H 72.16 MR ST I qeR 95.91

faforaT e 81 W11 ST B IWIeT 99 2003-04 H 198.28 fAferdT e A gedR 245.556
fifoes e & M 21 P @rer e v 2003-04 # 213.19 fAfET ©F & Iedw 2013-14
ﬁ264.77ﬁm?ﬁﬁrw%la?w%ﬁﬁﬁwzﬁmwﬁmgaﬂélg

SHRI JAYADEV GALLA : Madam, there is no doubt that international

cooperation is required to boost our agricultural production and productivity. This
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is only one part. The second part is implementation of recommendations made
after a thorough and pragmatic international study to boost our agriculture.
Madam, the Chandrababu Naidu Task Force on Micro Irrigation submitted
its report in 2004 after a thorough and detailed study of the Israel model of
optimum utilisation of water under micro irrigation. The task force had identified
70 million hectares of potential area to bring under micro irrigation, but so far we
have not achieved even five million hectares of potential even after ten years of
implementation of the report. So, I would like to know from the hon. Minister the
reasons behind this. What steps would his Ministry take to achieve the target? 1
would also like to know whether any special emphasis has been made in the 12"
Plan on micro irrigation.
$it HEAUE HCUTUGNHTE HRAT ¢ A el FRIQd], ATShl RIT & A H WRd |
1 sy BRATIT SR ORI & STl ! I3k g & Toivid Hisel H Y BT MR dgd I3
& gafery Rrerg ugfy 4 o9 avd <ue ugh, Reer vgfd @ $er ugld &), Rrrd o
HH MY iR IqH PV &l Femm, VFr F1 & oy IReR AF & 81 ¥ o 9 QAT
AT A B & IR § APR A4 & ¢

2 TSEA IS : AT ALTE Feled], H A H3] S I ATD HAEGH | YO0 dredl g
6 Sfq a9 2013 # A IRE UAR S PN HAT A @ S RUE & B <o d o HiY
SATE BIAT 8, SdTl 14 UfA9d gdig 81 9ar &1 39 "ol § H31 Sff |7 PIs VT SUTT HY
w § R 0 g H BAR A8 FI T AN @A A IR §l < H 14 wfdea @
¥y gafe &1 & € S 9gd & fuw &1 v 21 @ w5 S 39 AW § BIS ®HeH SO o
® 87

N MeWE FeAUCIME PR : AR oreme WRIGy, AT W 7 S U¥ UBT g,
S e BAN U a4 f$eed el §1 H arg § Sl el SR 91 BRb, 30D HaY |

3MIEhT ST HRIST
PROF. K.V. THOMAS : Madam, 67 years back when we got Independence, it
was from ship to mouth as we had to import all the food grains. Now our

production is to the tune of 252 million tonnes, which is a record production, while
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the storage is to the tune of about 150 million tonnes or 180 million tonnes. So, the
main challenges before the Government are safety, preservation, preventing the
leakages and to have better storage mechanisms. What are the steps the
Government is taking to improve the storage mechanisms? Our production is high
and our procurement is also high. What are the steps the Government taking to

have better procurement and better storage?

3t AEANTE HUGHNTE HERAT : AT T FeIed], AT Fad ol HSRUT & a1d
HE & §, 98 BAR fAUTT H Tl o 8, 98 Wrel AW # o 2] Wafdd fawnr 4 7 arem
f I8 B 8 Fepa B

st ugene Rig wea : WY Sy HElGWl, IRad # fHami & A Sl 9ER g, 98
STAarg Bl bR Bl A B AGH-YSM § BH Hag Ay H1 AR ®WR R Dls U
qaE §, 1 86 9 qaay e 97 o 4R B HI¥ &1 e ffr o] w®
AR 21 safely S el & MgR R fhdl <21 A 6l e & N § 1 9Rd DR
7 ®Is JHEiar fear 87

2 AEANTs HATSIATE HERAT :  3feUel HEISH], S GHSIT 3Tl &, HERIE & W & foy
B TR RE T S AU sreT-srerT diw & forg \wsiiar g 21 gRatom & fow B
3R AYHFRE! B TR H, YORIA b U Heoll, 3 Td WoR & IR § QHSIT g3l &1 37 <2
ST I B [eTY SST-3TeTT FHSAAT BT & IR ISP MR W {HAMI Pl ARG
SHR TG 6N|Qﬂ$mmﬁraﬂ?§§‘§|

A 37eA& ¢ HAT S 37 U9 U IR R |qAST I |

it vgene R wear : Few, # o wed Riie wvar g1 g @t 70 wfoerd By Sroary
@ SMUR W Ferd! &l YT A1 qhl FaY AR I qHY W Y AT THT A I8l bl
T & Wb, 59 IR I ddbe a1 fdt ff <21 & e wwsihia & ofaeia w5t 27

S AEAVTE HAUGNHTS PERAT: STarg & IR H DIy 9l T8l gall Bl

HON. SPEAKER: That is all.Thank you .
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(Q. 124)
SHRI ASADUDDIN OWAISI : Madam, it is a fact that the Muslims, Dalits and

Adivasis constitute 38.8 per cent of the total population of our country. But the
fact also is that the Muslims, Dalits and Adivasis constitute 53 per cent as
undertrials. These statistics reflect a serious and dangerous institutional bias
among the law enforcement agencies, and the funny part is that their conviction
rate 1s more or less the same. This clearly shows that all these fake cases are being
registered against the Muslims, Dalits and Adivasis.

Now, if you see the statistics ... (Interruptions) Madam, I am putting
forward my question based on the answer that has been given by the Government.
Now, the statistics are, for example, that 20 per cent of the Muslims are
undertrials, and their conviction is not even 17 per cent.

My Question to the hon. Minister is that very cleverly in his answer he has
said that law and order is a State subject. Is it not true that the Central Government
gives more than Rs. 800 crore under the MPF modernization scheme, and one of
the components of MPF is to sensitize the police force and to bring in an
attitudinal change in them? Why is it that after spending crores and crores of
rupees on police modernization you have not been able to bring an attitudinal
change when it comes to the Muslims, Dalits and Adivasis? What are the factors
... (Interruptions)

HON. SPEAKER: You will get a chance to ask the second supplementary also.
SHRI ASADUDDIN OWAISI : Madam, I am concluding my first supplementary.
What are the factors, which the Government feel that you have these highest
number of the Muslims, Dalits and Adivasis as undertrials in the prison?

it RS =tert: areueT ARG, AT WS | Sl 41d $el 8, 98 Wel T8l §, il " deid
g, S g4 [l ThR BT HewTd AT 9119 781 W 8] S Hal A8 DRl 8, IqD Racrh
BHIRATS BRI &1 34 T AN U I 3fiehs 8, S¥eh AR 1,92,202 AN 85 €, 57,936
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%™ & 11,606 Riaxg g1 i aferd &, ™ &, U BIg a1d 89 HaTed H Y@ 78l 8l
gferd Al &1 99 8 & qrae b WReR Qi1 Aol @ oy vsargst W &l 1 AFE
HeRI 1 Sl goT ¢ b e 3R aferd @ g wewrd 8rar 8, # qar <redl g [P WReR Dl
HGHTT T8l el ®, S ISR 8, 98 AR 8 d1g 98 fosdt @t aof @71 2|

SHRI ASADUDDIN OWAISI : Madam, you have to come to my rescue. The hon.
Minister is denying the data, which has been given. Is he ... (Interruptions)
AT 37eAel ¢ SIeT AU A/ o, 9 faam T 21 But he is saying no.
.. (eraE)

SHRI ASADUDDIN OWAISI : Madam, please ... (Interruptions)
HON. SPEAKER: You have asked about the religion of the undertrials in your
Question.
SHRI ASADUDDIN OWAISI : Madam, please come to my rescue. Please listen
to what I have to say. The data, which has been given ... (Interruptions)
HON. SPEAKER: The Question is with me.
SHRI ASADUDDIN OWAISI : Exactly. The data clearly says ... (Interruptions)
HON. SPEAKER: You have asked for it, and that is why it is given.

... (Interruptions)
SHRI ASADUDDIN OWAISI : Madam, can I put forward and explain as to why I
oppose the Minister’s answer?
HON. SPEAKER: Yes, you have the opportunity to ask the second supplementary.
I have no objection to it.
SHRI ASADUDDIN OWAISI : Madam, before I come to my second
supplementary, you have to come to my rescue. The Minister does not give a
proper answer, based on his own data, which has been given here. He says that we
do not do #ewTa| MY [ IT I QY 5 AW M@ 13 ®IFg 2 A 20 WG AN

S W R 0. (FIAUH) AT IMUDT TCT §, W IS Tl ol (FagH) FHeW, TG e

2l..(agr) AW, MUd HA Hicade HIAT USAL..(FIUH) B S H I IR [

gl...(@au™) Madam, please allow me to put my Question. ... (Interruptions)
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AT STEA& ¢ AT AN 96 SMsy, HAT Sff IR < 1|
.. (e
A JTEhET ¢ FRMT Sl, 3779 Ifoy|
EEIRSIRCIS IS
... (cgagm)

- 3T ¢ 379 HAl St B 3Tl bis a1 Rebrs § &l ST

(@) [ Z]

AT STeA&: 3T | AU AP [ Y 7 FASY |

... (Interruptions)
SHRI ASADUDDIN OWAISI : Madam, please allow me to put my second
supplementary. ... (Interruptions)
HON. SPEAKER: You are not putting your second supplementary.
SHRI ASADUDDIN OWAISI : I would like to know from the Government
whether they will go for an Inquiry Commission to find out why the number of
Muslims and Dalits who are in the jails is higher while their conviction rate is less.
What are the factors? Will he go for an Inquiry Commission on this?
st SRS =edl:  oreueT WEIGWT, NN Aoy &I 919 el el gl W U™ Ifds gl o
IS H AN RTET 8, d8 e Sfedl o e e gl O SR US¥ § A9 T
AASH 2. (aem)
SHRI ASADUDDIN OWAISI : What is the percentage of their population? ...

(Interruptions)
HON. SPEAKER: Please cooperate. Owaisi ji, this will not do. Nothing will go on
record. This is not the way.

(Interruptions) ...*

it gRWTS TeRt: NUS! 91 T TS B, H 3fihs SR I ATedl g, (FagH)

HON. SPEAKER: Nothing will go on record, except the answer being given by
the Minister.

* Not recorded.
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(Interruptions) ...*
HON. SPEAKER: Nothing will go on record, except what Shri Baijayant Jay
Panda is asking and the reply to be given by the Minister.

(Interruptions) ... ~
SHRI BAIJAYANT JAY PANDA : Madam, my supplementary pertains to all
prisoners of all religions and all castes. As per the answer submitted by the hon.
Minister, the total number of convicted prisoners of all categories is 1,29,608. It is
shocking that the number of under-trial prisoners is more than double of the
number of convicted prisoners. The number of under-trial prisoners throughout the
country is 2,78,503. The hon. Minister has also given reference to a Supreme
Court’s order of September 5, which wants to expedite their trials and has ordered
the Magistrates, Chief Judicial Magistrates and Sessions’ Judges to visit the jails
every week and conduct hearings. This may be a one-time solution.
HON. SPEAKER: Rightly.
SHRI BAIJAYANT JAY PANDA : But there has to be a permanent solution to
speed up their trials because their constitutional rights are being denied by being
kept in jails for many months.

A dozen years ago, in the previous NDA Government, the Central
Government made funding available to the States to set up fast track courts to
expedite many of these cases. Recently, the hon. Prime Minister has also said that
certain category of cases such as those against elected representatives must be
speeded up to which the hon. Supreme Court has said that all categories of cases
must be speeded up.

Since the Minister has said that this was the State’s responsibility, my
question to the hon. Minister is will he emulate the previous NDA Government
and make funds available to States to set up fast track courts with more judges so
that the cases of ordinary citizens who are languishing in jails, who are under-

trials, can be expedited?

* Not recorded.
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HON. SPEAKER: That should be the question.
it RIS AR« TART AT 3R Brg TRBR SUH PIs HGWIT a1 W1 &, Dlg 194 el

& B 1 AR €, 98 AR & AW 9l 7| 5 uew # e q9er e §, a8t qie

Sl B A& W A & MR el H JAAHE B ¢, 8 R diadl B e 9§t o4

&l 21 3AUD Hed A & 99 PO Fel A8l a1 Snel .. (Interruptions)
SHRI MOHAMMAD SALIM : On what basis, is he saying that?
(Interruptions)
HON. SPEAKER: This is not the way.

... (Interruptions)
2t e Tl sreger wEledl, UM BIC & QY & JJAR 430 (H-U) B Us xR a4l
AT DI BAR AT o for@r g1 I=BM QI F6 feR(aR IR TaR § 59 IR 4 AT Y
AR o, ISP dfibs fodqrax # Uil faw ft sfekgaa &al & 2013 # 13,95,900
3FeeIe Sl HY geaT & g1 I ST U B, offdh B I8 € 5 R o s
g, IA1 A8 3R ¢ ST & UM PIC B AW & JJAR AU T BT Pal § b e
TR R A, e 5ot iR SIgH BT Hal T 7 b Tl d6a) U A« § U o o
BT SR ... (ag™)
AT STemeT : MY Ygel 1A a1 g o | Ig FEl BT T 2
£ gRuTE <tedl: g9 Tearsor! $9g B o 1 .. (aeT)
A em& ¢ VAT 81 Bl ©, oMY SR Al G of| § IS 918 DI [Reb U Yo Bl
HepT M|
it ERWE e BIR U SN 3T © 9 HAT | MU 2| 37Ud! a1d § FedTs 7ol ol
AEA A& @ HA Sfl, 37T TR BT ARG HY, I8 qddD! RW S|
#it ERWS Ae @ H IT P Areal § [P 436-U H &R N ARG, SIUH IR SIgwdl &
Bl %I H SR, UH A H, g HIfT dRe, IR Sl AR T8 o §, S 3w
SIS AT Dl BIST BT e ¢ & gl
SHRIMATI BIJOYA CHAKRAVARTY : In spite of lots of reformative efforts

done by the Government, the conditions of the under-trials are not good.
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Recently, we have visited many jails. Even in the Tihar Jail also, there are 600
under-trials. There is a recent judgment of the Supreme Court that those under-
trials who have served half of the term in the jail or are supposed to be convicted,
they may be released. There are many old persons, infirm and many patients. [
want to know whether there is any proposal with the Government for the release of
under-trials according to the hon. Supreme Court judgment or according to the
conditions of the under-trials.

sit ERWE et @ orewd Welgy, USh Afeal dHHel e, SR, gWs iR fieell, 9 @R
Stell /AT of| siev-grell H wfgerall B W 4 gfawd 21 37 AR el H aredl gfaer off
3R wfgemsit & forg faRy g ST 21 PR 9eR ARG g 91 Sl dled & dl Sdl
gfagr & forq a1 wafear 41 a8 T 21 89 Sfdll 9 AfRelrel & forg areedl gRam iR awen
HA Bl

DR. SHASHI THAROOR : I am very much concerned about a couple of points

which the Minister does not seem to have addressed. We have something like
3000 under-trials behind bars for five years, that is the people who are in jails for
more than five years. In 2013, the number of under-trials has increased by 9.3 per
cent from previous year 2012. The Minister mentions the Supreme Court
judgment but the Criminal Procedure Code of 1973 in section 436 A already lays
down the maximum period for which an under-trial can be detained, which is half
the total maximum sentence possible. Now, the court is bound to release such
people but they do not actually release them and this provision has not been
properly implemented because of lack of management of information on the part
of the Government. There needs to be a periodic review of the actual numbers and
my question is whether the Government would consider for establishing a
mechanism to maintain an updated data-base of all prisoners everywhere, with a
periodic review committee to review the conditions and duration of all under-trials
on a case to case basis, and make it mandatory to compensate all such under-trials

who have served more than half of their sentence? It is a violation of Cr.PC.
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sit ERWE <teRY @ e¥eT HBIGH], AN 9 ULALIAREL gR 9l H U dR 3Aihs ShHeal
B A, P §H TR BH S-UIOM B ASHI Y &, AT ATS 9 D dl6, & o 4 &
AT B 3MhS BAR TN 31 WG| onft S=iv 9arar 6 4367 # &9 Sfex-gridd &l Bled &l &
R &R A1 HEN FT R T IR IS B TR & mRER | o1 SgA | g drh
T H fSx-oract bl Brs o g

. WA I 2 HeH, A A SN A qqr {6 W9 2013 H g AN BT 436T W VIS &A1
21 oifth S Usp fewth &) fb el @1 Bred & Iav e 96 S 21 F 91 WA
fewoht gl gn a3 98 =ed € fF AW 9d @ ofe) oY, @1 w®i # " w4 S 9 4w
HHdT T b MUBT AN S H AWE HH PRA DI IAD! Dls o1 © A T61?  BH-MARG
HI MG ARV A B Py AT © AT 7812

s eRwg et @ oreger HWEley, Wl US ISR Bl A1d e b IR AW 8, W Al Wrall

USATSORI B Fhd 8 IR SHBT BIA-317 BRI Bl
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(Q.125)
2 sifea AR @ SRV iR HEIGY, AYD AH I § WHR A S d18dl § [ a0

G BIE | Pel § b TR B RISCTE vae R f[deis damd vae | smsie far
GWQSﬁ?WMﬁGﬁﬁﬂGﬁW?%Eﬁ@T&,G%WﬁHﬁEW@W%WWIE

12.00 hrs.

FT GIH PIC 7 I8 A1 HE 2 (6 RIS & qedi Bl [ovHa sxeicged H aad &
foy Teoiiagfea Sifer o oy ok S9a foy fodl offoTele &1 SR 81 ©l 39 aR #
WRER T FT HRATS B 87

2 v Rofioy : A4, 399 Sl aNfcohdd 6 S Bk ARG # &, Sl U8l RRISiSl 1947
# MY ¥, Sh! q8 URATC YASTH B aofl A8l QAT AT &1 SHD! qols W Il DIy
TAergcede 8l fiadr gl 9 eIk & 9y § 99 9% deod T8l T ST 99 6
ITD! DIy BRATASS &l & AT el | DIC W ITH B8 T8 ADT RIfh T8 ARTRIGR BT

AT B
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12.01 hrs

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now Papers to be laid.
THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): I beg to lay on the
Table:-

(1) A copy of the Notification No. G.S.R. 497(E) (Hindi and English versions)
published in Gazette of India dated 11" July, 2014 appointing the United India
Insurance Company Limited as a fund manager under the Environment Relief
Fund Scheme, 2008 for a period upto 31% December, 2014 issued under
Section 7A of the Public Liability Insurance Act, 1991.

(Placed in Library, See No. LT 910/16/14)
(2) (1) A copy of the Annual Report (Hindi and English versions) of the Central
Zoo Authority, New Delhi, for the year 2011-2012, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Zoo Authority, New Delhi, for the year 2011-
2012.
(3) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above.

(Placed in Library, See No. LT 911/16/14)

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND

PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): I beg to lay on the Table: -

(1) A copy of the Annual Report (Hindi and English versions) of the
Automotive Research Association of India, Pune, for the year 2013-2014,

alongwith Audited Accounts.
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(2) Statement regarding review (Hindi and English Versions) by the
Government of the working of Automative Research Association of India,

Pune, for the year 2013-2014.
(Placed in Library, See No. LT 912/16/14)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN
RIJIJU): I beg to lay on the Table: -
(1) A copy of the Ministry of Home Affairs, National Investigation Agency, Cyber
Forensic Examiner and Crime Scene Assistant Recruitment Rules, 2014 (Hindi and
English versions) published in Notification No. G.S.R. 700(E) in Gazette of India dated
29™ September, 2014 under Section 26 of the National Investigation Agency Act, 2008.

(Placed in Library, See No. LT 913/16/14)
(2) A copy of the Governors (Allowances and Privileges) Amendment Rules, 2014
(Hindi and English versions) published in Notification No. G.S.R. 788(E) in Gazette of
India dated 11™ November, 2014 under sub-section (3) of Section 13 of the Governors
(Emoluments Allowances and Privileges) Act, 1982.

(Placed in Library, See No. LT 914/16/14)
(3) A copy of the Notification No. S.0. 2803(E) (Hindi and English versions) published
in Gazette of India dated 31% October, 2014, proposing to add the Kamatapur Liberation
Oraganisation and all its formation and front [Irganization[] as a terrorist [rganization in
the first schedule to the Unlawful Activities (Prevention) Act, 1967, issued under sub-
section (5) of Section 35 of the said Act.

(Placed in Library, See No. LT 915/16/14)
(4) A copy of the Notification No. 11034/12/2011-IS.VI (Hindi and English versions)
published in Gazette of India dated 22™ October, 2014, regarding discontinuation of the
Review Committee constituted for the review of the applications rejected under Section
36(1) read with Section 36(4) of the Unlawful Activities (Prevention) Act, 1967, issued
under sub-section (2) of Section 37 of the said Act.

(Placed in Library, See No. LT 916/16/14)
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(5) A copy each of the following Notifications (Hindi and English versions) under
Section 124 of the Daman and Diu, Panchayat Regulation, 2012:-

(1) Notification No. PRI/DD/2013-14/152 published in U.T. Administration of
Daman & Diu Gazette dated 19" February, 2014, containing order regarding election of
Members of a Gram Panchayat or a District Panchayat.

(1)  Notification No. 5/30/PRI/RESIG.CHAIRMAN/ VPBD/2013/001 published in
U.T. Administration of Daman & Diu Gazette dated 25" April, 2014, containing order
regarding election of Sarpanch of a Gram Panchayat.

(Placed in Library, See No. LT 917/16/14)

(6) (i) A copy of the Annual Report (Hindi and English versions) of the National
Institute of Disaster Management, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of National Institute of Disaster Management, New Delhi, for
the year 2012-2013.

(7) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (6) above.

(Placed in Library, See No. LT 918/16/14)

Eﬁamﬁmﬁsﬁ (S1. woia arfora™) @ AW ege o, H fefalRad o3 |
e W ¥l § -
(1) ATer® DI SR ARG Sfia AAFRM, 1914 F gRT 4 (9) B AT IIQU FERY (WRA |

3T &1 fAfawE) (uigar dee) ™, 2014, S 11 TGRR, 2014 © YRA & TS @
AT AT H1.311.2879 () W BRI AT 2T
(Placed in Library, See No. LT 919/16/14)
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(2) ®icael rfaf™, 1968 & ORI 38 & WY Ufed R 27 & IUIRT (2) & faid oI

fefaRad sriargaell @ Ue-us ufa (fo= qem il WRavv) -

(Th) 13112485 (3) ST 24 FITHR, 2014 & WRA & AU H USRI 3T AT qA

ST eiferdmad srafire AWl & Faa &g smaead sl & v d e &
RGBT BT FA0-07 R fpy o & ar 7 2

(G1) P13 2486 (1) S 24 FIARR, 2014 & YRA & ToYH H JHIRGT BT AT qAT
ST BHA! DT U DICARD] & oldel AR ellhelcd ¥ 8N SM @ aN A

g e oy srferepa srafdme dEW g =8 @t 8 8|

(Placed in Library, See No. LT 920/16/14)

SUNHT A, T R Adui~e v d=mea # wog w50t (sh IawRe o gm) @
AT 37edel Aeledl, H HuAl AfATH, 1956 B AR 619 & DI ITERT (1) B Add
frafaRad o3 & th-ts ufa (R dor SR Axasu):-

(1) fEgwm Ifreda sifae dRuReF foffics, 8 facell @ 99 2013-2014 & HIIDHRU
P ARDR gRI FHIET |

2 fegwm afSicaat sifyed ®RUNTA fafiics, 95 faeell &1 a¥ 2013-2014
H1 AE dfade, dERIfad o den 89 W FRiFs-Ageraed & femfort|

(Placed in Library, See No. LT 921/16/14)
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12.03 hrs

MESSAGES FROM RAJYA SABHA
AND
BILLS AS PASSED BY RAJYA SABHA

SECRETARY-GENERAL: Madam, I have to report the following messages

received from the Secretary-General of Rajya Sabha:

(1) “In accordance with the provisions of Rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya Sabha, I am directed to enclose a copy of
the Merchant Shipping (Amendment) Bill, 2014 which has been passed by the
Rajya Sabha at its sitting held on the 1¥ December, 2014.”

(1))  “In accordance with the provisions of Rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya Sabha, I am directed to enclose a copy of
the Merchant Shipping (Second Amendment) Bill, 2014 which has been passed by
the Rajya Sabha at its sitting held on the 1¥ December, 2014.”

(111) “In accordance with the provisions of Rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha at its sitting held on the 1* December, 2014
agreed without any amendment to the Indian Institutes of Information Technology
Bill, 2014 which was passed by the Lok Sabha at its sitting held on the 26™
November, 2014.”

2. Madam, I lay on the Table the Merchant Shipping (Amendment) Bill,
2014 and the Merchant Shipping (Second Amendment) Bill, 2014, as passed by
Rajya Sabha on the 1* December, 2014.
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12.03 % hrs.
BUSINESS ADVISORY COMMITTEE
7th Report
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): I beg to

present the Seventh Report of the Business Advisory Committee.

12.03 % hrs.
STANDING COMMITTEE ON EXTERNAL AFFAIRS
Statement

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I beg to lay on the
Table the statement (Hindi and English versions) showing Further Action taken by
the Government on the observations/recommendations contained in the Twenty-
fourth Report (15th Lok Sabha) on the Action Taken by the Government on the
observations/recommendations contained in the Nineteenth Report on Demands

for Grants for the year 2013-14 of the Ministry of Overseas Indian Affairs.
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12.04 hrs.

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 37™
Report of the Standing Committee on Agriculture on ‘Cultivation of
Genetically Modified Food Crops-Prospects and Effects’, pertaining to the
Department of Agriculture and Cooperation, Ministry of Agriculture.”

PN FATT A o JA (V. Hollg qifera™) @ AT e Sfl, | er Ared ({48 S B SR
WH-FHEGG 3R J91a” & IR H HY A9el Wi ARG & 374 ufaded 7 siafdse Ry
& FHratad & R & ar § gaer a1 g

* Laid on the Table and also placed in Library, See No. LT 922/16/14.
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12.04 V4 hrs.

ELECTION TO COMMITTEE
Central Advisory Board of Archaeology (CABA)

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): I beg to
move:

“That in pursuance of the provision in paragraph XVIII of the
Government of India, Archaeological Survey of India, Resolution No.
F.9/1/2013-EE (CABA) dated 17" February, 2014 the members of this
House do proceed to elect two members from amongst themselves, to
serve as members of the Central Advisory Board of Archaeology
(CABA), subject to the provisions of the said Resolution.”

HON. SPEAKER: The question is:

“That in pursuance of the provision in paragraph XVIII of the
Government of India, Archaeological Survey of India, Resolution No.
F.9/1/2013-EE (CABA) dated 17" February, 2014 the members of this
House do proceed to elect two members from amongst themselves, to
serve as members of the Central Advisory Board of Archaeology
(CABA), subject to the provisions of the said Resolution.”

The motion was adopted.
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12.04 % hrs.

SCHOOL OF PLANNING AND

ARCHITECTURE BILL, 2014 *
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): I beg to move for leave to introduce a Bill to establish
and declare Schools of Planning and Architecture as Institutions of national
importance in order to promote education and research in architectural studies
including planning of human settlements.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to establish and declare
Schools of Planning and Architecture as Institutions of national
importance in order to promote education and research in
architectural studies including planning of human settlements.”

The motion was adopted.

SHRIMATI SMRITI ZUBIN IRANI: I introduce the Bill.

=

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 02.12.2014.
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12.05 hrs.
PAPERS LAID ON THE TABLE - Contd.
A 38 : o<y fore 3w oo ¥ ¥ & a1 21 & Ioiid Udmg sl |

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): On behalf
of Shri Arun Jaitley, I beg to lay on the Table a copy of the Notification
No.24/2014-Central Excise (Hindi and English versions) published in Gazette of
India dated 2™ December, 2014 together with an explanatory memorandum
making certain amendments in the Notification No.12/2012 — Central Excise dated
17™ March, 2012 so as to increase the basic excise duty on (i) Unbranded petrol
from Rs.2.70 per litre to Rs.4.95 per litre; (i1) Branded petrol from Rs.3.85 per litre
to Rs.6.10 per litre; (ii1) Unbranded diesel from Rs.2.96 per litre to Rs.3.96 per
litre; and (iv) Branded diesel from Rs.5.25 per litre to Rs.6.25 per litre under
subsection (2) of Section 38 of the Central Excise Act 1944.

(Placed in Library, See No. LT 923/16/14)
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, it imposes Excise Duty
on the people of the country.
HON. SPEAKER: This is a statement only. We will discuss it.
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ST, e qaRaa feie (FRER): Ay seder Sfl, U Y brdl | g9l feHTerdt i
Bl FERT IR ITRES A B IREFT, IATMD! FARTST W dlel BT faaR {2,
9% oI § SMUT YR Ydhe &Rl gl AT &3 goiw SiSl-gfedi, JHIH! Heoll a2
ITdhfad Hell & Ied BT U VAl B 3, Sl AN gl & folg 9gd goiv 21 I8 &9 X ¥
3R 3T & waea 1 R W WHhdT & 3R Aa BT AHGdl DI M F 1 1 Fhal 2
I Aifal ok dwmesi & v # S & &I 9gqed MY &1 e | AN T8 81 a1 @
gl 39d SR wet 98 &7 fes @ g a8 I F T8t § vars ff ue 99 wHen 99 W
g, 91 ¥ & oIy Hdhe a1 S @ §l $H BRI WRA B ST DI Foia fedl & | |
STfed AfSrlt &1 WM &7 AidT Tal el W8T 8, 981 SHD M § IAF JeR & fimiat of
S~ 8 % Bl

gAY # SUY IR Rl § b Nl & wwrer & foy faarerlt arfe!, Senfe
SR IS @Rl 9 Sdlfed Al & dad @ S dHiRal 991 B8Rl 8, e SR
3ITST ATH 3MTEHT WGl 81 741 &1 3T 15 99 T gea1 41 AgHE Bl A A I 8 1 25 a4
1 Ao W ged AT W ARG ©1 H Per A § 6 quli B Wl 8@, o -9 qe db
SHRTHT el BT Jeured B, O THE TRE & IS BId © SR Sl g8l Bl Siel-gfedl
S G A IIed 8 VAl STS-gfedi B Icure fBar S, St g8l @ wAfaRe Bl S B
JT ST, ST, ST 3R ST b1 GRI&T W] Feoll el U %ol ufeedi & i & |r-
A1 I HeRU I (dia mawasdhdr 2] IATed iR R0 &1 gidt rawRl 81 3R Jgl Bl
AT 3R U BT T8k FH 8 FHIA Al A YT &F S DI WM H Al BT TRR Alfed
&l Wbl B
AR 3eaet @ XY SffaR # a1 ol WI§or 8l <d|
ST, e TERare feie @ safoy arer SR Sente! e SR) 1fed fean oy, a@t |

31U HIEH W ARBR A AR DA A8l g
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12.07 hrs.
SUBMISSIONS BY MEMBERS

(i)Re: Reported destruction of a Church in East Delhi due to fire prompting
allegation of foul play by Church authorities

SHRI P. KARUNAKARAN (KASARGOD): Hon. Speaker, I would like to place
before this House a very serious and sensitive issue. It is shocking to see that a
Christian church was burnt yesterday morning and that also very near to Delhi. We
the MPs have visited the place when we heard the news. It is very sad to say that
this attack occurred in the morning but the senior police officers had gone only in
the evening when we again went there. ... (Interruptions)

A STeaet ¢ U 81 BT 8, B9 gl %8 ©, &R Ao W [oa &l H 1 7 gl -
F Aifeq faanr g, 981 4 W U B ¥l I QA1 8, qrep! &l 916 H <)

SHRI P. KARUNAKARAN : Madam, I would like to say that there are about

1,500 devotees who are going to this church everyday. When we had gone there
we have seen that this church was fully damaged. The photos and instruments
have all got fully damaged. There is no doubt that it was a preplanned attempt. We
cannot believe that it was an accident caused by a short circuit and all that. It is
done by some other persons we do not know.

We have a secular character in our country. We have churches, mosques
and temples and everyone has the right to go and worship there. I think there is an
intention behind it to make it a sensitive issue and also a communal issue. ...
(Interruptions)

HON. SPEAKER: Hon. Members, you can associate with him. This is not the
way. Shri Jose K. Mani, he has given notice. You can associate with him. Ig i1
el Bl

SHRI P. KARUNAKARAN : Madam, let me conclude.
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I would request the Government to come forward with a statement. ...
(Interruptions) E
HON. SPEAKER: Hon. Members Shri N.K. Premachandran, Shri Mullappally
Ramachandran, Shri Md. Badaruddoza Khan, Shri M.B. Rajesh, Adv. Joice
George, Shri P.K. Biju, Shri Innocent, Dr. A. Sampath, Shri Shashi Tharoor, Shri
Jose K. Mani, and Shri M.K. Raghavan are allowed to associate themselves with
Shri P. Karunakaran on this issue.
SHRI K. ASHOK KUMAR (KRISHNAGIRI): Hon. Speaker, I would like to raise
the subject of subsidy on water soluble fertilizers.

Advanced micro-irrigation system is now highly practiced in southern
states especially in Tamil Nadu on a large scale. ... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): The matter
raised by Shri Karunakaran is very serious. The incident is condemnable without
any reservation. I will inform my senior colleague Shri Rajnath Singh who has
gone to Chhattisgarh about the House Proceedings. Once he comes back, he will
make a thorough inquiry into what has happened and then inform the House. ...

(Interruptions)

A e ¢ 379 a1 81 T B

... (9Er)
HON. SPEAKER: Shri K. Ashok Kumar, have you completed your question?
SHRI K. ASHOK KUMAR (KRISHNAGIRI): Fertilization in drip irrigation and
sprinkler irrigation is very essential to supply the micro and macro-nutrients to
horticultural crops. It gives more yields when compared to traditional methods.

In Tamil Nadu, in last three years our Amma Government has given 100 per cent


Kona Madhusudana Rao
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subsidy to small farmers having less than 5 acres of land and 75 per cent subsidy
to farmers having more than 5 acres of land and doing the drip irrigation.

Hence, 1 request the Government to give subsidy on water soluble
fertilizers at 50 per cent cost to all farmers of India through the Department of

Fertilizers and fertilizer dealers.

12.10 hrs.
SUBMISSIONS BY MEMBERS-Contd...

(ii)Re: Attack by Naxals in Sukma district of Chhattishgarh leading to death
of 14 CRPF personnel

N aweEaw W () : 7S, TR ARG I B GHA H bl Aaafadl gR bl T
el # HaRALGE. & 14 SaHl $ A g8 21 981 W Gihar dF guiaan fawd @
3R WHR U7 8 AT 81 14 A =T §Y 8, 500 ¥ AT TRl 7 IThl BB BRI
P Ig T MW 9 &A1 ¥ 9 A7| BTG § oNAR g °e @& 81 & R WhR
FEdl ¢ 5 g 8 T Ghar &F @ T BT A8 Fa9 91 IV 71 anft g R
I off, R SHS 918 I& B BT U & 78l Sodl ol 36D Ugel Wl Al 122 Sa wd H I
1 I A Faqell 980 0Id [T BT TaAell WS A1 I &1 §AD! DRI ADBR Bl |
Githar Tl 9 T R &1 &M? SN B D a8 W d Bl HRIR DA T8l 3ol urg|
$o o Ugdl WARYL.UG. & UP Tellbiek W BHl g3lll SHD qraofq AR o
PIS ATFETT &1 a=AT .. (STIeT)
AT A& 2 ATBT 1 8 T B

.. (e
#it A AE : U 74 S[AHI DI HIG qreriedl H gl 34 AN B, BAR T8 PAR UCH
3R 31T AN Bl GeHH1, SRAT G1ET H BT HI 7, 16 AN RATMG H HId & SN H A |
A JTEhE & Y USel DI 91 ©, MU AT $7¢ Al IOl I8 87
S AEES A ¢ 21 AN QIR B T § AR T R ARSBYST H 12 Al b Hid g
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RG], PR & Rabre & AR T TP 2500 3MH ARSI B A1 81 gl 21 I
10 B9IR ¥ ST ARN 1 A9 981 g3 21 1500 a1 dI Hid 3l 9% g8 gs ol
A TeA&T ¢ 379 D! a1 & s o
ygelle Sff, MY g9 qearfl a9 Wehd gl
.. (e
N veee R e (aHE) @ weed, g3 dia T ©l... (aem)
$ft TS W : I DR Tl ¥ T ARS8l gl... (TaHm)

AT JeALT : X BIg ol aTa|

... (cgaygm)

A 31eh& ¢ 37 aIgarrel Ag St 39 qiferg|

... (Fagm)

3t TS g ¢ 39 ARBR Bl dchlel qEG AT ST @1y | Gihar §F &1 f[Aweta &
PR I TS gg ... (agH)
AT A& : 7 @ I & T 2

.. (@)

St aTHEASt WIg : AEledl, YMAR W WLAR.HLUE. ... (@19eT)

AT et ¢ A JoolTool! JHE 301 JATH! 21 A g off & [y & A qeg
B &

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU : Venugopal Ji,

your member is on his feet. Let him complete, then I will respond.

AT A& : 3T I W1 qlem T8l < 8 &l A I Al & Y ofelrs; fan 21 amua! &
TP P SR fyeen & 21 9 R 9 38 B

st TR, ddbam Ag : S=E HAl B AW < & Ay HE 2| MUBT Sae TE @rfey ar #
o1 & foIg IR g 31ues Afa 7 &l b /31 St 39 WR drel | 3Tqh! 21 a1fey a1 931 Dl
SIRINISEIN]
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$ goraw g area : Heied, AU 39 WR Il HRal Qg

S AT AN (BATYR WD) ¢ HEIG], AU G YT Blel D <A qler Bl HIel
f&a, $9a fofg # oMU 9gd-9gd SMMR | STEIEIG BT DIC 99 Bl RIMUAT Bl oH STddd
g A & RUIC an] & ... (ag) afeerd SR U< § ST sf=ifeld 2., (Fraem)
A 37eA& ¢ WAl SN, diel & (Y WS gY 9, offch 99 WY Y 9R IR T |

... (cgagm)
AT STEAE : ATl G Sfl, AT U e S|
LEIRIN maﬁﬁmla
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2 TH. dHTM TS : ATE Sfl, B UH-gAR DI RWTE PRA ©| T ATYD! dleA BT Alp]
firer A1 U fawar R Wew # STUet I dE ¥ 99 I7euet S W I Ao D AR & T,
A1 H IR AT AT g FRM @ S g9 SR o Bl Sewd To o, dfd R ot # |
5 g YR A Bl

This is not a partisan issue. This is not a one-party issue. ... (Interruptions)
This is a very serious thing. A series of events have been happening in the recent
days. We have taken note of it. The hon. Home Minister has left for Chhattisgarh
in the morning. He has reached Raipur. I have got a message. From there, he will
be going to that area also. He will be holding discussions and coming back.
Probably, he will make a statement in the House tomorrow. ... (Interruptions)
This issue is concerning not only Chhatisgarh; it is a national challenge thrown at
ou system and democracy. Such things are happening continuously.
(Interruptions) We are taking a serious note and the Government will respond

tOmorrow.
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N AT AR (TR Wb) ¢ femE Sfl, AU G YDA H e DI AlepT fe,
5% foY # 3Ty qgd-agd YR El Slledle e Ty Bl U WeUIS Bl WY Bl o

PR URHl IR S DI ST, qdbie AT AN 30-35 AT A M@l ol SR Ta¥ WRBR o
¥ 1981 H U UF fold &R 9RA WDHR A ARy fHa1 o7 IHS e 99 1986 H HRd
WBHR - SrFdd 8 AN BT T AT IH TST & AR UR AWK Bl Fared W AT
BU 9T AT Bl WU Bl AT B TS| a9 1986 H HAMHI el Rl arorgdt St |
RIS H U U JOl ATl I9H WRT WRDPR 7 ARAR foan o7 fb 33 Sfedl ITR1 H o]
fran o, Afe oot 9@ ST e & @e die @ WU 8 g8 2SI A R
P! Fared VM A Y REIRG @1 8, A% oMU Ry © % sda g smam &t Rae
Bl o fhar oMy, fad qfeedl SR yee &1 S Bl ed el 9o, Hifd, uie-vg 4l
fFelHIcr R @Al BT T sl & 9 980 w99 3R 9 & SRamd) Bl 5 A% ooy
INY 7 fob Sdd g MRt @t RUIE &1 RA AN a1 Sy @ o § & wvedis &
QAT BT Q|
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# IS I AEATd (FDHTR): e SN, § AU FHGT & GDBMR F FOT WRA ARDR
®1 ferrge neRa fdorell Sres &1 e gq@ M Fadelt forrge eriveA fofics &

IR H U [qu IS ArEdl g [ISTell IU1eT B BT I UTaR Wie [SRAT D bR A

BRI gl IR B SipR § foige did & ¥SR & 39® IMUR W dicdid, gedl AR
R @F [IRR #§ 250-250 FM@IC & ¥ UldR Wic RAMMUT BT S Afhar IR &
ol gl 99 R TAfeRY #AT W WiHha A e gt 21 g W srEra B gl §l oA
RRATER aRATST # s 3 drell A SO &1 Wl T8l & T8 a1 [ s AR
ATSIRTS Wi qfirerrg RRa adel forge HRUNTE J&ITed 9 8 SRR 37T 2l
S SAHI RIFY 1@ T8 gl gl 39 wie &1 fAfve far an, @ wrn f6 e o
Ahe T 3R AN Qe H1 A €1 AT BT Hel 2 b 5@ Wl Bl § Al R A Bl
TAHEHAr & S AeY] H Sfud HIemH ¥ e HAl W AN el g b geliiai,
a3 ASIRIA WH H WIFT AR DI A& 4 ATl 9l 8, o a8 I8 Iaq=
T B SR TN U DI $I S GET SR 8, 99 foell & 1fdd 4 e ddF &
D |

2 gPpu g (=) @ srezer o, # Uob 9gd & AUl U SO AN § Ol Q¥ & AT
Pl & ST gall &, faRIY ¥ I TR oW 3R IR yow # ) gieedl IR Uewl| ot R

T G el 9l 1... (Taer)

3t gomw Rig area (3mereTe) ¢ 1 I B TM 9¢ B ... (aET)
2 gPp9 RIE : Iga-1 Al Bl A1 = B ATe AT, b g3 T B IS M R &l A
&1 e e grell BT MU SR IANUferdl Bl Mg, oifps qgi fpari @ arg o & 2
3ITST U AT fHATT AT BT B dTel =l & oIy A = 8, T & foy 781 3 2 2
A feeT Sfl, A IS a1 I§ & b AT W Alb qWT & B A 7 a9 B
3R el Rt & 9 frer 9 211 A1 9 fhaml &1 @R 8rm? ol aiud A $B ger
BAT|... (TqYT) 9T Yoo WRBR DI I8 aldcd <&l A1 b Al #feredl b1 gerdy, S fdar
PR, AR ITH! Plg HioAs o A1 I R HA2...(FAGM) RT AT STNUCAT BT I8
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IfdeR T fear f6 519 S9! 3287 Bt 9 e Iaddr QiR ST 3ot T8 s8R al 9 e 48 &%
&

AIAR, I8 R 2l 9 1 el arer a1 a1 e ged a1 R 59 Ry | ot H
SY| 398 D13 3R TRIRT IRGT &l 81 IRBR ITH AST dRdb ATTY B &l ... (Taem)

AR, U el &1 M 2 wehwdl, gl e &1 M 8 fdsdl, ddl e didedt |
21 I firer oMk 9 ot 27 3 o1 718 = 3 27 (raem)

AR, I8 H AqH 984 AT8ar & Wi AU HRA1 el § (b ARBR badd g
I R Bl TAA B, DR BT B b A < T8l gl AT I« WBR B ForAard off
6 971 el &l =rerary iR fhaml &l 8d feeard| a8 A% agd fagadr & @l A 3w
2. (ragm)

A 3reme @ 20 gpW e g1 ot U fawy & 2 4. @ =’ W Bl Awg B Bl

.. (oraE)
AW Jemet : Yo (98 S, Ja 99 &8 Q| I8 99 21 39 <@ o

.. (orTE)
SHRI M.B. RAJESH (PALAKKAD): Madam Speaker, today is the 30"
anniversary of the Bhopal disaster which left thousands killed and more than five
lakh injured. Even after 30 years, thousands of survivors continue to lead a life ...
(Interruptions)
AT STeA& : 377 dfSy| iy Repfe H &1 oI T 2

... (cgagr)
HON. SPEAKER: I have called Shri M.B. Rajesh to speak. Please allow him to
speak.

... (Interruptions)

SHRI M.B. RAJESH : Even after 30 years, the survivors and victims of that
Bhopal tragedy continue to lead a life of pain and trauma. The Indian State,
including the Judiciary, has failed to do justice to the survivors and victims of

Bhopal tragedy. ... (Interruptions)

* Not recorded.
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A study has found that spontaneous abortion had risen threefold after the
disaster. Birth defects and cancer rates have also increased. Children, even in the
third generation are physically and mentally challenged. Tests of groundwater and
waste dumps have shown the presence of mercury and other toxic substances.
Chemical contamination has made water in the tubewells around the plant unfit for
drinking. The plant which has tons of toxic waste is yet to be cleaned up. The
dispute is who will pay for it and who is responsible for it. All these are nothing
but utter lack of sensitivity and concern for the plight of survivors, most of whom
are poor. ... (Interruptions)

I would like to urge upon the Government to show some amount of
sensitivity and enhance the compensation for the survivors and do justice to
survivors; otherwise, I would just want to remind the Government that history will
not forgive us.

HON. SPEAKER: Shri P.K. Biju, Shri Innocent, Dr. A. Sampath, Shri P.
Karunakaran, Adv. Joice George and Shri Md. Badruddoza Khan are permitted to
associate with the issue raised by Shri M.B. Rajesh.

DR. THOKCHOM MEINYA (INNER MANIPUR): Thank you, Madam.

I would like to raise a matter of urgent public importance. This is
about the infamous, draconian, and colonial Act, that is, Armed Forces Special
Powers Act, 1958. This Act is national in character and regional in application. At
present, this Act is under promulgation in the special category States of Jammu
and Kashmir and the North-Eastern States. Under this Act, the Army is given such
uncontrolled and unaccounted power to do whatever they want including search,
arrest, rape the women, and even killing and what not.is is too much. I have
been always pleading for the repeal of this Act. Now, I am supported by the fact
that in 2004 there was a statement by the then Prime Minister that steps would be
taken to replace this Act by a more humane law. Following this, the Justice Jeevan
Reddy Committee was formed in 2005, which recommended for the repeal of the

Act. Again, the report of the Second Administrative Reforms Commission, headed
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by the former Union Minister Shri Veerappa Moily also recommended for the
repeal of the Act. In the report of the Working Group on Confidence Building
Measures in Jammu & Kashmir, in 2007, headed by His Excellency the Vice-
President, Shri Hamid Ansari also recommended for the repeal of the Act.

Recently, in the Nirbhaya case, the Justice Verma Committee has also
recommended and I quote:

“There 1s an imminent need to review the continuance of the AFSPA
and the AFSPA-like legal protocols in internal conflict areas as soon
as possible.”

Madam, the time has now come to re-visit this Act and to repeal this Act.
Let us not delay it. I can assure this House that by repealing this Act, the people of
the so-called Special Category States of Jammu and Kashmir and the North-
Eastern States, especially my State of Manipur, shall ever remain grateful to you.

Finally, I urge upon the Union Government to repeal this Act. Thank you

very much.

A A& : 3T THINIYE IR Fhd &l

SHRI BHARTRUHARI MAHTAB (CUTTACK): I associate with this and
support this.

HON. SPEAKER: Shri Mullappally Ramchandran is allowed to associate with this
issue.

sit W uwie M (Fien) : ey wea, § <9 & I fQeelt #ORIA e W
YA HRATT 3R S, I AR AT IRUATA A AHaRSHT AT Y qived Aa<

oo Ul AT Ud VW 980 ¥ WBHN A Sl fieel § g ITd ORE ADHT T
AT HRAT aATed gl I8l THR THTRAT A T YR [T §U AT |4t Ja=ll <, e #¥
AT & 3R SR Y& W TSI A H 377 8| SD! ATeerele geirst AT S{TRe Bl SR
B 21 T8 Ugel A1 SHBT G &l BIal §, 981 S9d! BIh! WY ol &, fh smavas
S & folg oW IR @1, Y&l ab b Yob-Udh AEI &1 F9Y T Sl &1 SRR & forg




02.12.2014 55

6 A W B 1 a¥ ddb &1 AT AT Iar 21 39 NIl § JH ANl &l & a1 H
3T I DI U & IE B

HABIST, AT | TATS Dl AT 7ol 2| faATdx SR ueer § el sruarel & o
SBT3l 9 WYty & fIU XY & f&ar Sl 21 I8l W) S9P Soliol Bl ofd Uit
TRl Bl 8, q9 ITh] 9gd B WA DI AT HRAT ISl 6l

HEIGAT, X1 31U WM W WIRA WRPR A R ¢ [ yaeh 3 | Ruarai o
JeRUN HRA Y U GAemsi A o a1 TR Jrd & 3% A0 bl faeell YR e
@ IOT YSR H B S B AU T B AN IR AT TR & sruardl d Al Sd
frar SMU| s9e | & S A fdcell & oRudrall ¥ UaRl ¥ S B, Id! UNENEl Bl
<RI Y AT ORGSR Teh A1 FHT STTa BRI DI AT DI S| .. (Faer)

[T 31eA8T ¢ JAMYHT 91 8 Y| 3@ MY 98 W18y

... (cgagm)

T (e : 21 IR St o1 oft IR7 uRae 9187 gR1 S U favy & 1Y Hag HRA Bl

CRUINE R R IR
DR. A. SAMPATH (ATTINGAL): Thank you, Madam Speaker.

The month of December has come and the people have started sending their
greetings to say ‘Merry Christmas’ and ‘Happy New Year’, without knowing
whether the coming year will be happy or unhappy.

But I would like to invite the attention of the Government, through you,
Madam, to the serious shortage of postal stamps in the whole country. We are
experiencing severe shortage of stamps. I hope that each and every Member of this
august House would like to associate with me in this matter. We are experiencing
shortage of postal stamps of smaller denomination, especially Re.1, Rs.2 and Rs.4.
If only we get these stamps, the people can send their greetings, letters and gifts
during the Christmas season and on the New Year eve.

All these stamps are being printed at the Security Press of Nashik. They are
over-burdened with the job; the Postal Department is also over-burdened with

work. I would like to make a simple request to the Government.
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The Urban Development Ministry, Government of India is going to shut
down many of the Security Presses, including the Security Press in the district of
Thrissur in Koratty. The hon. Member representing that constituency is sitting
behind me. The Government of India may give a direction so that the Security
Presses are not closed down.

HON. SPEAKER: Shri P.K. Biju, Shri Innocent, Shri M.B. Rajesh and Shri P.
Karunakaran are allowed to associate with this issue. E

sit dt. . Aerdt (arent) ¢ sreme HWRIGWT, H SUD HIEEH W WRBGR DI & SIgyR H garg dar
& G I AR e aEar g SagR afee d IoR™ & 9 g1 e § SE i),
IR, SINIeR, MR, SeR, RN iR dfiemR o g1 wied & gfte & qur-facwr & ol
Tieh Ao & A, SR T RS R 30 MF-U & el & 2RSS Bl <&
& Iy od 2| I8 NS WR &1 AR BT © - 2Sidhide, R W, Re, ozd W,
qaqq TSl , AleR Uell, aeiR § ReTEN iR iR # offd Ui wWie, et demi §
ams. 8.8, Jifa sfear gReeye oifw Afsha Asde, TeMd df IMae, sRece ik
WY caTarel gl Uil IoRM W drdl @ W § UaRi 9 21 offde, gas WAt &
ARl 3, SIEYR ¥ faeell, SEYR F s, SR H 31 WM WX AM-SM DI JfIer T 5
SABT IR 37 9 &A1 W Usdl 8, dre Uded Bl HEAl 8, AR bl AT 8, Jeildrd
AT B AT TR BT AHA B, 37 T S AT BT gfagn g g1 T 1S WA

TR SAGQR BATS ST B FHATA B o

# S HIEH W DR BT S IMMHN PIAT dled] g (b ARBR galg vdl &
fIaR W & <
AEAR e @ 31 o (8 YEEd b S L e gR QoY Y vy & W ddg
PR B FFAT Y&H B A B
SHRI P. SRINIVASA REDDY (KHAMMAM): Respected Madam Speaker, thank

you very much for giving me this opportunity to raise an important issue with
regard to extending benefits to dalit Christians. The demand for dalit status for the

dalit Christians is a long pending issue. Dalits are not defended by any religious
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label and include a number of castes or sections whose ancestors have converted
to various religions such as Christianity.

The socioeconomic and educational conditions of dalits in India,
particularly in Telangana State, have not changed significantly and they still suffer
from caste stigma and are socially oppressed and economically and educationally
very backward. The dalit Christians are exposed to all sorts of misery and
exclusion from the use of the ordinary facilities. The Government is not extending
all the benefits to dalit Christians at par with dalits. Conversion to Christianity has
not given any extra benefit to dalits. By keeping faith in Christianity their social
status has not changed. Moreover, they are losing facilities which other dalits are
getting.

I, therefore, urge upon the Government, through this august House, to
recognize the plight of dalit Christians and extend all the benefits to them as there
1s no significant change in their socioeconomic and educational conditions.

S A= AR (SFHe) : gUaE, fe¥E Weledl| HEYSY & gooide H (RAG WoRTEl
TIRUIE Ueh IR HEd B UARUIC | A9 acids & Tial § ARSI BTl Bl Il
amst ft N SR g1 80 AN HF W H, Sfiad o SifH e dw, Ihed A Foddd |
HEY PR gY S BHl BR el AN S TRG MATSHT B F@i M W BAR b AlD
JOIR H e, AGATSRT H I9h ¥l B BIaf], AN BT Aarcdd Wfell iR g=11 H, AN
ST Wl TSI IRAT B FAT I Bl SAES DI AT B GRI HIBI GHA I I8 AFT B S

El & [ TREN & YIRUIC BT T4 HERIST BIAA D AW UR &N SY| § s A1eqH |

H5 WDHR I A BT § b @RE! QIRUIC D1 T AMe-31fasfiy aael B ARSI BT

UIRYIC B Pl HRATS Bl SV

A oremet ¢ Al e g ued SR 2N W1 wwre s 1 2N fave $ER g Sely Y
g & A1 Aag HA DI AN USH DI SR T

2 wrg wa R aat (Snedte) @ srege 7EedT, Sue g9 Hewyul [ W die @ faw Wy
feam g forg & sy erarg <t gl
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TG HBIGAT, WX WA &F STl H, TS SlelM, S%g, Gl TIEAYR AR
g B gU Ud A€ B GBI IHed R, St SR | dId? 3T Bl Siedl 8, SHd
a7 T TG | T AR B SR YD A ST S ]2 gl 3 I wEN 9 S R S
g5 P} faar w1 21 98 B g dAre] fhar Sl g9 fou § B WReR A AT bRl g b
T8 U ARHR BT ey & 6 a8 S P 99 8, W A g0 PREAT AU R HEGR
SBIA B ST 3R AU & Al I o9 of b | el
SHRIMATI KIRRON KHER (CHANDIGARH): Madam Speaker, I rise to bring

to your notice and to the notice of the House the water problems of my Lok Sabha
Constituency.

Chandigarh is one of the most densely populated areas of the country. The
population of this Union Territory has been growing at 40 per cent per decade.
The water needs of my Constituency are also only increasing. By 2025, the
population of Chandigarh is projected to grow by nearly 25 lakhs. It is estimated
that by 2025, the water demand will be 800 million litres per day, an increase of
58 per cent over 2011 demand of 494.25 million litres per day. The demand-
supply gap in 2025 is expected to be over 330 million litres per day.

Presently, Chandigarh gets about 29 cusecs of water from the Bhakhra
main line as per the Water Sharing Agreement of 1983. This is simply not
enough. TR I Idcec FIAMS & o9 g IR 3, T8 dg & &1 9§ d=-d1,
AR-TR AT U BT et A A SOldR of Sl TSl B8] U & 95 fheerd g1 39
daed § A1 ot o7 § @ 9R I@r ©l gEE ey, W Fey, d9gd el 8l The

Administration is trying to have rain harvesting to increase the ground water level.
AfehT B WIEST A9 T8 & IR Ul Pl IR Sevd 2

I would request the Government of India, particularly the Ministry of Home
Affairs and the Ministry of Water Resource to speak to the Governments of
Punjab and Haryana to ensure that a dedicated pipeline from the Bhakhra main

line is provided for Chandigarh. This has been a long standing demand and
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without this, the state of India’s first planned city will deteriorate in the coming
years.

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Madam, I would
like to bring to your kind notice one of the problems that people in my
constituency are facing. In Uddanam area, around 120 villages across six
Mandals, namely, Itchapuram, Kanchili, Kaviti, Mandasa, Sompeta and
Vajrapukotthuru, there are people who are affected by chronic kidney diseases.
Madam, I know health is a State subject.

HON. SPEAKER: All States subjects are being raised here.

SHRI RAM MOHAN NAIDU KINJARAPU : I would like the Central
Government to provide some kind of research. We have the Indian Council of
Medical Research. Even though in the last decade over 1500 deaths have occurred
because of kidney related problem, we still cannot find out why it is happening.
Therefore, 1 would request the Central Government to provide some kind of
research in this area.

Secondly, the patients have to travel long distances to avail dialysis facility
which is in Visakhapatinam. So, I would request the Ministry of Railways in this
regard. There is a railway station in Sompeta and if they can halt two expresses,
namely, the DMV Express and Yashwantpur Expresses there, it would be good for
the people.

S T AETSID (BleeTqR): AEGd], § MUD! gdE <l & O MU= q3 o Ageayyl fawy
W e BT AlDl AT I TSI ATSAT & qad <o & G Iidl J g B GRaer & SR
21 I8 U 9gd o S AT gl 39 Aol & Jfdd B | BIC 4, KN & U DI Sl
3R UTSY e ¥ U QA Srar g1 Afhd 39 AT H Uh WHl § AT 39H $B GIR B
H SR ¢l A T BT e & QAT 11| SRR are’ Hiex Ry Y A1 S99 9gd gaR Bl
qHAT Bl aTeR W T B Bl a9 | U B IS dedl o, fqoiell B ISl dedl | Ao A8
Bl & 1 ot ofiR Wavst &1 e ff Bxil 81 # 3Us #iead | WHR A A HRAT g
fp arer dier & U S 31U Sl 3R Uiy g B folv RISl B9y Wd BN 8, doic H
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ST AT SR WIS PRB IR qTeX HIex oy WY 1 gt & 9T B & Abell 8, faroredl
@I g9 B el ol H IS AETH F I G o1 drea gl H*ﬂdldlE
M v e g (Fee) @ A Ale FHT &3 H DU HARI XN W Il STHRY
WA &l a8 4ag A 80 fhalHicR R g1 g8l &l amaral fUwel 15-20 Wil H 9gd 9l &,
TE D A HH F BH 50 TIAR T, MIUNT & 25-30 TG B EE 30 H 35 TR Dl B
T8 R T ¥ UeEE H O @ oy 3R ufew 4 e H 1 & ol Ydd BT W BIS e
TEl g1 a9 1974 H € T AT, S a9 1994 H dT B TN, 9 H ABR MM b ARN DI 98
ORI BT AHAT BRAT TS & 2

W TS HIH A X dA0d F O § 6 aiRe & w9y Al B Sl wieArs 8
W B, IR B T A Sl SRRAE! § S SRS Ui I ©§ BIc db U vebal 8l 8 Al
T JMREIRMTS & dad ol U A SABMIN ol dl ¥l Y o Sia19 e © fop arRefd) a8
el 3R qIRE &1 a9 & fY @ gai § gAfoy a8l | AN @l o §ahd @l drs i
IR 4RE ¥ 4ieEd Bl SR SM & ol € 8, v 7read 4 AR 4 [l 8 & Sies 9
Seg I8l W RRAEN IR-IT AN 3R SF T ARG Tl a9 8, HR ol aidl 8, AP B
Y% el BT ¥ 99 9% Sl a7 Arel 9 T 7. 62 9 gST g ® S9! sifcreiie @rerr Sl
2 BT (JESHIS) ¢ 7eel weled], q91 ifcdewyul vy W = &iel H dle &1 Hiehbl
e 21 AN W & JEeHTl AWg H fRaE fErs &1 el 9 Bl Wee Ed
&1 Safep S BT B 31 Ual HRAT & JAT < & (AP H AN BT 8| BAN FAS &5
RGeS A9g § A Afedt ot € i Wt e e & frae ReE 9 dfea wea €l
AR &3 I W A, W TS, ISUq, BT gTe ARl Bl & Wal ¥ IR
ToRdt € i ot & & foram R 9 3fta w=a €1 99 98 ¥ 6 foge o g s ar

TRE TS 2 U4 B foUe &1 QU W0 A WA AR § AR AT 6 T IRBR gRT ISP

SRR T8 AT 8, T A1 WRE §9 BT & AfG WRE JAT B8 ¢ oo TR gRiaaedl 3 qrit
Bl IRM @ R 9T &5 U4 f[deR a6 R & qqwell o1 M 8 9o g1 8id foade
TR TG §87 F HREl WfIRIGE] I I Igard] S1¢ dife agf & feami o (g &
g v e | H usel W Wed b HIgH | 3 FHW] Bl SOl bl gl 3 ad b
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HEH A AN BT § b I URATSHISAT Bl aTe], BRIDBR (AT B ARSI DT FHTETT

fohaT SITQ| Al HuT Bl |

SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Madam, Speaker, thank
you for allowing me to speak during the "Zero Hour’ today. I am ever grateful to
my leader, people’s chief, beloved and hon. Puratchi Thalaivi Amma because of
whom I am in this Parliament.

My Parliamentary Constituency Kancheepuram is well known for its
thriving handloom industry. It is also known as Silk City as it makes the best silk
sarees in the entire world.

The economy is mainly dependent on handloom industry since the main
profession of the people living in and around Kancheepuram is weaving silk
sarees. Nearly 75 per cent of the population in Kancheepuram is dependent on silk
sarees and they are an integral part of the Indian weddings and celebrations.

The Government of Tamil Nadu, under the guidance of hon. Puratchi
Thalaivi Amma, is giving various subsidies and has launched various welfare
schemes for the silk weavers, namely, awarding scholarships under the MGR
Handloom Weavers Welfare Trust; Co-operative Handloom Weavers’ Family
Pension Scheme and Old Age Pension Scheme; Co-operative Handloom Weavers’
Savings and Security Scheme; Development Schemes like free power supply to
handloom and powerloom weavers and Scheme of free supply of uniforms to
school children.

Various measures have been initiated by hon. Puratchi Thalaivi Amma. The
Central Silk Board has allocated a sum of Rs. 1642 lakhs.

The Tamil Nadu Government has sanctiEd Rs. 1261.57 lakhs to
implement various schemes. An amount of Rs. 2904.21 lakhs has been allocated
by the Central Silk Board and the Government of Tamil Nadu for the year 2013-
14.

The Central Government in its Budget has announced a Textile park in

Tamil Nadu. In view of the importance of the handloom sector, particularly silk, I
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urge upon the Central Government and the hon. Minister for Textiles for bringing
a Textile Park in Kancheepuram which will only add to the glory of

Kancheepuram.

S AT (AYRT) @ 3fed& HelGdl, YT 84 SRl 3ifaR H dla &1 99y o], S9a
fou sgd-aga gware| 931 9gd g SR 4 & f6 # U VN yU¥ WA PN Bl TR HYXI-
JaAT &5 ¥ i FHR ST €, Ol R ARG-PHRIS] HAIOH A 81 S AR HWT B A
IR ©, 9 a-AHR SR gorisa B IRBAT B ©, ARl TSR B &1 IF I T4
H RN ©, TEHT BRd §, S8l IR WM HW 7 9gd AN dTd ey @) off | weRto
S SR T S 8U W 99 IGAT T § T8N 8, W1 3 Ugfd B gob! gl |fedi | asdh
TS TAT T4l ST T 7 B B b QT AT 99 gDl T, FAIPB ST A BT G g8
&l Bl AR # f At S arh & il B S aRW §1 9% 999 SE@aR 984 g9 ol B
9 HRY AR A, AIY-Ad 984 @1 21 R U8l &I WHRN 1 59 W &4 faam B, @t
3TS1 T bl I8 R & e |

There are some facts which I want to bring to the notice of this august
House.

The Hathini Kund Barrage in Haryana stops River Yamuna’s free flow and
creates a dry bed. This only serves transport sewage from Delhi to Agra Canal
which becomes drinking water for Mathura, Vrindavan and Gokul after
insufficient treatment. A recent report by the Energy and Resources Institute says
that 23 per cent of children living along the river banks suffer from lead poisoning.

The remedial measures in this regard are as follows. If the Hathini Kund
Barrage releases fresh water into the Yamuna, this situation may not be controlled.
The rules laid down by the MoEF says that a minimum of 15 per cent water should
be released before the hydro electric projects get sanctioned. If these are followed,
then River Yamuna will become a flowing river again. Sewage treatment alone is
not enough. Prevention of sewage inflow is important and for this, a parallel canal

can be constructed alongside the river for the sewage which can be used for
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agriculture. This will prevent pollution of the river and also save the underground

water in Delhi from contamination.

# WBHR A J& WA Bl g (5 sips & R &1 e W1 Wil [ SR, a1 #g™
# oo ur e w@dar 21 g9 98 G © 5 A g 9= S ot s9 foww W aga
AP T 3R SBM 3 ey H 9gd AR HM W S e 21 A oft favaw ¥ ek W
Forardl 1 FE IRNE H T [ Jog W Sleg 39 W BM Y ol A1y I8-19 |
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, I would like to

raise a very serious matter concerning the fishermen in the country.

The recommendation of Dr. Meenakumari Committee is against the interest
of fisher folk in the country. To achieve optimum returns from the waters beyond
500 metres depth, the Committee recommends that 1178 deep sea fishing vessels
are to be deployed in the Exclusive Economic Zone including the existing vessels
and an additional 270 vessels.

The Committee also recommends that 200 metres to 500 metres of depth
has to be kept as a buffer zone so that no fishing will be possible. If these
recommendations are accepted, it will be adversely affecting fishermen in the
country.

Also, the suggestion is that Indian crew is not qualified enough to man
operations in these waters and foreign hands should be deployed. The panel
ignored the fact that Indian fishermen are already operating in waters beyond 500
metres. The recommendations of the Committee are against the spirit of the
Murari Committee also.

My submission is, the preseeport is only helpful to lease out the marine
territory of India to foreign ships and foreign crews. So, my humble submission to
the Government, through you, is the recommendations of the Committee have to
be rejected in toto. That is my submission. Thank you very much.

HON. SPEAKER: Shri K.C. Venugopal is allowed to associate with the matter
raised by Shri N.K. Premachandran.


Usha
cd. by w


02.12.2014 64

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Thank you very
much for giving me an opportunity to raise an important issue regarding the
problems faced by cotton growing farmers.

Cotton is a major crop in India. It accounts for 37 per cent of world’s
production. India has record production of cotton this year. The production is
40.55 million bales this year as compared to last year’s production of 30.5 million
bales. Now, the problem is there has been significant fall in the price of cotton,
especially in my State, Karnataka. Last year, Karnataka’s farmers got Rs.5,600 per
quintal, but this year the farmers are getting only Rs. 3,600 per quintal. The
Central Government, for this year, has fixed the Minimum Support Price at Rs.
3,750 per quintal for medium staple cotton and Rs.4,050 per quintal for long staple
cotton. So, the MSP is not scientifically done.

So, my humble request to you is to instruct the Government to kindly
enhance the Minimum Support Price for cotton and start the procurement through
Cotton Corporation of India as early as possible. Thank you.

HON. SPEAKER: S/Shri D.K. Suresh and S.P. Muddahanume Gowda are allowed
to associate themselves with the matter raised by Shri R. Dhruvanarayana.

7t 37N WETeaR@ A (TEFRRIeH-foR(R) ¢ AT srexer Sfl, # 3fuc HILTH ¥ RBR BT &M
HERIE, fae¥ # & & BRI G B g S0 &1 TRG el Arsa g

A 3reaet ¢ 3y 179 193 @ =@t § I8 399 Iol Whd o

3t 37N WETeaRT™ = : 31 &, {1 9 FAl | Sy A e g 2l

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Madam Speaker, thank

you.

I am raising the matter pertaining to providing houses to houseless and
needy people in the country. The Indira Awas Yojana is a programme under which
the Union Government wants to provide houses to the needy people in the country.

If you look at the conditions in the villages, still thousands of people are residing
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in thatched huts. They are in need of pucca houses. Providing housing is a priority
for any Government, including the State Governments.

I would like to request the Union Government to see that more houses

under Indira Awas Yojana are provided to the State Governments in order to
enable them to allocate more houses to the needy people. In fact, we receive
hundreds of applications whenever we visit the villages. Hence, I urge upon the
Union Government to provide more houses under the Indira Awas Y ojana.
St WEd AW (JTR): A 3rEge Sfl, ofue qe fhaEi & iR vy W dre &t
argdfa &, g9 forg § 3Muehl g=udre ol gl USie 5g 1 fHarH g <% Bl TS <l 2
W S P U 9ol arell [P ool g @ U 81 & [ A9 2 Riifd PR T 39
Ao B g B B WS A WAl & dAfbT G B Y T8 fhar g1 feam & SAl )
THS ST dTell a1 I8 gg b 3@ g &1 B Pl a1 3R Uiem & folg JRAT B HH &
TS 2l gRar A T8 A 81 7 iR fUoel Bod & 19 W T8 a2 fhal & < Jfdhe
H IRAT 987 HEM WRIGAT IS @l 2 3R §9 BRI HHEA Uoiel HR fHaFi & 4= s |
TASTS-3TS B W T 3O srecsit § ft 9gd SowT B & B

# 3UD AW W WBR A AWE A1 & (b qud fbami & 96 &1 oA e
WY, RAT B IdfAferdt T e R HRE AN dqMfh A g Sitaq St 9& 3R bl A
e B wﬁE
it wira Rig st (Aare - Sy Rig TR): A1 sreger waew, STRaEvs # 39 9Hy
S WPR B, q8 YbeH A BAW 96 T &l 28 INIG &I Udh Ad 9§ Bl d=dl & Aq1d
TADHR AR IHB! AT Bl Tl & dla SId Sl F&H PR 8 off A SHH SATIHADBR
ARA a1 el @& HRIGAs @ |1 ARYIE & Y 3R BRI B W ga-l 99 a8 o
dier T fF TP SO gFeR ot ft sruara § Wil Bl W i e [ s e &
U iR 98l & AN B U o & foU 39 "ot &t A.ems. a1 =ik S HRi
WY | ARBR 7 St gaRaqel B fhar 8, S oy Siar @ =g et da |
3 I T (IAHIST) ¢ AT e Sfl, AU Yeb Heedqul AWy R qrer T 4R 3,
g9 [Ty qgd-agd gare| O gbR & 47 Hredrd Sff 4 (Ul qrd &l 91, AT a7 b1 4§
dHE dTedl § FAIP I8 Udh dgd of TR fawg 2| fied i v ArgH 9=t &1 R B
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IFH! AT B & T, $HD DR Y IIRRIVS 5T H Sl SE-S18 W ERA-UT B
<&l 2| 28 ARG B X PHATS, & H ERA-YG DR @] Sl 3R THBRI W AT ATol bl
T, $9H AT Ueh SOl THBR U U 8 3R SRYAT H Wl 81 AN 3Ry & fb 3muest
IR ¥, wed ¥ feen-frder S @ @ifes a8l 31 SHar 3R Rl @1 I e 9 |

2 geia dicren (RUR) @ ATy sreer Heled], oS AR A9aid & f39R o q-arg #eH o
BRI fFAM &R W 93 81 I WY HI 40 WAl b THARI W aRT W IS Bl D!
TR I © 6 o a9 & sRamn wer 1 fisd 10 aut § AR 660 ag@d Tl et
B fear ok arfl fUoel foql A foeell S=a <ImTerd &1 e fean-fAder aman, Sud d8d
AT 300 RAS A AfF I iR fieell & gRa1 &7 & foIg <1 gl ad9= # 40 il
# 49 & Ul B fheerd 81 31T 500-1000 ¥UT H @Il BT GF & UM BT ShR WA TS
Wl 2l H WHR A AR Hom 6 g8 W e geres o ey § 6 99 fear | aradia
B AN 39S WA & H Tl drEd w3 S A ordie w6 S fRa @ fog I @
U B FHRT DI EA BN

3 ugene Rig e (eE) : A rede wRlew], § U@ MW g 6 e doe &
qravie Al WER BT dle BT HIDl AT 21 # 7Y YSW ST A | §eads Ub b
geraR & [dog Sia &1 fee fear 21 49 ugel 41 9ed # I8 9 Sorll &l 99 & 9
WHR F FHEAl 81 T&l A W0 w73 S 99 21 deads o Ao sl WRar
H ATSHT ST | fean ol S|t JifeRh & forg wig W fawm ar qarery du TE e g,
I BRU F S APHd FLER AT 8, SAD! IR § PR B LA ATHT HAT aredl g
TSl & AW § geoids o TG &5 & WY Sl Bardl §oll 8, ARBR IUd! AT BT
Ta Hx| fedt favmr o1 Ao gm1 @w giftaa fear oy fe sv9a =R @ S| o
HAT| AL TG Ied AT 7 39 AR WR A o & 2 fh IqH IS I<ER gl
gl

ARG e @ & geere 8 uedl gR1 SO T fAwd & Ml el WOR Bl g HA Dl

AT Fe @ I g
$ft AT Uee (WSRITGAT) @ A 37edel Heled], WeRs, H fUgel A9 auf § s Rehd
AT TARMR, & AETH A 0 F 6 I8 & dedi iR THaa) Afzernell & drer fear smar 21
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SEH Ol ELUELSIR. AT 8, 98 WM & A T8l Bl &1 IqDb ey § AG GIH B |
A1 T HHS IR ©1 SW BHS B IMER W el AT 2 6 98 P g9 &1 2l BT & | Sl
W W 7§ 7 SR 9D g B ofibs W 9¢ T EI H MU WA | TSR B I ATl
g % I8 T5 [Gd IOl 8, SHD WM AT T 81 D daoje Wl AERIE 4 I 0 4 6 a¥
® gei SR Tadt Afeersil Bl faar S WeT €1 39 Wey d S it R 8 jEl 8, 99 W
13.00 hrs.

3t IR R qarn (RISTgR) @ #sH, 39 99 &7 die) URAT 81 Xeld & dag 3 o’
& W T T F R g7 Bl FReR & foy & a1 wared 98 & it # gware
AT § 9 WK AR AlGl Wred B, 6 8 39 IR N XSt - MR & foy, Fueig
A RISR @b & forg ofik wfever o & forg < Tt 81 ISR 61 o 3t aeb dell el
2| 981 B A AU Rarfl Afca A 2w 21 981 $B AN Fdld R 96 ©f SAGY 59 o
DI Seal A fHAT S| AR AU Fded 2 6 gueiie | IR arell ¢ BifTed! b
TS Y AR ST FHRIOTR oraredt 8, S9! fIeqR d& fhar Smel s @k & Ush-a1 st
s @Il & fY Tes WY, S B 9Ted 9N @ forY @rg A e Tl ¥1 98 & forg
U ACAT] o Feflg WY |

HON. SPEAKER: The House stands adjourned to meet again at 2 p.m.

13.0 %2 hrs

The Lok Sabha then adjourned for Lunch till
Fourteen of the Clock.
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14.02 hrs
The Lok Sabha re-assembled after Lunch at Two Minutes past
Fourteen of the Clock.
(Hon. Deputy Speaker in the Chair)
HON. DEPUTY SPEAKER: Now we will take up Matters under rule 377.

MATTERS UNDER RULE 377

(i) Need to provide a special package for removal of boulders from
the riverbed of Geruwa and Ghagra rivers causing flooding of
the adjoining areas in Bahraish Parliamentary Constituency,
Uttar Pradesh

[redt Wit O Gol (TEREF) ¢ SUEAY SN, WX AHGT &5 qEIgd WRA 9 T @l i
¥ W g AR A ¥ fOR1 gem Se 9 gWifed d¥iE & 21 Srgfud Shii/srefad
ST 9 T s @7 & o I8l a9t axd 21 99U 9eXIsd & AURT dedld f[adh
g HEYRAT HeRAT °1C & AId AUl A, A epell TBAT F&l WRA DI HTER T4l 4
el &1 ST g1 A/ AR & U B I8@ W IRAd D AGH § IESI 9 IRR 98 RSB A4l
H JMHY TS O Bl T B HRU 916 BT U1 Fal Bl TEs 7 8 & BRU &4F § Hel Sl
2l SD! IoE T ORI o BT ST Bl WdRT 8 Sl & 91 i Uhs Bddl Ul 9
T8 B O Bl Afe T § ue Ry el A9 99X N fur S @) 916 | yvifad -
AT G Bl T B A 99 qhdl

U fRIfT # ART WRBR I 3R 2 o weer FMarem 2 favy dos S gevisd

BT TP TR BTe BT dee Har S|

HON. DEPUTY SPEAKER: Shri Daddan Mishra is permitted to associate with
the issue raised by Sadhvi Savitri Bai Phule.
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(ii) Need to declare Soron, a place of mythological importance
associated with Lord Vishnu in District Kasganj, Uttar Pradesh
as a tourist place and make adequate financial provision
for its development

it oAk R (1] W) (Ter) ¢ Sureme S, WY At &3 ver # & el ger sk e
3T | SIUE BT H ARl AP Ueh Heaqul AT 6, O JepR &3 & A A ST Sl

gl BRIl AR B A=l 2 WA v & EaRl H ¥ U JAEaR “HaE ave”’ B
JAAR $U G & H FAT 7| Y8l WR WA =18 b1 {qernet w#feR g1 wfafeT Fgi 9y wwan
H AT &2 B A 1 981 9 H Uh IR U AWile Bl g9l W Hell oiflell &, Formd derar
IRIE & T DRI 3R TSI H FH B @ (oY Uiaay @l $1g1] I ©| 59 R Bl
T W T ®Id & w9 # [Iefa far s wwarn 2l

3 H AU AL H WRPR A AN BHRAT § (b [AB Ud BRIST AN Dl A3 BT
3ITe} XA BY 9 &3 I T Wl & W0 § AU od §Y 39D A0 Ud I &g
ruferd g Wahd B BT B B
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(iii) Need to set up an airport at Deoghar, Jharkhand

SHRI NISHIKANT DUBEY (GODDA): Hon. Deputy Speaker, Sir, Deoghar has
been included in the list of prominent cities and has been declared as mega tourist
destination by the Ministry of Tourism, Government of India. Deoghar is a unique
and extremely revered site of one of the 51 Shaktipeeths and also of Dwadash
Jyotirlinga in the country. This is a religious and cultural capital of Eastern India
which catapults the holy place to an International acclaim and is visited by over 5
crore pilgrims every year. Besides this, Deoghar is also a major Coal hub and is
connected to mega power projects of Government as well as Private players.

The MoU between Government of Jharkhand and Airports Authority of
India has already been signed in February and the process of land acquisition is
underway by Jharkhand authorities for setting up of airport at the holy city of
Deoghar. In the outcome budget also, the allotment of funds has been made for the
previous two outcome budgets and both the Government of Jharkhand as well as
Government of India are contributing economically for the project.

It is prayed that airport at the holy city of Deoghar is set up on priority

basis.
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(iv) Need to constitute an Integrated Central Coordination
Authority for expeditious disposal of various
developmental projects in Delhi

$it Age Y (qdt fRieel) @ ST S, W aF & e & &8 H ot wfefia 21 e
6 WEMI H H qdl facell & B P AN ACH! §s URATSHIA DI Y 1T 2| F<AHII
A B 9d § QO fcell dRe-ave B WA 4 & E gl TH-Use Wil ysel O
afRTTTsll 1 Rrem=r gai o, 9 3@ WX Il 9 9% o & §l ¥ B q9er 8 B
I fecell ARPR IR B WAR & 919 fooell &1 SR—@ W B ARG 1 J de1 g1l ©
e guRvm fieel & =1 &1 Y1 7S & 2

3Yd: WA B HETH I W WRBR A AN © b fcell &1 a1 &1 SWaa gvanf~rai
Pl @ gU facell # “Usbel B WHd WS §91¢ O & g Afdera mawdsd bed

J3IU U |
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(v) Need to apportion share of revenue generated through
timber procured from the forest areas in Mandla
Parliamentary Constituency, Madhya Pradesh
for the development of tribal areas falling
under the said constituency

N HE R ol (Fsan) @ Sureder SN, # SMUGT & 7 WA & Hedl (W Ua)
B 3R oA =Tt €| Heg Yo & Heorl, fSS, Rrawt qen R el © a9 o sarkdl
ABISAT § ARBR DI 3feehad AoRd fFefd 8] WReg a7 AR GAER0l fG9HT gRT Sl /1o
foran Sam 8, e & AR 20 wited geRify S Al & e & fog wd @ S
AMEY, TR 3 AP $1 &3 B RIS BUAT AT PR D qraofa SURIG ITeardl &zl bl
GRISIECRECICI RS RG]

AEIed, # Bd a9 WAl | NG PRAN g (& A yew & Hean, [Ser, Rt qn
RGEYR S STfeardt &l A S a=Rifd 1 fewan srfeardt frefl & faera w® wd fooan
Y|

HON. DEPUTY SPEAKER: Shri Laxman Giluwa — not present.E
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(vi) Need to recruit adequate number of special teachers for differently-abled
students in Uttar Pradesh and also regularize the services of
special teachers working on contract basis in the State

#t fadie AR AA@R (HIPWET) @ A SUTEAE SN, SR YSW W 6 ¥ 14 A4 db b
AT BIAT B AT 9T 4.15 R ¥ WY 310 8, e amer M:ged vd srfard qrer
e afeprR rfafTd 2009 & fR-MSel & AR 30:1 & U § 14 gIR a9y fRrereni
B AT B AT oY, fhg Ay 2005 H Wfdar w2721 RS et o Myl @t g
el oot T Tl E A T, Safe $e € WHbel WH gl Bl UG drel e
1 faey gf¥eror SR IRl Riee a9 AT 2| SR gedl Bl g e &
SIS AT S R < W A1y o b qaie 4o el &1 wdi @t Sy, fohg
SR IS WRBR R 3d db Pis 39 Hed T8l Iorar 11, rad a<ai o Rren § wfears
BRG]

HRA WEHR & AT T3 (e sreames e uReg f¥em) & Toe feaie
23.08.2010 9 29.07.2011 & 3149R D.Ed. (feiw frem) @ B.Ed. (fery f¥em) sre srwafdr
P IRSSH fIemea # were e o 99 fhar T 5 et oued Reell SRR,
IRES ARHR, BRATN § UNE IRBR gRI HAT S @M g, fhg IR I8 AR gRI T2
forar <1 <=1 8, it D.Ed. 9 B.Ed. (e e ura srwafdi & arer o= 2l

# s AW W A GAET (B HATTT G AHISTE AT Ud SABTRAT HATd
H AF BRAT § 6 B9, 3 E Fedi & IS B G@d gy I Aqfad e & forg @
A R ddl B FE& & ST H Nfder faRiy el @ Wil dRRl 9 gget ¥ i
WR BRI Ry et @1 3T o & @1 Rmdt fean smol afs =& € a1 Rren {3 @ @_e 52
A faors wferor v Wil fFgfda @t Syl
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(vii) Need to check the increasing number of cancer patients in Greater Noida
in Western Uttar Pradesh and set up a Super Speciality Hospital
in Western Uttar Pradesh

SHRI HUKUM SINGH (KAIRANA): At least five villages around the
Chhapraula Industrial Area in Greater Noida (Uttar Pradesh) — Sadopur, Achheja,
Sadullapur, Bishnuli, and Khera Dharampura — about 30km from Delhi, have seen
an abnormally high number of cancer cases surfacing in the last five years. Most
of the cancers in these afflicted villages are related to gastrointestinal tract and
liver. Blood cancer is also fairly common. An extraordinarily high number of
cases of hepatitis, liver ailments, stomach problems and skin diseases have also
surfaced in these villages. In Sadopur village alone, a generation has been wiped
out by cancer and the next generation has been suffering from deadly diseases of
gastrointestinal tract.

What is the exact cause of such high number of cases of cancer and fatal
diseases of the gastrointestinal tract, has not been detected. But environmentalists,
village people and others assume that the main culprit is the untreated industrial
effluents of nearby factories which are discharging highly polluted chemical
wastes and thereby contaminating ground water. It is estimated that during the past
four-five years, at least 70 people of these five villages have lost their lives due to
cancer, an estimated 90 people are currently undergoing cancer treatment and at
least 60 people are suffering from Hepatitis-C or liver related diseases. Data
regarding Dujana, Vaidpura, Milak Lachchhi, Khedi Bhanota villages which are
suspected to have similar cases, is not available.

Similar is the case with villages under Muzaffarnagar and Shamli Districts
in Western U.P. hundreds of people have died and hundreds of people are
suffering from Cancer and other fatal diseases. There is not a single hospital in
entire Western Uttar Pradesh to treat cancer and other deadly diseases.

Keeping in view the health of the people of these five villages of Greater
NOIDA and other similar villages in entire Western Uttar Pradesh, I urge upon the
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Union Government to take immediate steps to find out the enormity of the
situation and provide all necessary help to the people of these villages so that
cancer and other deadly diseases which have surfaced there could be combated in
an effective manner. The Union Government should take steps to set up a Super-

speciality Hospital in Western Uttar Pradesh.
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(viii) Need to undertake a project to utilize the waters of
Bhimkund - a huge water body in Chhattarpur District,
Madhya Pradesh for drinking and irrigation purposes

N weene Rig T (SHIE) : STy WEIGY, WX gAM &F THIE (WeT US) & 3iTid ST aTdf
god@s &F & dF el §4l8, AR Td SRR H T &1 Bl dae o] Jaods & fUos
Td Sl HHe DI A H GBI AT SRR 1 gaaids ool far o, offed 59 I &
gRRINT BT STeaaToll § TR QN ATSAT & Wd R a1 AT BaRYR el 9 e ot g
T B HH B IS WHAS Ad WAGTS H UHAaS TRl & g HeR 8, ot
fSTpaR) A9l B TH 7 TH SO B AT A BT BRI B, oAb 98 3qH Ahol -8l &l
DI | 30 WPHadH W A @S DI ST T Wi DI A s o Fhdll g, offhd 39 W
THRAT & BRI TE 8 T B

3d: Wa & HIH W WX WBR I (a7 © {6 59 Urdfde did HHgpus &l ST

BT DT STol AN 3MMhTT B dAT Tolc Tolde b W9 H JaadIg hd dAfed M-UTd b

Tidl 1 419 BT UM ShR ool bl YIoTel FHWT BT WITg FHE Ja PR

HON. DEPUTY SPEAKER: Shri Om Birla — not present.
Shri M.K. Raghavan.
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(ix) Need to set up a Tertiary Cancer Care Centre at
Government Medical College, Kozikode, Kerala
SHRI M.K. RAGHAVAN (KOZHIKODE): The Government Medical College,
Kozhikode is a premier Tertiary Cancer Centre. More than 45,000 patients visit
here seeking treatment for cancer. Most of them belong to socially and
economically backward classes. At present most of these patients are required to
visit Thiruvananthapuram for advanced treatment.

Recently the Government of India has agreed in principle for setting up the
Tertiary Cancer Care Centre (TCCC) at Government Medical College, Kozhikode.
The Government of Kerala has also furnished all the required inputs and approval
for the same.

It is requested that necessary funds and approval for the Tertiary Cancer
Care Centre (TCCC) at Government Medical College, Kozhikode may be given so

that it could prove beneficial to patients from the northern parts of Kerala.
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(x) Need to allocate separate funds for providing better
infrastructure for water-supply in Bengaluru, Karnataka

SHRI D.K. SURESH (BANGALORE RURAL): I would like to raise an important
issue regarding drinking water crisis in Indian cities particularly in Bengaluru. It is
a matter of great concern that people of Bengaluru are facing severe problem of
water shortage. Population of Bengaluru is growing and its area is expanding
beyond 800 square kilometre. Since Bengaluru is famous for its IT hub and
pleasant weather, people not only from various parts of our country but also from
every nook and corner of the world are living in the city. I am of the opinion that
due to inadequate attention paid to develop better infrastructure for water supply,
most of our Indian cities have poor water supply system. Another reason which is
causing the problem is that most cities have a high percentage of non-revenue
water (NRW). About 20 to 50 percent water loss in Indian cities is a big
challenging factor as far as water shortage is concerned. State Governments and
urban local bodies are responding to the growing incidence of these water wars by
signing up expensive water supply projects to bring in more and more water into
the cities from the hinterlands, sometimes from as far as 150 to 200 kms away.
However, due to financial crunch it is very difficult for the State Government to
provide infrastructure to expanding cities like Bengaluru.

Therefore, I urge upon the Union Government to allocate separate funds for
Bengaluru to provide better infrastructure for water supply. I would also like to
suggest that the Government should prepare a road map to ensure adequate water
supply to people of urban, semi-urban and rural areas and take steps to put an end

to water loss due to leakage of broken pipes and lack of infrastructure.
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(xi) Need to provide a stoppage of Howrah Express at Tiruvannamalai
railway sation, Tamil Nadu and resume train service between Tirupaththur
and Jolarpet besides augmenting passenger facilities at Tiruvannamalai
railway station.

SHRIMATI R. VANAROJA (TTIRUVANNAMALALI): Hon. Deputy-Speaker, Sir,
in my Tiruvannamalai Constituency before broad gauge conversion, there was rail
connectivity between Chennai and Tiruvannamalai. After the broad gauge
conversion, all the train services were stopped. Tiruvannamalai is a district
headquarters and a temple town. It is a spiritual centre. To visit Annamalaiyar
temple of Tiruvannamalai and for circumambulation during full-moon days, Tamil
New year, English New year and festival days like Karthigai Deepam, lakhs of
pilgrims from Chennai and other parts of the State come to Tiruvannamalai. There
is heavy vehicular traffic during these occasions and it becomes difficult to control
the traffic. There should be adequate rail services to Tiruvannamalai. Howrah
Express between Puducherry and Howrah does not stop at Tiruvannamalai. This
train should stop, at least, for five minutes at Tiruvannarnalai railway station.
Pilgrims and passengers would be benefited by this. Ticket booking is done only
during morning hours. I urge that it should be extended in the evening hours also.
A parcel office should function at Tiruvannamalai railway station. Basic amenities
like drinking water facilities, rest rooms, toilet facilities, etc. in the railway station
should be improved. Chennai-Tirupaththur train service has been in operation for
so many years. This train departs from Tirupaththur for Chennai at 4.30 a.m. and
from Chennai it reaches Tirupaththur at 10 p.m. But for the last four months, this
train halts at Jolarpet, Therefore the rail link between Jolarpet and Tirupaththur
has been lost. People of this area have to depend on other modes of transport for

onward journey to Tirupaththur.
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I, therefore, urge the hon. Railway Minister through this august House that
the train service must be resumed up to Tirupaththur as it was before.

Thank you.
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(xii)Need to permit Madas Fertilizers Limited, Southern Petrochemicals
Industries Corporation Limited and Mangalore Chemicals & Fertilizers
Limited to continue production of urea by using naphtha as feedstock till the
availability of natural gas

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Hon. Deputy-Speaker,
Sir, Madras Fertilizers Limited (MFL-Chennai), Southern Petrochemicals
Industries Corporation Limited (SPIC-Tuticorin) of Tamil Nadu and Mangalore
Chemicals & Fertilizers Limited (MCFL-Mangalore) of Karnataka are
manufacturing the urea fertilizer by using 1000 kilo litres of naphtha per day as
feedstock. However, the Government of India, by notification, permitted them to
produce urea with subsidy using naphtha as feedstock until 30 September 2014.
Beyond that, they were advised to switch over to feedstock of natural gas for
availing urea subsidy, or else subsidy would not be paid to them under New

Pricing Policy II1.

As per Government of India notification, they have invested around Rs. 300
crore for conversion into feedstock of natural gas. However, due to inability in
laying the pipelines by GAIL and IOCL, the supply of natural gas could not be
established at the above plant locations and they were forced to shut the urea
plants. The shutdown will result in loss of production of around 1.5 million tonne
of urea per annum. Both shut down and restart would also deteriorate plant and
machinery and will cost additional burden of Rs. 15 crore. This will create loss of
livelihood to about 15,000 employees directly and indirectly and also create large
scale unemployment. More importantly it will also affect our agricultural

production.

This is purely because of absence of pipeline connectivity and gas
allocation. There is no alternative option left with them other than using naphtha
for production of urea. There is also not much marginal price difference between

LNG and naphtha on production of urea.
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HON. DEPUTY-SPEAKER: Hon. Members, kindly read the approved text only.
SHRI T.G. VENKATESH BABU : Yes, Sir. [ am reading the approved text only.

Keeping in mind, the gravity of the situation, the People’s Chief Minister of
Tamil Nadu, Dr. Amma Paratchi Thalaivi Amma wrote a letter to the hon. Prime
Minister on 9-6-2014 and emphasized the need to arrive at an immediate solution

in order to protect the interests of lakhs of farmers and workers.

I shall, therefore, urge upon the Union Government to allow Madras
Fertilizers Limited, Southern Petrochemicals Industries Corporation Limited and
Mangalore Chemicals & Fertilizers Limited to continue to produce urea by using
Naptha as feedstock till such time the natural gas connectivity is established.

Thank you.
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(xiii) Need to provide funds for construction of new railway

line from Deshapran to Nandigram in East Midnapore,

West Bengal
SHRI SUVENDU ADHIKARI (TAMLUK): Deputy Speaker, Sir, I would like to
bring it to the kind attention of the hon. Minister of Railways of the Union
Government, through you, that a project for construction of a new railway line
from Deshapran to Nandigram in East Midnapore, West Bengal was gracefully
announced by the then Railway Minister, Miss Mamata Banerjee in 2009-10. But
it is sad to note that no fund has been allocated yet from the concerned Ministry
for this project of Rs.121.44 crore. We cannot deny that construction of new
railway line is one of the important factors for the development of railway
infrastructure. Sir, it goes without saying that the project will create job
opportunities and it will be a blessing to unemployed youth in this high
inflationary period. But I do not know why there has not been any fund allocation
for this project though it is also one of the important projects to help the Indian
economy to some extent.

Here we must consider it very seriously that time-bound completion of any
project is very important. Otherwise, it will create extra burden on public
exchequer because there will be escalation in project cost due to increase in
material and other costs with passage of time and we have such examples where
the total estimated project cost has been increased due to failure in time-bound
completion of projects.

So, this is my humble request to the hon. Union Railway Minister, through
you, to please allot the required fund immediately for the project so that the work

can be started early and completed as early as possible. Thank you.
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(xiv) Need to connect Keonjhar in Odisha with Jamshedpur-
Badampahar and Rupsa-Bangariposi railway lines

AT AP AR (RASR): ABIGY, THERYR Vel Heel AT SFRIQYR A I1aTT UETS Xeld
TS BT HIBR I Sire Ud BudT | SR Uit SISt Yeld olge &l HI3R & Sasex db
Sirest & forv aft 9@ dis R T8 fhar a1, g dRor A IE oAeH "1 § ad & Bl
NAd 1S 7§ NAd ATl DI ARG M B oIy g9 AT0MTS W0 A WANT B 8G Dl
T Te fPU 8 SEfp 59 QM oisdl Bl R Wisk o ¥ S fear Swoar saa
ATERIS IR ST |WehdT 2| TSR A Q1 gl &l e <7 9 71 e & forg g8 &9 &
STt SR §97 QT SISl ofTg=l T SUANT 3 & | &1 U0, S gaq 993 | 8 8 T
8l 8| QI ATgHl IR SRAl BUAT T GIAT &, D! Redl Al ferr g & S|

3d: WS & HIEH W WY FRIY 7 fh Iad waE W TRy 9 AR feur 9 iR
YTd ORGP goINl & fIU 50 URATd B SId HRATHY SURIHT Yold ofTgd bl e ST

Y|
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(xv) Need to include Dhangar community of Maharashtra in the list
of Scheduled Tribes

sit s ST IRY (Wraet): ARGy, HERIE, g ¥ g9TR AT SEOllfd & @l JIolal &
I A ST & oy FvaR oy &Rl 317 /8 €, IR T I I8 ARl 81 e B

AR AAE & FTAR SR SISl B A H 36 TR W AR, TS Bl
Seord gl & I & I=R & AR gR IR &S UH & uE € Sl U 8 AN @
U SeoiRad B1 AR, § &R I © 3R 997 1 &Y Bl W SHonig ik o 78 2
TERTSE, § IR FHIST BT ST i 11 Uferd It 1.30 oRg ol 8RS § 39 9915
& e o 21 9% FA Q@ T8 UP 99l o g1 WA H AT Bid ge T arf¥rer oiR
IS & HRUT 37 FHIST BT R &l el 2l

AERTSS, ISY Bl I8 SIFoIlfe fdd fUsst 8 3k |9l § Sfud e ud ugae a9
& forg aut & ok 2| 7ERTSg WRHR 7 39 A1 & ANl & e & folg dig Ao T8
e 21 Ak 39 B SO @ IRA IRHR B MR F R e STar ¥ @1 7 Al B
TR H MM &1 aR e 3R 971 fawr 8rm|

3T: e B HIH ¥ WY ARBR W STRIY ¢ b gR FATST Bl AREV SR FHDT
ST SISt @1 g 3§ FHae fBar Sl
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(xvi) Need to provide compensation to farmers suffering

from loss of crops due to vagaries of nature
SHRI KESINENI SRINIVAS (VIJAYAWADA): Natural calamities like
cyclones/droughts often occur in certain parts of our country. Through the
Communication and IT systems, which we had developed, we are able to
minimize human loss but not agricultural produce, particularly in harvesting
season. Farmer is put to loss for no fault of him. His investment, for example, on
paddy per acre which amounts to Rs.15,000 to Rs.20,000 makes him bankrupt.
Even fertilizer subsidy of Rs.73,000 crore spent by the Government does not come
to the rescue of farmers.

There should be a change in the conventional form of visit of Central teams
to assess the gravity of the havoc and later doling out meagre grants or financial
assistance to the States, which do not address the financial loss of the farmer
adequately.

It is time to think about the financial loss incurred by the farmer and to
transfer money, say, Rs.10,000 per acre in his bank account through RTGS so that
he can go for cultivation without any financial burden. Farmer with 5 acre wet
land and 10 acre dry land may also be considered for this money transfer. This will

slowly reduce subsidy to the Government’s exchequer on seeds and fertilizers.
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(xvii) Need to include more schemes under Prime Minister’s
15 Point Programme for welfare of the minorities

SHRI E.T. MOHAMMAD BASHEER (PONNANI): It is high time to remodel the
Prime Minister’s 15 Point Programme for welfare of the minorities. Three
important bodies have suggested changes in the scope, implementation and
monitoring of this programme. The report of the Planning Commission’s Steering
Committee on Empowerment of the Minorities, the National Advisory Council’s
(NAC) recommendations for the 12th Five-Year Plan “Towards inclusive
development to empower minorities” and the outcome budget of the Ministry of
Minority Affairs for the year 2012-13 have spelt out the changes that would be
required for effective implementation of the programme.

The 15-Point Programme aims at enhancing opportunities for education,
ensuring an equitable share for minorities in economic activities and employment,
through existing new schemes, enhanced credit support for self-employment,
recruitment to State and Central Government jobs, improving the living condition
of minorities etc.

The programme also seeks to ensure that the benefits of various
government schemes for the underprivileged reach the disadvantaged sections of
the minority communities. This objective is sought to be achieved through
earmarking 15% of the targets and outlays under various schemes for the
minorities.

The Steering Committee on the Empowerment of Minorities during the
12th Five-Year Plan, for instance, suggests certain key changes for
implementation, monitoring and reporting of the 15-Point Programme both at the
Central and State levels, based on the recommendations of the NAC report. The
NAC and the Steering Committee point out that only a limited number of schemes
are included in the 15-Point Programme. They have suggested for expanding the

basket to include additional schemes from the Ministries of Small and Medium
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Industries, Youth Affairs, Agriculture and Rural Development (especially
MGNREGA).
In the light of the above facts, I urge upon the Government to take urgent

necessary steps in this regard.
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(xviii) Need to bring to book the culprits of 1984 anti-Sikh riots
and rehabilitation of victims of the riots

£t I RiE TR (JMHeQR W) : WEled, d Tae & GRM W@ad R & giaerd d
¥ 1984 W WIS @ THIT & Heoldd Il "edl 7 Flal U oirs fear 8, RN s
INBR DI 5 3aRd foRgBR 39 Bl gd DI &1 2| iy Rg amiReT afed o a@d
TNTRET BT GANH el gIT| HIVE BT Srd AT START A @t | RAE 7 Fewel Ay
QRIS IR & AHS H IRITUA fHar 11, fhg qve A SN &1 BRarg T8 &1 15| Nifed
URARI T TS & 30 ATl did & dra AW W &fqqfd B F=Iy, Fica =1 T8l & S FDl |
Aepale & A A 4 3 TMRST 7 ey Brear faeul # wfwyde Sfia S &
AR HI, I W Al Waw # S B wWipfa ¥ It @ gon 2l AoleR 9d I8 § 6
e H 39 UR SMURIED ATH & IMRIT 3T 9t BIs =& 2l

3T T B HIH W WRPR A AR 3RY 2 b AFERT RN & Sirg /SRl §
foa @ Rl #1 gus feamn o, difsa oRari &1 aifvie afigfd &= S df@ 8k
FRFSAS Saq S BT AR fodm SRy o faewni 3 fagear 9 % ) FRY 9Ra 9 &
ANTRDI DI ITDHI $TOT B TAR ARA § I8 DI WIBHT < & [ Breil gl 4 arex fbar
SR |
HON. DEPUTY SPEAKER: Shri S.S. Ahluwalia is permitted to associate with the

issue raised by Shri Prem Singh Chandumajra.
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HON. DEPUTY-SPEAKER: Now, Item No. 14 — Discussion under Rule 193.
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): In today’s List of
Business, Discussion under Rule 193 is already there. A Supplementary List of
Business was circulated that Shri Arun Jaitley will lay a statement on the Table of
the House just before the House adjourns for the day. Again, the Second
Supplementary List of Business has been circulated regarding Shri Nitin Gadkari’s
Bill titled The Merchant Shipping (Amendment) Bill, 2014. So, we are not certain
how it is going on now and whether Discussion under Rule 193 will be concluded
first and then Shri Nitin Gadkari’s Bill will be taken up, and whether Shri Arun
Jaitley will ultimately remain present and increase the excise duty on petrol and
diesel which is supposed to skyrocket their prices.

Sir, will you be kind enough to direct hon. Minister of Parliamentary
Affairs to clarify the position?
HON. DEPUTY SPEAKER: The Bill of Shri Nitin Gadkari is listed at Serial No.
14A. First, we are taking Item No. 14. After completing it, we will see that.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, my only contention here is
that the provision is there that Government may bring in as supplementary agenda
certain Bills for consideration and passing, but it is becoming a practice. Two days
back, another Bill was introduced and in the afternoon it was there in the
Supplementary List, and the Bill was put forth for consideration and passing. It
should be an exception. Can the Parliamentary Affairs Ministry and the
Government not prepare agenda for the next day with full particulars? It has
become an everyday affair.

We know that the Government has certain agenda, but those agenda can be
prepared in advance and circulated. This should be an exception.@
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, we
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appreciate the point of view raised by the hon. Members. But the fact remains that
nothing happens in this House without consultation, and we are trying our best to
see that maximum consultation is there whether it is in the Business Advisory
Committee where we allot the time, and the decision is taken in your presence and
in the Speaker’s presence. It does happen that there are certain urgencies at times
and we have to take up certain Bills. Hence, Supplementary Business is moved,
which is also through a procedure and it goes to the hon. Members. The Minister
concerned requests for a waiver, and of course, the Members have a right to move
an amendment and give notice, but at the end of the day, the very job, which we
have to do, is to legislate for the nation.

The point is well taken, but the Government would like to see that the Bills,
which are very important for the country, are passed. We are appreciating your
point of view and it is a very valid point, but despite that, the waiver has been
obtained from the Speaker. So, we would request that let the Legislative Business
continue because the Minister did come and then he had to leave because he said
that at 4 o’clock we will be taking up that Bill. So, I would kindly request the
Members that this Business has to go on, and it is a part of the procedure. I am
sure that the Deputy-Speaker would allow us to carry on with the 193 Debate, and
at 4 o’clock we will have that Bill on Merchant Shipping.

SHRI SUDIP BANDYOPADHYAY : Will we conclude the 193 Discussion and
then take up the Bill of Shri Nitin Gadkari?

HON. DEPUTY SPEAKER: No.

SHRI RAJIV PRATAP RUDY : No, the Business will carry on.

HON. DEPUTY SPEAKER: It would not conclude at 4 o’clock, and it will
continue afterwards.

SHRI SUDIP BANDYOPADHYAY : So, are we starting now with the 193
Discussion?

HON. DEPUTY SPEAKER: Yes, 193 Discussion will go up to 4 o’clock as has

been requested by the Government, and thereafter, we will be taking up the Bill.
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The Discussion under Rule 193 will continue next day also and there would be no

problem in it.
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14.42 hrs.
DISCUSSION UNDER RULE 193

Natural calamities in various parts of the country

HON. DEPUTY SPEAKER: Now, Item No. 14, Shri Kalikesh N. Singh Deo.
SHRI KALIKESH N. SINGH DEO (BOLANGIR): Sir, with your permission,
may [ speak from here?

HON. DEPUTY SPEAKER: Yes, no problem.

SHRI KALIKESH N. SINGH DEO : Thank you Deputy-Speaker, Sir, for
allowing me to raise this extremely vital issue on natural calamities, which have
occurred in various parts of the country with special reference to unprecedented
rains and floods in Jammu and Kashmir; severe cyclones that have hit coasts of
Odisha and Andhra Pradesh; and drought in Maharashtra.

Sir, natural disasters are not new to India. In recent few months, we have
seen severe cyclones, both Phailin and HudHud, which have ravaged the coasts of
Odisha and Andhra Pradesh causing displacement of almost 2 ’2 lakh people in the
State of Odisha, and some more in the State of Andhra Pradesh. The
unprecedented destruction by both these cyclones has been readily met by the
Governments of Odisha and Andhra Pradesh with support from the Central
Government.

Natural disasters cannot be avoided, but what we can do is to ensure that
the country, as a whole, is better prepared to meet the natural disasters and to
ensure that there is long-term planning for risk mitigation and the institution set-up
to react promptly and positively. In this one particular occasion, we cannot fault
the Parliament of India. Even though, in the last 10 years, that is, from 2001 to
2011, 150 lakh houses have been destroyed due to natural disasters; 420 lakh
hectares of agricultural land / crop area have been affected; and last year itself

22,759 deaths have been recorded in 2013 due to natural disasters.
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The Parliament of India has enacted right laws to address the issue. In
2005, the Parliament enacted the Disaster Management Act, which established
institutions of the National Disaster Management Authority to lay down policies,
guidelines and formulate plans for disaster management; the National and State
Executive Committees are the executing arms of NDMA and SDMA; the National
Disaster Response Forces, which can assist in disaster management, rescue and
rehabilitation operations; and of course, the National Institute of Disaster
Management for capacity building both in the State as well as in the District /
Panchayat levels.

However, we find that even though Parliament has enacted correct laws, the
implementation of these laws -- which is the real crux of any law and which
proves the efficiency of any law -- has been far from lacking. Let us take the
example of NDMA. The NDMA is currently headless and toothless.E has been
six months since most members of the NDMA have resigned. However, the
Government has been unable to select a proper head to run the NDMA, while
disaster after disaster have hit this country. The National Executive Committee,
which is supposed to be the Committee to execute the policies framed by the
NDMA and the police framed by the Agriculture and Home Ministries, is
currently without any members. All the members of the National Executive
Committee have resigned, and the Government has been unable to fill up those
posts. Not only that, the NDMA and the NEC have come under severe criticism.
Between 2006 and 2012, the National Executive Committee — and again this is for
this Government and that Government; this ping-pong between the two parties
seems to leave the people of the nation out of any development or salvage — did
not meet even once; it could not find the time to meet even once. It has been eight
years since this entire institutional framework has been set up. The National
Disaster Management Action Plan was supposed to have been set up by the
NDMA and the NEC, however, these illustrious institutions have not found the

time to finalise the National Disaster Management Action Plan.
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Again, year after year, month after month, we are hit by natural disasters,
be it cyclones; be it floods in Jammu and Kashmir; be it droughts; be it heat waves
and cold waves. As we go on, India is going to get hit more and more by natural
disasters. The effects of climate change and global warming are going to have a
much more severe impact giving us disasters in India. Over 40 million hectares of
India’s land is prone to floods and river erosion. Close to 5,700 kilometres out of
7,516 kilometres long coastline is prone to cyclones and Tsunamis. Sixty-eight per
cent of its cultivable area is vulnerable to drought. However, the National Disaster
Management Authority, which we know is headless and toothless, is failing to do
its most basic duty of providing risk mitigation and long-term planning in
addressing disaster management.

All these institutes are focussing on response. As a country, from the time
when the super-cyclone hit Odisha and more than 10,000 people lost their lives,
yes, we have become better at forecasting, forewarning and responding to
disasters, especially that of cyclones where we get an early warning. After the
Disaster Management Act of 2005 was framed, the NDMA was to ensure that
every department incorporates some elements of disaster management mitigation,
for example, if roads are being built in flood prone zone areas, then proper vents
and causeways would be given so that water could go through. However, I find no
mention of the fact that any of these departments have addressed the issue of
disaster management.

It takes political will, both by the Prime Minister and the Home Minister,
and when the Prime Minister’s massive appeal was responded to positively by the
voters, I was hoping that we will see action, we will see delivery, but it has been
six months and basic decisions of putting the right people in the right posts have
not been taken. NDMA has been continuously used as a resting ground for retired
bureaucrats or for those politicians who have not been elected. This practice has to
stop. Out of the members of the NDMA and the NEC, do we have even one

technical expert or even one global expert?E


Suresh
d by k2 


02.12.2014 96

The National Advisory Council is supposed to counsel the NDMA, but it
does not exist. It has been disbanded. The amount of casualties that the
Government has experienced since 2005-06 is its lack of seriousness for the
disaster management. It has been a habit of the Home Ministry and the
Agriculture Ministry to usurp the power of the NDMA to not allow it to function.
The NDMA is supposed to carry a coordinate response in the event of disaster.
However, currently, the Ministry of Home Affairs performs that function.

Sir, the NAC is in-charge of utilizing the NDRF — the National Disaster
Response Fund for emergency response expenses under the Act. However, this
job is currently being done by the Inter-Ministerial Group of Ministry of Home
Affairs and Ministry of Agriculture. This process existed even before the act was
enacted. If so, what is the point of this Act? What is the point of setting up of
NDMA and the NAC if you do not allow them to function, if you do not give them
teeth to ensure that all states develop first State Disaster Management Authority
and have a plan to mitigate the disaster management? Again I lay emphasis on the
term ‘Mitigation’ and not on the ‘Response and Rehabilitation’.

Sir, let us look at how this Government has reacted with response and
rehabilitation. We know that in recent times, the floods of Jammu and Kashmir
caught the Government both in Centre and State unawares. Tremendous loss was
experienced in the State of Jammu and Kashmir and my full sympathy to all the
Members and all the people of Jammu and Kashmir. However, the Government of
India reacted very well. The Minority Affairs Minister promised a Rs. 120 crore
over and above the Rs. 1100 crore be given to Jammu and Kashmir through SDRF
further to which a Rs. 1000 crore plus another Rs. 750 crore was given for
reconstruction and rehabilitation. My fullest support to the Government, my
congratulations to the Government of India for taking such a pro-active step but

what happens when we come to Odisha and Andhra Pradesh.
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Sir, the State of Odisha has been hit by two consecutive cyclones. First, it
was hit by Phailin and then, by Hudhud cyclone. The State of Andhra Pradesh, as
[ am sure my colleagues will speak about, has been hit by the same disaster.

Sir, the State of Odisha has asked for Rs. 5842 crore for rehabilitation and
reconstruction after the Phailin was hit. The Government of India in its gracious
wisdom, in its generosity granted us Rs. 399.83 crore, not even ten per cent of
what was asked for. However, even for that money, the Government says that we
will not give from National Disaster Relief Fund, rather take that money from
State Disaster Relief Fund.

Sir, crops have been damaged. Droughts have been high in Odisha. The
money from the State Disaster Relief Fund has been utilized mostly to give input
subsidy for agriculture and now, this Government has failed to meet the
expectations of the people of Odisha.

Sir, I thought Andhra would be better, if Jammu and Kashmir has elections
and this Government has been gracious enough to show them generosity, I thought
at least in Andhra Pradesh where they have a alliance partner, they would do a
good job. Obviously, those considerations do not matter to any of us. Even in
Andhra Pradesh Rs. 1000 crore was granted as announced by the Prime Minister
after he visited Hudhud cyclone area, only Rs. 400 crore have been released. For
Odisha where the same cyclone hit Odisha, the action plan for Odisha has been
compiled and sent to the Government of India, they are sitting on it for months.
They refuse to finalize the entire demand of roughly Rs. 750 crore which have
been compiled for immediate rehabilitation and restoration of houses and those
people wsho have been severely affected. This kind of callousness is not
something that we expect from the Government of India. This kind of lack of
response is not something that we expect from the Government. We were hoping
that when 9700 villages of Odisha and 44,000 houses of Odisha were damaged
and affected, the Government of India would rise and come in support of the

Government of Odisha in meeting the needs of the poor people of Odisha. Ee
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thought that, when 60,000 families from Andhra Pradesh were impacted and
affected, the Government would have come out with a more generous show of
support. However, the Government of India, the NDA Government has
unfortunately failed the people of Andhra Pradesh and Odisha.

I would urge the Minister of State of Home, since the Cabinet Minister is
not here today, that he and his Department need to have a more concise plan and a
more long term approach looking at the disaster management. They cannot sustain
themselves from disaster to disaster with knee-jerk reactions. They need to have a
more sustained plan of implementation to mitigate disaster. I give you one
example. The Government of India has streamlined all the airports and made a
model airport design for constructing airports. However, when you do not take
into account local necessities, incidents like the one that happened in Vizag where
the roof of the airport flew off, may happen. Let us now look at incorporating
disaster management policies in the implementation of the Budgets of all
Departments.

With these words, I would like to thank you again for allowing me to speak
on this subject which is so key to me. I hope that like after Hurricane Katrina the
United States of America completely overhauled the Federal Emergency
Management Agency, the Kashmir flood, the Phailin cyclone, the Hudhud cyclone
would have the same impact on this Government and the NDMA, the NEC would
be completely overhauled to make a body which actually leaves an impact, which

can have some direction towards long term disaster management action plan.
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DR. KAMBHAMPATI HARIBABU (VISAKHAPATNAM): Hon. Deputy-
Speaker, Sir, I thank you for giving me this opportunity to speak on the severe
cyclonic storm which hit the Visakhapatnam City which I represent in the House.
14.58 hrs (Shri Anandrao Adsul in the Chair)

Sir, Hudhud cyclonic storm is unprecedented with the wind speeds of above
200 kilometres per hour. Visakhapatnam Port Trust measured the wind speed in
the peak hours in the outer harbour of Visakhapatnam and recorded up to 274
kilometres per hour. The Meteorological records are available since 1891. For the
last 120 years, Visakhapatnam did not witness this type of severe cyclone. With
this wind speed, Hudhud cyclone has shaken the confidence of the people in the
region. The storm has caused heavy damage to the public and private properties in
three districts of Andhra Pradesh, particularly in North Coastal Andhra,
Visakhapatnam, Vizainagaram and Srikakulam. In Andhra Pradesh, 61 people lost
their lives, 37 were injured, 4777 cattle heads lost, 40379 houses were damaged,
and about 3,30,000 hectares of cropped area was damaged. Crops like cashew,
mango, banana and paddy were damaged and farmers had the big loss.

15.00 hrs. [=]

When cyclone Hudhud hit the coast of Andhra Pradesh, fishing community
suffered major losses. Fishermen lost their houses because their houses are located
on the seacoast. About 1000 fishing boats were damaged. Their fishing nets were
damaged. Many boats sank at the Visakhapatnam Fishing Harbour because of the
cyclone.

Just now my friend from Odisha spoke about damage caused to
Visakhapatnam airport. The roof of the airport was gone. When I saw the airport [
never thought that the flights would be able to land there even after a month. But
fortunately, Union Civil Aviation Minister who hails from our area has taken steps

to see that the flights landed there on the 5™ day of the cyclone. Visakhapatnam is
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a very beautiful city. This cyclone Hudhud caused a black mark on the face of the
beauty of Visakhapatnam.

The Government of India has given a lot of assistance to the Government of
Andhra Pradesh. The Committee headed by Cabinet Secretary, the Committee
headed by Home Secretary were reviewing from time to time and advising the
Government of Andhra Pradesh regarding the steps to be taken to safeguard the
lives of the people and also steps to be taken for minimising the loss.

Road traffic was disrupted. Rail traffic was disrupted. Communication
facilities were totally affected. There was no power and there was no water. [ think
more than 40,000 electrical polls were uprooted. I never imagined that my house
would get power supply even up to 15 days but supply was restored on the 5™ day
of the cyclone. When the power is restored, it is natural that the water is also being
given to all the people.

In this hour of crisis, our hon. Prime Minister Narendra Modiji visited
Visakhapatnam within 30 hours of cyclone. Cyclone happened on the 12™. It
continued up to early hours of 13™. On the 14™ Prime Minister visited
Visakhapatnam, saw the devastation caused by the cyclone, and announced
immediate assistance of Rs.1,000 crore for Andhra Pradesh. This instilled
confidence among the people and gave a lot of courage to them to face the crisis.

Cyclone struck on the 12® of October. Hon. Chief Minister
Mr.Chandrababu Naidu ventured to come to Visakhapatnam on the 12" itself but
he could not reach there. He could reach Visakhapatnam on the afternoon of 13",
He stayed at Visakhapatnam for more than a week. He stayed in the premises of
the Collectorate. He slept in a bus. He guided the official machinery to restore the
normalcy in the area. He worked till midnight. He reviewed the situation in the
early hours of the day. And the official machinery in our area also functioned very
well. I should thank the official machinery of Andhra Pradesh who have worked
very hard to restore normalcy in the North Coastal Andhra Pradesh in view of the

Hudhud cyclone.
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Mr. Venkaiah Naidu, hon. Union Minister for Urban Development, visited
Visakhapatnam along with hon. Prime Minister. Later, after a week, he came to
Vizag again, held a review meeting with all the concerned Central Government
Departments to expedite the relief and reconstruction operations. In
Visakhapatnam we have a lot of Central Government agencies, public sector
undertakings. The initial damages and losses caused to Government of India PSU
properties due to the cyclone in Vizag District are being tentatively given.E

dustan Shipyard Limited sustained a loss of Rs. 500 crore; East Coast
Railway incurred a loss of Rs. 210 crore; for NTPC’s Simhadri thermal project, it
was Rs. 25 crore; for BHEL Visakhapatnam, Rs. 30 crore; for Indian Oil
Corporation, Rs. 14 crore; for Vizag Steel Plant of RINL, Rs. 300 crore; for
Visakhapatnam Port Trust, Rs. 200 crore; and the airport damage was Rs. 65
crore.

Our hon. Prime Minister, in his review meeting, assured Andhra Pradesh
Government that the Government of India will take care of the damages caused to
Central Government agencies and the public sector undertakings by the respective
Departments. I hope, the respective Central Government Departments will take
care of the damages caused to the Government of India agencies and the public
sector undertakings.

I thank the Home Minister for his continued support to the people of
Andhra Pradesh. I also thank the hon. Finance Minister who has instructed the
banks to restructure the loans and also instructed the insurance companies to settle
the claims for those victims who lost their property and had insurance policies.

The Government of India has deputed the inter-Ministerial Central team to
visit Andhra Pradesh to make the assessment. Recently, they have visited Andhra
Pradesh from 25" to 28" November. I hope, they will submit a favourable report
which can help the State of Andhra Pradesh. I am thankful for the same but I wish
that the Central team had visited much earlier. Since they have visited after one

month, I think, they could not see the actual damage and the loss. I know, if they
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visited earlier, their visit would have diverted the attention of the people who were
involved in the relief work but I request the Government of India that in such
situations of crises the Central teams should visit much earlier so that the damage
could be assessed properly. This has to be taken into consideration.

I also thank the leaders of various political parties who have visited that
area and expressed their solidarity with the affected people. I thank all the political
parties for their support. I also thank the Chief Ministers of the neighbouring
States, particularly, Odisha, Tamil Nadu, Karnataka, West Bengal and other
States. They have extended their co-operation for the people of Andhra Pradesh in
their hour of crisis.

Our Chief Minister has taken steps to see to it that all essential commodities
are available to the people free of cost or at cheaper prices. He has made an effort
to bring 2,500 tonnes of potato from Kolkata by discussing with the hon. Chief
Minister of West Bengal Kumari Mamata Banerjee. We could procure 250 truck
loads of potato and supply them in the Vizag area. He has taken steps to supply
three kilograms of vegetables at Rs. 10 so that people are not affected by
blackmarketeers and essential commodities are made available for the people in
the hour of need. He has also taken all steps to see that petroleum marketing
companies made all the supplies like diesel, petrol, and LPG and people faced no
problem.

On 12" October, I was at Visakhapatnam city. I saw the devastation caused
in Visakhapatnam city. We did not have power. We did not know what was
happening in other places. We could not have the television sets in operation.
Many hon. Members have complained about BSNL but I must compliment BSNL.
On that day, only the BSNL landline was functioning. From my house, I
telephoned to my friends in Vijayawada and Guntur and came to know what was
being shown in their television sets, the position of the eye of the cyclonic storm at
that time, whether it had crossed, and when it had crossed. I could get all that only

by BSNL landline telephone. Of course, later on, there were some problems in
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communication networks because there was no power and many companies which
were supposed to operate their cell towers with diesel generators did not come
forward. However, at the instance of the Chief Minister, all the companies
followed the guidance and saw to it that the communication network was
established.E

I have four suggestions or requests to make with regard to facing the
cyclones. One is, I would request the Government of India to come forward
liberally to assist the State of Andhra Pradesh. As you all know, this State is a
newly born or newly formed State, with the old name. The new State has no
resources to help the people on their own. Therefore, in view of the difficult
financial situation of Andhra Pradesh State, I would request the Government of
India and the hon. Prime Minister to extend liberally the Central assistance to the
State of Andhra Pradesh.

Another request I would like to make is, Vishakapatnam is at equi-distance
from Kolkata and Chennai. Vishakapatnam is one of the major cities on the east
coast; it is a strategic city. Vishakapatnam is the headquarters for the Eastern
Naval High Command. Therefore, I request the Government of India to consider
establishing a unit of the National Disaster Response Team at Vishakapatnam so
that it could cater to the needs of the people on the east coast of India, right from
Kanyakumari to Kolkata. I request the Government to consider this request
favourably.

The third suggestion that I would make to the Government of India is to
send the Inter-Ministerial Central Teams to assess the damages in respective
States. I make the request to send the teams at the earliest possible time, possibly
within a week so that they can make proper assessment of the damage and
recommend to the Government of India for assistance.

The fourth one is this. A lot of industries got damaged due to this. All the
roofs of the industries have been blown away. They make insurance claims. |

request the Government of India and the hon. Finance Minister to instruct the
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insurance companies to settle the claims at the earliest so that they could start their
operations within the shortest possible time.

When the Prime Minister had visited Vishakapatnam, he suggested to the
Government of Andhra Pradesh to prepare a blue-book, on how we have to
proceed in times of crisis. I hope that all the State Governments who have faced
this problem will assist in preparing the blue-book and I also hope that the
Government of India will prepare this blue-book and fight natural calamities in an

effective manner. Thank you.



02.12.2014 105

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very
much, Mr. Chairman, for giving me this opportunity to address this vital issue
which is of great concern to all of us in our country.

My good friend, the hon. Member from Odisha, had already given us the
details of how vulnerable the nation is to natural disasters. I will not repeat the
details that he had provided. But I used to be the Convener of the Parliamentary
Forum on Disaster Management during the 15™ Lok Sabha. I must say that a lot of
this has become sadly too familiar.

We had a National Disaster Management Authority, but it has been
dismantled. Instead of Disaster Management Authority, what we now have is
Disastrous Mismanagement without authority!

What has happened is that the NDMA simply failed to fulfill its purpose or
its promise in all the disaster situations listed in today’s Order Paper — Jammu &
Kashmir, North-East, Odisha, Andhra Pradesh. As we have been reminded, the
Parliament here passed the National Disaster Management Act in 2005, creating
the NDMA, under the Prime Minister - no less — who is the Chairman, and the
National Executive Committee developed a national policy on disaster
management which was approved in 2009. The NDMA was supposed to work in
coordination with various State Disaster Management Authorities. But so far, there
is very little evidence of this. Indeed, several of the States have not yet even
submitted their disaster management plans.

While the nation awaits the promised ‘Achche din’, ‘bure din’ came to the
NDMA because the Government made it headless by asking for the resignation of
the Vice-Chairman and other senior members, all in June. We are now in the
beginning of December. So, six months later, we still have no replacements. The
Government made absolutely no appointments to fill them, leaving the body
completely headless, and the result is that the necessary warnings — for example,

indicating the unexpected rise of the levels of the Jhelum River, in the case of
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Kashmir, signaling the onset of a disaster in the Kashmir Valley — were simply not
issued. There was no one to issue them.

We had the same problem with the National Disaster Relief Force, which
was also set up by the 2005-Act. Epermanent DG of the NDRF was appointed
only yesterday.

Now, where is the decisive Government that we were promised when it
comes to filling up much needed vacancies! The irony is that the Indian
Meteorological Department, the Indian Space Research Organisation, so many
other agencies have all developed early warning systems. The NDMA is supposed
to, without delay, disseminate this information from these various agencies to the
public and treat every warning with the urgency that it requires. But the NDMA,
for all practical purposes under this Government does not exist. There is a dire
need to fill the vacant positions at the earliest.

We have seen, Mr. Chairman, there is a chronic problem in this
Government of dismantling functioning institutions without having alternatives
ready; whether it is the Planning Commission, the National Innovation Council or
the NDMA. What do we see? These have been decapitated and left rudderless
like chickens with their heads cut off without any sense of purpose or direction.
No wonder, we do not even have a National Disaster Management Action Plan.

Days before the Kashmir floods, a few local institutes studying weather
conditions in the valley recorded an unexpected rise in the level of the Jhelum.
The Officers of the State Flood Control Department had warned the authorities
that the river was flowing 14 feet above the danger mark at Sangam in South
Kashmir but they were unable to get a response from the Central or the State
Government. Where was the Central Government to give the response? Warnings
were issued by two other Central Water Commission Stations. They were also
ignored. The Central Water Commission provides flood forecasting services but
they have to be heeded. There must be a mechanism to take them and convey

them urgently to the States. The State, of course, in the case of Kashmir had
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ample time to evacuate people from low lying areas. They could have called for
assistance of Special Response Team from the Centre. The Central Government
could have also alerted the State. But did any of this happen? No, Sir, it did not.
And, there was no effective response mechanism deployed at the beginning of the
crisis. What followed was uncontrollable destruction, the loss of life and property
which cannot be compensated, which, of course, will take a whole substantial
amount of time to recover from and rebuild.

The figures are painful, Mr. Chairman; a loss of 282 human lives in
Kashmir, over 61,000 cattle, six-and-a-half lakh hectares of cropped area, two-
and-a-half lakh houses. Thousands have been left homeless. Property worth one
lakh crore, a trillion rupees, has been destroyed. Twelve lakh people and 2000
villages were also affected by the floods in Assam. Floods in Odisha, thanks to
Cyclone Hudhud, affected over 10 lakh people. So, we have a huge scale of
problem on our hands. Our response at the Central Government level must also be
worthy of this kind of a challenge.

The National Disaster Response Force, which is supposed to be actually
managed and controlled by the NDMA, has now been reporting directly to the
Ministry of Home Affairs, because there is no NDMA 1 suppose. Different
departments and Ministries of the Central Government were undertaking their own
relief operations in Kashmir. And, frankly, there was no Central Authority to
coordinate them. The Central Government and the State Government were
themselves not coordinating with each other and in the absence of any nodal
agency the response was also slower than it needs to have been.

As usual, what we do is we turn to our Armed Forces. Whenever the
civilian Government fails, we always send in the Army. So, they efficiently did
their job. They conducted search and rescue operations. They distributed food,
water, medicines amongst marooned survivors. But this is not supposed to be the

Army’s job. They are there to defend our borders. What about the Government’s
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own capacity for disaster management? What about the Act of this Parliament,
Mr. Chairman, which we have actually passed for this purpose?

There is no urgency in arranging the appointment of any of the vacancies
unnecessarily created by the Government. The Government’s motto seems to be
‘dismiss in haste but fill the posts at leisure’.

The situation would have been very different if we had a well led and fully
staffed NDMA which could have issued a warning and specific instructions to the
Jammu and Kashmir State Disaster Management Authority for preparing and
evacuating the residents living in and around the disaster prone area. The fact is
that the Central Government may well blame the State Government and the State
Government may well blame the Central Government, but there is no question that
in our system the Central Government has a responsibility to step in where the
state Government has failed. This did not happen. And the fact is it had not
happened already at the preparedness stage, where it is supposed to happen under
the provisions of the Act of Parliament.

We have already been hearing about the Central Government’s assistance.
The Figures have already been given by the hon. Member from Odisha. But let me
say that the relief and immediate rehabilitation measures alone are essentially
provided for. There is no real serious measure for compensation. You need a
special package, as our Government gave to Uttarakhand when that tragedy
happened.Ee reason for that is very simple that the norms for disaster relief are
simply not adequate. We know the Prime Minister has announced an ex gratia
assistance of Rs.2 lakh each to the next of kin of the deceased and Rs.50,000 each
to the injured under the Prime Minister’s Relief Fund. But first of all, the amounts
are very modest given the scale of the loss. Secondly, there is not even an agreed
list of the beneficiaries who should be compensated. There has been severe
negligence on the part of the Government. We have just seen an interview in the
newspapers yesterday by the Chief Minister of Jammu and Kashmir saying that

each house needs, at least, Rs.10 lakh but the Government has given him only
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Rs.70000 per house. Now obviously you cannot build a house anywhere for
Rs.70000, let alone in Kashmir.

So, this predictable narrative, Mr. Chairman, is what we have been seeing.
Calamity occurs, there is lack of warning; there is lack of prevention; there is lack
of preparation; and there is mostly avoidable death, if not destruction, and then the
establishment’s first response is that they have announced a relief amount to the
families of the victims and that too, too small an amount. The message to the
Government very simply is that prevention is better than compensation. Effective
action to save lives is better than trying to re-build after disasters.

Now let me stress that there are very many things that the Central
Government should be doing. I am glad that one of the earlier speakers has also
pointed out specific measures that could be taken. Even the C&AG has done a
report in 2013 about various disaster-specific measures. The Government seems
to have shown no indication of having digested this. We realise, for example, that
the Indian Meteorological Department, which is regulated by the Ministry of Earth
Sciences in the Central Government, has not prepared a disaster management and
mitigation plan for earthquakes. Even in Kashmir we had an earthquake in 2013.
There are about 4720 reservoirs and barrages in our country and the Central Water
Commission provides forecasts for only 28. There are 4700 for which there are no
forecasts.

Coming to modernisation of weather forecasting equipment, we have all
the software and all these computers. @ We are talking about making super
computers, yet what is our capacity for weather forecasting? Maybe it is at the
national level but where do we have it at the State levels? Even the hazard maps
that are supposed to be drawn for earthquakes, landslides, cyclones, Tsunami,
floods, etc. they are incomplete or unavailable. Without these maps, no State
Government can be in a position to even identify the high risk areas let alone

actually do anything about it.
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Let me repeat to the Central Government, the NDMA needs strengthening
and not weakening. Since its inception, it has spent Rs.1300 crore. You are
spending Rs.40 crore a year just on maintaining the NDMA but you are giving
them no authority or giving them no heads or giving them no work. The fact is
that only 10 per cent of the NDMA’s on-going projects have been completed. It
has very limited powers over the State Governments. So, its guidelines never get
implemented. On top of that, what do we see? We have disagreement with all
these others. The NDMA has one set of views. The NDRF has another set of
views. Now the National Informatics Centre comes in. They have not been able
to agree on procuring satellite phones for establishing the disaster communication
network which is why there were no communications in Kashmir immediately
after floods started.

Now on top of that, there are the State Disaster Response Funds which
again have been mentioned earlier in the debate. Many States have not
appropriately utilised the Rs.33580 crore which have been given for State Disaster
Response Funds by the UPA Government for the period 2010-2015. The Ministry
of Home Affairs apparently has not been able to keep check on utilisation of these
funds. There are no official figures on how they have been utilised. There has
been a fairly negligent attitude at all levels towards disaster management. The
funds have been earmarked but the policy has not been implemented. The Act has
not been implemented. Now I even see Nirmala Sitharamanji there and she could
encourage private sector to get involved in helping with disaster management
through the CSR where they are supposed to give two per cent for various
developmental activities. There has been no particular campaign to encourage the
private sector to contribute to disaster management and indeed their contributions
are practically non-existent.

There is no comprehensive plan from the Ministry of Home Affairs. I look
at the MoS who is a very competent and well regarded figure. We need to see a

comprehensive plan coming from his Ministry for disaster management. The
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MHA should keep a record on the utilisation of funds and unspent balances of the
States. Mr. Rijiju, you do not have one yet. That has to be done.

We have to accept that temporary plans are not a solution. Giving relief is
not an answer. It is reactive. Reactions are not enough. A comprehensive plan is
also needed for understanding and checking our country’s preparedness for all
kinds of disasters. We have talked today about floods and cyclones. We need to be
prepared for nuclear and radiological disasters; forest fires and coastal erosion. In
my constituency, practically every year we have extremely heavy tidal waves; we
have extremely heavy rains and India loses territory because our beaches are
washed away with coastal erosion. We can prepare for this. This has been
happening for decades, but we have not got the preparations. Man made disasters
also we are not prepared for. Now, may I suggest also to the Ministry of Home
Affairs that apart from the strengthening the National Disaster Management
Authority we should also establish district authorities to ensure that the district, the
State and the Centre are all equally coordinated.

Let me finally say that the NDMA must also ensure that the guidelines that
it has issued should be followed by State Governments and Ministries and
therefore, it must take the lead, it must be the central body to coordinate the
Ministries to avoid duplication of efforts, provide regular training and capacity
building and involve the NGOs, the civil society create a Statesociety partnership
for disaster management as well as to spread awareness. We have all the money
that the Government spends on advertising various things, we need to have
awareness in the public about what they should do in the event of disaster and to
prevent disaster.

The fact is that we can, with better systems, handle natural disasters and
calamities better. It has been done before. We all remember how the late Rajiv
Gandhi handled the drought of 1987 without a single person losing his life. If there

is a plan, if there is a system in place, there is leadership, these things can be done.
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The message is clear. This is a Central Government responsibility. Give us
the decisive action you have promised. Appoint an NDMA, empower it, pursue
the States, finalise an action plan and set up systems. Remember, far too many
people in our country find it impossible to beg, borrow or raise money to treat a
person in the family who is sick and dying, but the moment he dies, everybody
comes for the funeral. Now, that is not what the Government should be doing. The
Government’s job is to prevent the sickness, to prevent the affliction, not to attend
the funeral. We have had too many funerals and disasters in our country. I say it to
the Government — please do your job so as to reduce the number of funerals and to
ensure that calamity in our country does not always have to mean tragedy.

Thank you.
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SHRI P. KUMAR (TIRUCHIRAPPALLI): Mr. Chairman, Sir, thank you for
giving me this opportunity to speak on the discussion under Rule 193 on behalf of
the AIADMK party.

Natural disasters strike India routinely. Some forms of disasters are
earthquake, tropical storms, cyclone, tsunami and heat waves. These disasters
cause major casualties for any nation and economic loss to the developing
countries is unimaginable.

In the series of disasters, the latest ones being the Uttarakhand flash floods
in 2013 which was followed immediately by cyclone in Odisha. This year we had
calamity in Jammu and Kashmir followed by the severe rain in the north-eastern
States of Assam and Meghalaya. Last month we had a cyclone, namely, Hudhud,
hitting the State of Andhra Pradesh causing serious casualties and damages.

Mr. Chairman, Sir, the data from the International Disaster Data base shows
that floods has been the most damaging of all the natural disasters that happened in
the last ten years. Flood in India have caused the most widespread damages
impacting people greater than other natural disasters. The number of people killed
in flood in the last decade is far more than those killed because of other calamites
like earthquakes and others.

In India such damages due to flood are partly due to faulty town planning,
poor training and bad waste disposal system. Moreover, there is the impact of
climate change and particularly in the mountainous region, the threat of floods is
more. If we talk in general, in India it is a perennial problem that we have floods
in one part of the country and at the same time drought in another part of the
country. People suffer due to both. We are not able to channelise the excess water

due to floods in one part and take it to other parts where there is severe drought. E
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Sir, there are solutions to this problem. Before I come to interlinking of
rivers, I would like to say a word about rainwater harvesting. The Government of
Tamil Nadu, under the able leadership of honourable Puratchi Thalaivi Amma has
adopted the system of rainwater harvesting which is a huge success throughout the
State. Due to rainwater harvesting, it is seen that the level of the groundwater
table has increased and saline water entering the ground in the coastal areas has
stopped.

Here, I would like to remind the House that the hon. Prime Minister of
India has appreciated the efforts taken by the honorable Puratchi Thalaivi Amma
when he was replying to the President’s Address this year.

Similarly, after Tsunami struck Tamil Nadu’s coastal villages, honourable
Puratchi Thalaivi Amma took effective steps in relief measures with the result that
people were rehabilitated within a very short time. This was again appreciated
very much by the people of Tamil Nadu.

Similarly, when the North-East monsoon caused damages in Tamil Nadu in
the month of October, 2014, under the able guidance of honourable Puratchi
Thalaivi Amma, the Government of Tamil Nadu immediately ordered relief and
rehabilitation measures.

In order to find a solution to this problem, I feel that the Government of
India has to take a very bold decision and nationalize all the rivers of the country.
Presently, the subject of water is in the State List whereas national waterways is in
the Union List. It is high time that we bring it under the Central List or at least the
Concurrent list so that some effective action could be taken at the Centre for the
benefit of the nation as a whole.

Many States are facing this problem. Rather, the entire world is facing this
problem. There are articles mentioning the quotes of experts who have estimated
that by 2030, in some developing countries, water demand will exceed water

supply by 50 per cent. It means that by 2030, there will be no water for drinking
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purpose. These are alarming situations and therefore, we need to conserve and
preserve water for future generations.

So, interlinking of rivers is absolutely necessary to tackle constant drought
and flood problem. We have long distance intrabasin transfer of water for over
five centuries. We have the examples of Periyar Project, Parambikulam-Aliyar
Project, Kurnool-Cuddappah Canal and Telugu-Ganga Project in the southern part
of India. Similarly, in the northern part, we have the Indus Basin and Rajasthan
Canals. These examples go to show that they have not caused any environmental
damage but have contributed substantially to environment and livelihood.

I understand that all the concerned States have to accept the proposal for
interlinking of rivers to thrash out issues and take a final decision so that we may
put an end to the water crisis permanently.

It requires huge funding, no doubt but once done, it could permanently
solve the water problem of the country. This only needs courage and bold steps. |
hope the present Government would take these steps for the benefit of the nation.

As far as Tamil Nadu is concerned, honourable Puratchi Thalaivi Amma
has urged the Centre to implement the linking of Mahanadi-Godavari-Krishna-
Pennar-Palar-Cauvery on to Gundar as also the diversion of water of the west
flowing rivers of Pamba and Achankoil to Vaippar in Tamil Nadu under the
Integrated Peninsular Rivers Development Programme. This linkage would solve
the perennial problem of farm irrigation and drinking water needs of the people in
the southern parts of the country.

So, I request the Government to kindly allot sufficient funds to prepare a
Detailed Project Report for this purpose.

I understand that the hon. Minister is fully aware of the advantages of
interlinking of rivers. So, I hope that the hon. Minister would take care of this
problem. I think I need not elaborate further on this subject.

With these words, I thank you, Sir.
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DR. KAKOLI GHOSH DASTIDAR (BARASAT): Mr. Chairman Sir, I thank you
for allowing me to take part in this very serious discussion under Rule 193
regarding the disasters affecting our country over the past few years.

Due to uncontrolled carbon emission and damage to the ozone layer,
destabilization of the climatic characteristics is taking place all over the world but
mostly, it is going to affect our country whose carbon footprint is much less than
other countries which E having much bigger carbon footprints. This is a very
important issue because disaster might strike any time. Its extent might be much
larger than epidemic diseases because the air that we breathe is going to be toxic,
and the water that we might use flowing down the rivers will be toxic. As the hon.
Member was just mentioning, there might be a shortage of water up to fifty per
cent. So, this is a very important issue that is being discussed today.

Over the past few decades we have seen tsunami, we have seen the Phailin,
the Aila, and the Hudhud. Our neighbouring country was affected by the Mahasen.
Before that we had the cloud burst in Uttarakhand and Leh.

We had the Parliamentary Forum on Disaster Management, about which
hon. Member, Dr. Shashi Tharoor made a mention. After him I was the Convenor
of that Forum. We used to regularly meet to discuss these issues. After tsunami,
the Disaster Management Act was passed in 2005 by this august House. In that
provisions were kept to take care of situations when natural calamities would hit.
But disaster is not only natural calamity, not only incessant rain or flood or cloud
burst or drought. Disaster might be medical in nature as certain parts of the world
are seeing it in the form of ebola virus; disaster might be nuclear; disaster might be
biological though we are not discussing those issues today. But keeping in mind
the different types of disasters that might hit the country and will affect the
citizens adversely, I have this pertinent question coming up whether the disaster
being looked after by the Home Ministry is sufficient or do we need a separate

Ministry to look at these issues so that we can address them properly.
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The provisions of the Act passed in 2005 look orphaned because, as many
hon. Members have been mentioning, we are headless now as far as this Authority
goes. Our hon. Prime Minister has primarily become non-resident these days and
has important foreign issues to address, has no time for these small matters
affecting the people of our country. We have lost thousands of lives; we have lost
lakhs of hectares of agricultural land; and we have lost millions by way of cattle
head.

I would like to point out here that the Act had provisions for rescue and
relief, but there was no provision for rehabilitation. It is true that the efforts of the
scientists who had come out with the early warning systems are laudable and the
INSAT-3D performed very well. The whole path of the Hudhud cyclone had been
set in advance in forecast, the speed of the cyclone, and the air speed had been
forecast. With the result people could be shifted from their homes.

A report of the United Nations says that only in the year 2013, that is last
year — only in one year — more than two million Indians had to be shifted. They
had to leave their homes and go elsewhere due to natural calamities which is a
very big number considering worldwide it was 22 million over ten years. So, India
is being affected adversely. Nearly 40 million hectares of land is flood prone in
India. Out of the landmass in India which falls under the seismic zone, 11 per cent
is very very high damage risk zone; 18 per cent is high damage risk zone; 30 per
cent has moderate damage risk zone; and 41 per cent is low damage risk zone.
Even a serious earthquake will cause such difficulties to people in which they will
lose their lives, and properties. Even if they are shifted from one place to another,
they are not rehabilitated. The clause for rehabilitation is not included in the
Disaster Management Act. The National Disaster Management Authority is lying
headless at the moment.

I would like to know from the Government whether the Government is
going to think in terms of having a separate Ministry, whether the Government is

going to think in terms of addressing these issues, and whether it is going to fill up



02.12.2014 118

the posts which are lying vacant. Then only the people of the country will know
whether the Government is serious or not regarding these disasters.E

When the Disaster Management Act was formulated, when the points were
included, the themes included were medical preparedness for mass casualty,
psychological support, incident response system and the National Disaster
Management Information System. Every point of the above mentioned is lacking.

As we have seen, as | mentioned earlier, I had been in the Parliamentary
Forum on Disaster Management as the Convenor. After the cloudburst in
Uttarakhand, people were suffering due to lack of Orthopaedic Surgeons. It is a
very practical issue. When the cloudburst occurred, when they were swept away,
when bones were broken, the Orthopaedic Surgeons were not available. They had
to be flown from Delhi. The Government had flown the Orthopaedic Surgeons
from Delhi to perform operations. As it is, the whole country knows that the
country lacks the required number of medical practitioners and medical help
counsellors. To top it all, if there is a situation like this, then, doctors are in great
demand who are not available at the State or the district level. So, if we have a
separate Ministry, if we have a separate group of doctors and specialists who can
take care of this, it will help a great deal. Children were being born in the rain, in
the open during such situations of calamity. So, this is such an important issue that
the Government should pay more heed to do this. We should really take up this
serious issue.

Sir, we were talking about the issue of Kashmir which faced with severe
flood in which 282 people were killed. The Hudhud cyclone, which hit Andhra
Pradesh and Odisha at 195 km. per hour of speed, killed 67 people in Andhra
Pradesh and 50 people in Odisha. Though the amount of loss ran into millions of
rupees, yet the hon. Prime Minister declared only Rs.1000 crore as relief out of
which only a part payment has been made. The demand of the State Government
1s Rs.21,640 crore. The Odisha Government has requested Rs.777 crore. So, these

amounts have not been made available. Whether the Government is serious about
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rehabilitation of the disturbed people’s life remains a big question if we look at
these figures. The cattle loss 1s so huge. We know that India’s economy,
particularly in the rural areas, is cattle-dependent, livestock-dependent. So, if this
is lost, then, people do not find means of livelihood. So, if they are serious about
assisting the people of the country, they have to take care of rehabilitation along
with rescue and relief measures. This is to remain with the Government and not to
be dependent on the Army in serious situations so that immediate action can be
taken.

With these words, I conclude. Thank you.
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SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Hon. Chairman,
Sir, thank you very much for giving me this opportunity. It is nearing 4 p.m. I
want your full assurance that you will let me complete my speech.

Thank you for bringing up this issue. [ would also like to thank the
Government for bringing up this issue for discussion in this august House. Many
of my senior Members have already spoken on this issue. To continue on that, I
would like to say that I am from Srikakulam constituency which is also one of the
affected regions of the Hudhud cyclone. Based on my experience, I would like to
add some points to this ongoing discussion.

On the 12" of October, 2014, the Indian Sub-continent was struck by one of
the most fierce and deadliest cyclones ever in history. The Hudhud cyclone, with
speeds crossing up to 200 kilometres per hour and also torrential rain, posed a
serious threat to anything that has come in its way. It is very unfortunate that it
has struck at the very heart of one of the most beautiful cities in India, which is
Visakhapatnam.E
16.00 hrs.

This cyclone has also affected other districts of Northern Andhra Pradesh
which are Srikakulam, Vizianagaram, East Godavari and other parts of Odisha.
The cyclone has caused extensive damage to the public and private properties,
agriculture, horticulture, fisheries, animal husbandry, handloom and textile in this
region. Along with this, public infrastructures like road, building, irrigation,
drinking water and power were also heavily damaged.

Before I continue further, I would like to break down this cyclone into two
phases. One phase is ‘before the cyclone’ and another is ‘after the cyclone’.
These two phases pose very different kind of challenges both to the public and the
Government. The Government has to take utmost care and attention in dealing

with these two phases to achieve successful results.
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If we talk about the first phase of the Hudhud Cyclone, on behalf of the
State Government and the people of my Constituency, I would like to thank some
people. The first would be the Indian Meteorological Department for doing a
tremendous job in accurately predicting as to when the cyclone is going to hit;
what it is going to hit at; and with what intensity it is going to hit at. So with this
before hand information, the State Government and the Central Government had
adequate time for advance preparation and to take on relief activities.

I would also like to take this opportunity to thank the Central Government
for providing full assistance in the form of NDRF, Army and the Navy teams and
other equipments which will help in relief and rescue efforts. Other than that, I
would also like to thank the media for doing a good job in educating the people
along the coastline of Andhra Pradesh and also telling them about the severity of
this cyclone. With all these help from all these sectors, the State Government
under the leadership of Shri N. Chandrababu Naidu has deployed all its teams to
most affected places. They have taken appropriate measures. They have held 223
relief camps across four districts of Northern Andhra Pradesh. About 1.35 lakh
people were evacuated from low lying areas of Andhra Pradesh. That is the
reason why today we see the human loss is reduced to the minimum. Even though
the cyclone has occurred with such severity, there has been a minimum loss of
human lives. In spite of the best efforts from all these sectors, 61 deaths have been
recorded due to the severity of this cyclone. Through you, I would like to pay my
tributes to the deceased and offer my condolences to the families of the deceased.

When we move to the second phase that is ‘after the cyclone’, it is a very
heartbreaking picture to look at Visakhapatnam. The damage that this cyclone has
done was unprecedented and unimaginable. The city of Vizag was completely
devastated. Thousands of trees were uprooted; electricity poles were broken;
electricity was completely disrupted to the Northern Andhra Pradesh; eventually
communication also was collapsed; drinking water was unavailable; roads were

blocked; and people were stranded in their homes. If you look at the statistics,
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around 137 mandals across four districts were affected; around 3.3 lakh hectares
of crop area was damaged; about 40,379 houses were damaged; 4,777 small and
big animals were lost; and 6,929 kilometres of road was damaged.

Seeing all this, our hon. Chief Minister Shri N. Chandrababu Naidu, who is very
much committed to the upliftment of the people of Andhra Pradesh, has come
immediately, within 24 hours, to the city of Visakhapatnam. He has held
numerous meetings with local officials and with the local representatives. He was
constantly doing review meetings and teleconferences. He was visiting the fields
to know the activities and requirements of the people. For eight days he has
stayed in the city of Visakhapatnam. What had seemed impossible, he has made it
possible. The relief efforts were also done with due care. Around 6,000 fallen
trees were immediately cleared and transportation was restored. Drinking water
was supplied through water tankers. There was a problem of black marketing of
essential commodities including diesel which was also taken care of with strict
monitoring. Essential commodities were distributed to all the affected families
without any discrimination. Likewise, weavers and fishermen were given 50
kilograms of rice. Everely affected families were given 25 kgs of rice and
partially affected families were given 10 kgs of rice along with other essential
commodities.

I would also like to thank the hon. Prime Minister, Shri Narendra Modi ji,
who has come within 36 hours of the cyclone to the city of Visakhapatnam and it
has uplifted the spirits of the people of Visakhapatnam. He has also immediately
announced a package of Rs.1,000 crore for the damages that has happened. Out of
that, a sum of Rs.400 crore has already been given. I would request the Central
Government to give the rest of amount of Rs.600 crore at the earliest.

Sir, when you try to capture the extent of damage in terms of the natural
disaster, it is a very difficult and gigantic task but the State Government of Andhra
Pradesh is very determined to provide relief to all the affected families in a fair

and just manner. So, enumeration reports have been prepared with a lot of
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transparency by using the technology. The damaged houses, agricultural land and
other properties were all geo-tagged and photographs were taken so as to avoid
any kind of discrepancies. Aadhaar cards and bank accounts of the affected
people were also taken so that when compensation is given, there would not be
any influence or any middlemen in the distribution of compensation, and the
amount would directly go to their bank accounts. That is the idea of our Chief
Minister, Shri Nara Chandrababu Naidu garu. Also the State Government has
prepared a very detailed report on the Hudhud cyclone. It has been sent to the
Government of India also. In that report, as per the preliminary estimates, the total
loss of Rs. 21,640 crore was estimated. I would request the Central Government
also to provide adequate assistance from their side because if you look at the State
of Andhra Pradesh, which is a newly born State with old name and the State is in a
financial back step right now. Our State actually needs all the financial assistance
right now.

Other than that, Sir, I have a very few suggestions. [ come from
Srikakulam constituency. I am a very young Member and I have a very little
political experience but I have a lot of experience in respect of cyclone. In the last
two years, | have experienced three cyclones — Nilam cyclone in 2012; Phailin
cyclone in 2013 and Hudhud cyclone in 2014. So, I shall try to give some
suggestions.

The first suggestion is that insurance should be mainstreamed and it has to
be encouraged. We already have the National Agricultural Insurance Scheme but
a lot of the farmers are not using it which is again posing a risk to the Government.
Whenever a disaster is happening, the Government is taking care of compensation
and other things. But if we try to divert that by taking insurance, the risk can be
managed better.

My next suggestion is that retail loans have to be given to individuals in
order to continue their livelihood right after the disaster takes place. This can be

provided to street vendors and normal BPL families.
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Sir, the farmers in my constituency have been on the losing side for the past
three years because of these three cyclones. Especially, coconut farmers are very
different from paddy farmers. If the paddy farmers lose their crop this year, they
can plant a new crop next year but the coconut farmers have to wait ten years for
the plant to grow and for it to reach production. If they lose one tree of that kind,
they will be losing their whole livelihood. They have these plants like their
children. There was a lot of loss for coconut farmers during the Phailin cyclone.
The then Government kept the compensation. They have a lot of hopes on the
State Government right now and also on the Central Government. 1 would like to
urge the Central Government to pick up the Phailin cyclone compensation also and
to give it as early as possible. These people are waiting for getting the
compensation.

Srikakulam has 170 kms of coastline along the Andhra Pradesh. There are
a lot of fishermen. Whenever a cyclone comes, the first people to get affected are
fishermen and their villages. There are a lot of kacha houses in these villages.
The Government has to take up an initiative for converting these kacha houses
into pacca houses. They have to use considerable technologies and should be
made cyclone-proof because we are advancing.

Also the Government has to construct good cyclone shelters. These
cyclone shelters have been present for 15, 20 years. When we try to move the
local people to these cyclone shelters, they told us that their kacha houses are
better than these cyclone shelters. That is the stage of these cyclone shelters.Eere
has to be a special scheme to improve all the cyclone shelters. They are in very
dilapidated condition. So, they have to be reconstructed. It is necessary for future
also.

Many of the hon. Members have given suggestions about the MDMA. The
MDMA has to be taken very, very seriously. Today, the cyclones and other kinds

of disasters have been happening all over the country. There have been cyclones,
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floods, droughts, cloudbursts, earthquakes, landslides, which have been happening
at a very severe stage.

We are seeing that with the global climatic changes also, these cyclones and
disasters are getting more severe and more common. So, the NDMA has to be
taken very, very seriously. The people working in it should be very apt for the
organisation; and it has to be very considerate. If possible, it has to be given a
status of a Ministry. That is a very small concern from my side.

In the end, I would just take this opportunity to salute the people of
Visakhapatnam. They have withstood one of the deadliest cyclones ever. Once
again, with strong hope, I would like to salute the people of Visakhapatnam.

Thank you very much.

HON. CHAIRPERSON : The discussion under Rule 193 will continue next time.
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16.12 hrs.

MERCHANT SHIPPING (AMENDMENT) BILL, 2014
AND
MERCHANT SHIPPING (SECOND AMENDMENT) BILL, 2014
(As Passed by Rajya Sabha)

HON. CHAIRPERSON : Now, we will go to the second Supplementary List of
Business. Item No. 14A and 14B may be taken together.
1612 hours
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER
OF SHIPPING (SHRI NITIN GADKARI): Sir, I beg to move:
“That the Bill further to amend the Merchant Shipping Act, 1958, as
passed by Rajya Sabha, be taken into consideration.”

and

“That the Bill further to amend the Merchant Shipping Act, 1958, as
passed by Rajya Sabha, be taken into consideration.”

16.13 hrs (Dr. Ratna De (Nag) in the Chair)
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HON. CHAIRPERSON : Motions moved:

“That the Bill further to amend the Merchant Shipping Act, 1958, as
passed by Rajya Sabha, be taken into consideration.
and

“That the Bill further to amend the Merchant Shipping Act, 1958, as
passed by Rajya Sabha, be taken into consideration.”
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I must say it is a
privilege to be able to address this issue, representing, as I do, a constituency with
a very long history of seafaring, Thiruvananthapuram. Indeed, a port we have just
south of the main city, Vizhinjam has been a port in Roman times. If you look at
old Latin maps, you will find Vizhinjam mentioned there from 2000 years ago,
and therefore, this seafaring tradition, which we are trying to revive with the help
and cooperation of the Shipping Minister, in Thiruvananthapuram is, what impels
me to welcome this particular Merchant Shipping Bill.

I do want to point out, of course, that the UPA had come up with this Bill in
the year 2013. We had actually brought both Bills, the first one in March of 2013
to the Rajya Sabha, and the second one, the Merchant Shipping (Second
Amendment) Bill, in August, 2013. At the request of the current Government, it
was referred to the Committee. The Committee has come up with some
suggestions, and I welcome the fact that the Government has now put them
forward for adoption here in the Lok Sabha, as it was already adopted in the Rajya
Sabha.

I think the first Amendment Bill, the principal one, frankly requires very
little debate. We all agree with Gadkari Ji that the anti-fouling measures that are
required are indispensable to modern shipping. We are now much more conscious
of the marine environment than we used to be in the old days, and therefore, there
was no reference to these concerns in the Merchant Shipping Act of 1958. But
today we should indeed respect the importance of these provisions.

I have only two small comments to make, which I hope the Minister will
take into account. One is the lack of a sufficient grievance redressal mechanism
when you take certain steps against ships, that may be deemed to be not fully in
conformity with the Act. The concern I have is, for example, how do we ensure--
for example, if a ship is detained, which in the shipping business costs people a
great deal of money--that they could have a quick and expeditious consideration of

their case in a grievance redressal mechanism? That does not seem to have been
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specified in the Bill. Frankly, I think it should have been specified in the Bill, and
I would urge the Minister to give that some thought.

The other point is that both Bills should, of course, be applicable to foreign
vessels in Indian waters. There is a great deal of detail that has gone in to
describing the conditions of Indian vessels but the concern I have is that there are
a number of foreign vessels that come to our waters and we should not assume that
all of them will necessarily be adhering to the International Maritime
Organization’s Conventions. So, it is essential for us to ensure that once they enter
our waters, our legislation applies to them. I will give you one very good example.
You may have a lot of ships from developed countries coming in but there are lots
of ships flying what are called flags of convenience, the flags of Liberia or
Panama or whatever it is. Are those countries signatory to the same standards?
Will they uphold the standards that we are now expecting Indian vessels to
uphold? If not, will the Government please ensure that something is done to ensure
not only that they come under the ambit of the Act but that any transgression by
them is adequately punished? There are penalties which should be sufficiently
high to have a deterrent effect on foreign vessels conducting any abuse in our
waters. | would urge the Government to pay some attention to that point.

Otherwise, I would say that the UPA would have no particular difficulty
with this Bill, which we stood behind last year. The second (Amendment) Bill
requires a little more consideration. I mentioned the foreign vessels in Indian
waters. In the Second (Amendment) Bill, it is not made explicit that the
applicability of the Bill which has specified very clearly, ‘ships which navigate
exclusively in inland waters, fishing vessels, traditionally built ships like dhows
and junks and warships are all exempt.” It does not say anything one way or the
other about foreign vessels. I think it would be better to make it explicit. Of
course, you may not need to amend the Act for this. The rules that you issue on the
applicability of the provisions, coming out of the Director-General of Shipping,

might be quite adequate to make this very clearE
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Similarly, I think there is nothing in the Bill about some rare cases of non-
commercial vessels, which are also non-Government vessels. There may be a ship,
for example, that becomes a floating hospital in case of some calamity somewhere.
How do these laws apply to it? It may not be a Government ship; it may not be at
the same time a commercial venture. There should be something specified as to
the applicability of this Act in such cases.

I welcome the respect given to the seafaring community by the addition of
the term ‘seafarer’. Any person employed on a sea going ship except warships
would be called a seafarer henceforth. That is a very good term. We in Kerala
often refer to them as ‘Kadallude Makkal,” children of the sea. I think that is the
way we think of them. They go out traditionally in ships to fish and bring back
there the riches of the sea to their families and, of course, to the residents of the
State. Therefore, there is an entire tradition of sea-going and seafaring. I am very
glad that the term has been recognised in the Bill.

I do want to come back to the specific provisions of the Bill. The dispute
resolution element allows the Shipping Master to settle disputes between seafarers
and their employers. The original Act of 1958 said, “They can do this if the
disputed amount does not exceed Rs.5000”. Obviously, that is an absurd amount
today. So, I agree entirely with the Shipping Minister and his decision to raise the
upper limit to Rs.5 lakh and even Rs.10 lakh at the instance of any party to the
dispute. But, I should say that this is not enough, Mr. Minister. Gadkri Saheb, 1
think you should build in a periodic review of this amount so that you do not have
to keep coming back to Parliament to amend the Act. Every time that inflation
makes these amounts look unrealistic, the Act should not have to be amended. If
you build in a committee, for example, that does a periodic review every two years
or three years of these amounts, you would not need to amend the Act each time in
order to proceed on this.

Finally, Madam Chairperson, we have noticed that the Bill specifically does
one thing which is I think a half step towards the right thing. It allows the
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minimum age for a child to be employed as an apprentice on a ship to be raised
from 15 to 16 and it also ends the gender inequality we had because the old Act
had implied that only boys could be engaged, now girls can also be engaged. We
should recognize it because, of course, there in today’s world just as India has
been proud to produce amongst the first female pilots in the world and female
achievers in various fields, we can have female seafarers as well. I see no problem
with that. But, my curiosity about this is that you have gone ahead Mr. Minister
and talked about conformity with international standards, the International Labour
Conventions and the Maritime Labour Conventions. What about the UN
Convention on the Rights of the Child? It is because the fact is that the UN
Convention actually defines a child as being up to the age of 18 years. In other
words, if you are going to put people to work at the age of 16 or between 16 and
18, you are actually guilty of child labour, which is something our Government is
supposed to be against. We are trying to rehabilitate them. We have just seen a
Nobel Prize being awarded to Kailash Satyarthi for his yeoman struggle against
child labour in this country. Are we going to pass an Act today that legitimises
child labour on our ships? It seems to me that this requires a serious thinking by
the Government. If we are going to be conforming to the international standards,
then the standard is 18 and not 16. The old fashioned Act of 1958, which specified
it as 15, should certainly be amended. But, it should be amended to 18 and not to
16. That would bring us fully in conformity with the UN Convention on the Rights
of the Child as well and we should not forget that.

Madam Chairperson, these are the simple five specific suggestions that I
wish to convey to our Shipping Minister. We have been very proud of the fact that
unlike what we have seen over the last 10 years, we do not believe in opposition
for the sake of opposition. We have supported this Bill. We have considered the
amendments correct. We consider it necessary and, therefore, we are prepared

constructively to support it. But, we would be grateful if the Government takes
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into account some of these constructive suggestions that have been made in this
process.

Thank you.
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SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Hon. Chairperson, I thank
you very much for giving me an opportunity to speak on this Bill.

Madam, there are two amendments proposed to the Merchant Shipping Act
in this House. According to me, these are very important amendments considering
the fact that India has a coastline of 7,500 kilometres and 2,000 kilometres of
EEZ. This coastline supports about 30 per cent of Indian population, but the flip
side is the presence of various pollutants in the water bodies, which are sediments
up to 1,600 million tonnes, industrial effluents 50x106 cubic metres, sewage —
largely untreated — 1.41x109 cubic metres, garbage and other solids 34x106
tonnes, fertilizer residue about 5x106 cubic metres, synthetic detergents’ residue
about 1,30,000 tonnes, pesticides’ residue about 65,000 tonnes, petroleum and
hydrocarbon tar balls’ residue about 3,500 tonnes. Then, mining rejects and
dredged spoils and sand extractions have led to huge amount of pollutants added
to the sea and ocean waters. As a result, 30 per cent of Indian population gets
affected.

Thus, this amendment, which is sought to be in conformity with
international convention to control the harmful antifouling system on ships, was
much needed. The year 2001 is regarded as the year for the protection of maritime
environment and human health. To protect human health and maritime
environment from the harmful effects of the pollutants, this particular amendment
was sought to be brought, and it was brought in 2013.

What the Government of India is trying to do is to cover all ships, not all in
terms of their tonnage but most of the merchant ships under the purview of this
Bill and to exclude small ships for fishing etc. The certificate needs to be procured
under international antifouling norms and the Director General of Shipping has to
issue this particular certificate. Only after having this certificate, the ship will be
found to be fit and can be allowed in the Indian sea and Indian waters.

Paint, which is used to slow the growth of organisms which attach

themselves to the hulls of ships, used to be made up of copper and other biocides
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usually. The international convention had banned the used of tributyltin because of
its toxic effects on marine life. Its use was quite high in 1960s and 1970s.
Environmental studies showed that it enters the food chain. That was the most
difficult part. Most of the people around the coast are dependent on sea for their
food supplies. When this pollutant enters the food chain, it enters the human
system also and affects the health of individuals who eat fish and other such
products of the sea. Therefore, from their genetic make up to various other
diseases enter the system. Not just human system but also the marine life gets
affected. So, this was an amendment which had been sought to be brought by the
Government. [ support this because it is in terms of the UN Convention and
approved formulae by the Standing Committee on this particular enactment.

The other amendment in the same Bill is relating to the labour which is
used on the ship. One basic requirement is never to employ children below the age
of 14, but this Bill has sought to make it 16. It means that children up to the age of
16 cannot be employed and only from 16 onwards, children could be employed as
apprentice. It is again very important. The Bill also proposes to allow girls to be
employed as Apprentices on the ships with the minimum age raised to 16.

Employment of children is prohibited, and today, they can be on training
ships; on a ship where all the employees belong to the same family; on a ship
engaged in short voyages; and on nominal wages and under the charge of the
father or other adult near-male relative. The Bill entirely prohibits employment of
a person below the age of 16.

The Bill prohibits engaging minors in night work. The Act allows minors to
be engaged as trimmers or stokers under certain conditions. As regards food and
drinking water, the Act stipulates that every ship shall have sufficient provisions
for food and water. The Bill adds that the in-charge of the ship shall maintain
quantity and quality of food, which needs to be supplied to the employees on the

ship in terms of international conventions.
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The medical facilities also need to be provided for in the ships where
people are above a certain basic number or where people are below certain basic
number. In both situations, foreign-going ships will require the certification, and
for more than prescribed number of persons it should have a qualified medical
doctor on-board.

As regards the Maritime Labour Certificate, it also requires that gross
tonnage of 500 or above voyaging internationally or operating in another country
shall require a Maritime Labour Certificate and a Declaration of Maritime Labour
Compliance. The Government shall prescribe the manner in which the certificate
needs to be issued. Accordingly, the rules have also been brought in place.

As regards seafarer, a new word has been added to the existing Act, which
means that any person employed on a sea-going ship except warships and military
or non-commercial Government ships. This is an addition to the earlier Act.
Warships and military ships along with smaller dhows and others have been
excluded from the applicablility of this Act.

As regards dispute resolution, it has also enhanced the disputed amount
between the employee and the Shipping Master. Earlier, it used to be for disputes
between seafarers and their employers and if the disputed amount does not exceed
Rs. 3,000, and the Bill proposes to raise this upper limit to Rs 3,00,000. So, these
are amendments, which are keeping in view the International Labour Organisation
mandate on Maritime Labour Convention of 2006. The Convention lays down the
standards for living and working conditions for those who are seafarers including
their food, accommodation, medical care, social security and recruitment. Thus, |
support both the amendments because they are for the good of the country and the
people. Thank you.
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SHRI J.J.T. NATTERJEE (THOOTHUKUDI): Hon. Madam, as a people’s
representative coming from Tuticorin, the port city, one of the oldest in the sub-
continent -- by the grace of hon. Puratchi Thalaivi Amma Tamilaga Makkal
Mudhalvar -- 1 am happy to get an opportunity to speak on the Merchant Shipping
(Amendment) Bill.

It will be a proud moment for me to mention that the Tuticorin Port is an
ancient harbour, which had sea-diving for pearls as a traditional occupation from
time immemorial. Valiant seafarers of the bygone era had fearlessly ventured to
the bottom of deep sea to get shells in plenty that would fetch fortune in the form
of pearls. Even today, we find, in and around the shores of Tuticorin, plenty of sea
shells, which are exported and even used for manufacturing of ‘chunna’ --
Calcium Carbonate used for white-washing purposes. The abundance of sea shells
underneath the fields of that coastal region stands testimony to the ground-reality
of those days that diving for pearls had been a major industrial and industrious
activity there.Erals of Tuticorin have been taken by the Roman merchants to
their country, and even the legendary Cleopatra is said to have adorned herself
with the pearls from the Pandian Kingdom. I mention this to say that maritime
trade activities are not new to our soil in that part of our country. So, naturally, I
am happy to put forth certain viewpoints with regard to this amendment Bill which
seeks to protect environment, especially the eco-system of the high seas.

Indian mercantile marine have to be maintained efficiently and developed
unfailingly. This will serve our national interests by way of augmenting export and
import activities of the country. Our marine activities are governed by the
Merchant Shipping Act of 1958. Commensurate with the increase in volume of
mercantile activities, this Act has also been amended many a time. In the
globalized scenario, we need to enjoin ourselves with international conventions
and protocols adopted by the International Maritime Organization.

Through this Bill, the Government of India wants to accede itself to the

International Convention for the Control of Harmful Anti-Fouling Systems of
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Ships, 2001. Marine environment and human health need to be protected and this
Bill refers to the effects of use of harmful anti-fouling systems. It is normal to use
anti-fouling paints on ship’s surface. Only after experience and scientific studies,
it has come to the knowledge of the international community that these paints
persist in the water and cause harm to the environment. Now, this Government has
come before this august House to enable itself to give effect to the AFS
Convention and also to enable the maritime administration to meet operational
requirements.

Henceforth, all vessels with Indian flags must comply with anti-fouling
systems and must obtain compliance certificate in this regard. International Anti-
fouling System Certificates will be issued to Indian flag vessels having 400 gross
tonnage or more and engage themselves in international voyages.

By way of our signing this Convention, our shipping activities need not
have to meet with hurdles every time we approach the Governments of different
countries. From now on, access to countries that have ratified the Convention for
such certificates would be easier. This also empowers our Government to ensure
such standards in all foreign flag vessels entering our territorial waters and marine
areas adjacent to our countries. This authorizes our Government to have exclusive
jurisdiction in regard to control of pollution under the law. This Bill provides the
authority to our Government to levy penalty for non-compliance of the provisions
of international convention.

While ensuring the safety of ships on the high seas and the living organisms
of the deep seas, the world Governments including our Government must pay
attention to the security of our vessels. These days sea navigation has to face with
many challenges including that of sea pirates operating from places like Somalia.
It becomes incumbent on the countries that operate more vessels in the
international waters to ensure the safety of their marine operations, both the
vessels and the personnel. Recently, we have been witness to the high-handedness

with which our shipmen were kept in long custody by the sea pirates. We are
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putting in place a naval security system deploying our navy vessels in the far-seas
extending up to Somalia. We can have tie-ups with foreign countries to put in
place a thorough defence mechanism to protect our marine vessels.E

While mentioning this, I would like to bring to the notice of the
Government the need to set up a naval base to ensure protection to our existing big
and small harbours and providing safety cover to our moving vessels.
Kulasekarapattinam near Manapadu in my Tuticorin constituency was sought to be
established as a port by the Britishers. It is another matter that they moved later to
Tuticorin for maritime interests. Now, I would like to urge upon the centre to
establish a naval base utilizing the existing ideal locality which is naturally
secured for a strategic location.

We have the headquarters of the Indian Maritime University in Chennai.
Since traditional seamen are available in plenty in the southern coastal areas in
Tamil Nadu, the centre may consider to set up an extension centre of the Maritime
University in my Tuticorin Constituency. This will enable our young men to hone
their skills and acquire better professional tools which would be of great use to
both our Defence Navy and Merchant Navy.

At this juncture, I would also like to bring to the notice of the Minister for
Shipping of the need to increase the passenger sea travel facilities in our eastern
coast for both tourism and pilgrimage purposes. As of now, we have small vessels
operating from Mumbai to Goa meeting the requirements of tourism activities.
This may be taken up in the southern coasts of Tamil Nadu. For instance, tourism
ships can be operated between Tuticorin and Nagapattinam for a pilgrimage tour
that will touch Tiruchendur, Rameswaram and Nagapattinam which has got
religious shrines of all the three major religions of the country in the form of
Nagore Dardah, Sikkal Shanmugasundaram Temple and Velankanni, our lady of
health basilicca. There can be regular tourist ship movements between Chennai
and Tuticorin. [ urge upon the Union Government to explore the exchange

earning possibilities through these operation of ships.
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Expressing my support to this Bill which has brought with the motive of
safeguarding our environment and standardising our ships and their maintenance, |

conclude my speech.
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PROF. SAUGATA ROY (DUM DUM): The Minister for Surface Transport and
Shipping had brought together two Bills in one go. I must thank him that he has
followed the tradition of Government because this Bill is not his product. It was
introduced in 22" February, 2013 by Shri G.K. Vasan, the then Shipping Minister.
So, it is good that the present Government has not done as and then, he has more
or less replicated the same Bill which was done in UPA-II. Actually, these two
Bills are in fulfilment of the International Maritime Convention with regard to
labour and also the anti-fouling rules that have been prescribed. One good thing is
that Mr. Gadkari does not come from a seafaring place. He comes from the
Nagpur, right in the heart of Central India which has no ports. Ms. Lekhi who
spoke has also no direct connection with ports.
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HON. CHAIRPERSON : Shri Sougata Roy, please address the Chair.

PROF. SAUGATA ROY : Madam, I want to say that [ come from a city which, is

not on the sea has the oldest riverine port in India, the city of Kolkata which has
the Kolkata port. We have a long history of seafaring.

Madam, if you read Amitav Ghosh’s two novels, Sea of Poppies and River
of Smoke, you would learn how in the olden days plantation labour went to
Mauritius. They went from Kolkata, first by riverine route and then by the sea
route.

In his another novel, River of Smoke, how opium used to be brought

from Shanghai to Kolkata port. We can imagine and it is described in detail in
two of the Ghosh’s books what despicable conditions of seafarers were there.E

Now times have changed. There have been many laws and conventions to improve
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the condition of seafarers. Earlier there was no concept of polluting the sea
because people thought that the sea is so huge that it really does not matter if it is
polluted. Now we have become conscious that the sea should not be polluted. So,
every ship must go by the standards set internationally.

There are two Bills. One deals with the anti-fouling system and the other
deals with the pro-seafarers measures. The first amendment is mainly directed
towards control of fouling. This applies limitedly to ships over 400 tonnes. The
smaller ships of below 400 tonnes also dhows and local ships do not come under
the provision of the anti-fouling law or the present law that has been brought by
the Minister. Since this is all in pursuance of the different laws like the law called
the Control of Pollution under the Territorial Waters, Continental Shelf, Exclusive
Economic Zone and Other Maritime Zones Act, 1976, this is being extended to
control anti-fouling. Here also, a certain amount of power of inspection is being
given to the Government to inspect the ships to find out if they are observing the
anti-fouling laws.

The main problem was with regard to use of paint. As you know, sea water
corrodes metals. A ship when it comes into the dry dock has to be thoroughly
painted. Now, earlier the paints which were being used, were fouling and polluting
the sea as also the river. Nowadays that convention is there and the present law
will take care of the system. After a ship is given the anti-fouling system
certificate, then we have also the right to inspect foreign ships in India as also
Indian ships in foreign countries. Any ship that will enter in Indian port, our
Government will have the right to inspect the same and see whether they are
observing the rules.

Then again, the question is, how the waste materials are being disposed of.
There would be a control on the disposal of waste material. Every ship will hence
be forced to keep a record of anti-fouling system. Now, if there is any information
regarding contravention of the provisions of this convention, then the Director-

General may detain the ship. He may also levy penalty on ship, as prescribed in
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the law. This is something to which nobody can take any objection. Ships should
not use fouling paints and the disposal of waste from the ship will be done in a
systematic manner.

The second Bill, to my mind, is more important since it considers the
problem of seafarers who are also called seamen. Earlier a boy of 15 years could
go and work on a ship. With the new law, nobody below the age of 16 will be
allowed to work on a ship. This is an important thing. If the boy is an apprentice,
there will be an agreement between the boy’s family and the company, which will
protect the right of the boy.

The other important thing is that now the hours of work will be prescribed.
Every foreign-going ship will have to observe specific hours of work and rest in a
week. They will have to specify the entitlement for leave under the clause and the
period of night work so that the seamen are not made to do night duty every day.
The quality and quantity of food has to be prescribed. Then, if the ship has
capacity beyond a certain number of workers, a medical officer has to be
permanently based on board.

Actually this convention was adopted in Geneva at the ILO in 2006. We are
already very much behind time. Eight years after the international convention was
adopted we are bringing forward this law which will make the life of the workers
somewhat human.

You must have read Robert Louis Stevenson’s Treasure Island which
speaks of the tortures captains used to employ on young workers on the sea. There
was the Mutiny on the Bounty also which describes in detail how people were
tortured on ships. Today in the age of giant super tankers some of which are of
capacities of five lakh tonne and above, things have to be modernised and
civilised. The ancient days of merchant shipping are over.

Mr. Shatrughan Sinha is here. He had been Minister of Shipping in the
earlier government. He might have been made now also, I do not know! But that is

neither here nor there. All I want to say is that this should be quickly adopted.
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Lastly, I would present one problem about Kolkata. In Kolkata we have a
Marine House from where recruitment was done for seafarers. There is great
demand for jobs as seafarers because you work for six months, you holiday for six
months, and you earn enough so that you can save some thing. Kolkata was a big
centre for recruitment. We had a union in those days, an INTUC union. That union
was captured forcibly by the CPI(M) through use of strong arm methods and
bombs. After that most of the recruitment went away from Kolkata and the big
shipping lines are not coming to Kolkata for recruitment. I would request the
Shipping Minister to look into this problem so that the Bengali boys who want to
go to the sea can be recruited. Now there is no problem of CPI(M) creating
trouble. So, let there be an arrangement so that people can be recruited.

As Mrs. Lekhi had mentioned, we have a coastline of nearly 7,000
kilometres. Problem with our coastline is that there are not too many inlets. We
have an open coastline. But still we can compete with the best in the world. Small

countries like Norway, Sweden and of course Japan are far ahead of us in

shipping, in ship building and in ship employment.|3=ty are far ahead of us in

shipping, ship building and ship employment. Now that we are going in for the
convention, our ships can go anywhere, we can inspect everybody’s ships. Now
the emphasis should be on developing the ships. Rather, in the last few years,
particularly in Gujarat, we have given emphasis to ship breaking industry. That is
a big industry in Gujarat coast. We do not want ship breaking industry. We want
ship making industry. I hope Mr. Gadkari will take interest in this matter.

SHRI KONDA VISHWESHWAR REDDY(CHEVELLA) : Hon. Speaker
Madam, I want to raise one point of order.

HON. CHAIRPERSON : Under what rule are you raising point of order?

SHRI KONDA VISHWESHWAR REDDY : I am raising it under rule 376 which
is general point of order. But I am going to raise a specific point. The point of

order may be raised in relation to the business before the House at the moment and
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I think this is the right moment to raise it. Madam, the Bill was not in the Revised
List of Business when I checked last night. Today we got this note at 2 O’clock
and now at 4 O’ clock the discussion has started and there is hardly any
opportunity given to us.

HON. CHAIRPERSON: Hon. Member, Hon. Speaker has already given her rules.
SHRI KONDA VISHWESHWAR REDDY :There is hardly any time and I don’t
know whether we should introduce amendment with grammatical errors or legal
inconsistencies.

HON. CHAIRPERSON : Hon. Members, Hon. Speaker has, on a request made by
Shri Nitin Gadkari, the Minister-in-charge of the Merchant Shipping
(Amendment) and (Second Amendment) Bills, 2014 has permitted the inclusion of

the Bills in today’s Supplementary List of Business for consideration and passing.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, we had raised it when
this issue was being taken up just after the matters under Rule 377. At that time,
the Minister of State for Parliamentary Affairs also clarified and our objection was
that this is becoming a practice. It should be an exception. This is becoming a
practice and it should be avoided. The Government has a lot of business and the
agenda could be prepared in advance and circulated so that if any member wishes
to submit any amendment that can be done. By forcing us to go through the Bill
and immediately submit amendment is really very taxing that should be avoided. I
think that is the Hon. Members’ concern which is being said. Henceforth the
Government and the Parliamentary Affairs Ministry should look into that aspect.

As a Member of the International Maritime Organization, India has acceded
to a number of international conventions and protocols adopted by the IMO. Now
we intend to accede to the international convention for the control of harmful anti-
fouling systems of ships 2001 and the other Bill that is before us is relating to the
sea-farers and that is the second amendment which the convention had adopted,
ILO had adopted in 2006.@

17.00 hrs.

This is the time period which the Government has taken to bring an
elaborate Bill for consideration of this House. It has already been passed in the
Rajya Sabha.

As Shri G.K. Vasan had introduced this Bill in the Rajya Sabha during the
term of the previous Lok Sabha in 2013, it went to the Standing Committee. The
Standing Committee gave a Report in which there have been certain suggestions
which have been accepted by the Government and this Government has brought
these two Bills for consideration of this House.

I would say, Madam, here that India, with more than 7,500 kilometres of
coastline, had four major areas of seafarers. One was Dwaraka and the next was

Konkan on the western coast; the third was Coromandel and the fourth was the
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Kalingan coast. For the last 2,000 to 3,000 years, these were the major coastlines
which produced seafarers who went around the world in their ships and carried on
trade and commerce. It was perhaps in the middle of 8" century or in the 9"
century and later on with a vigorous strength in the 13" century that our seafarers
could not face the Arab seafarers in the Arabian Sea and also in the Indian Ocean
and India was repeatedly attacked by the Central Asian forces. At that time, the
society became introverted, looked within and did not allow the younger boys or
youths of this country to GO out.

17.01 hrs (Hon. Deputy-Speaker in the Chair)

Remember the day when Mahatma Gandhi boarded the ship to travel to
England! He was reminded: “When you come back after getting your education,
will this society accept you?” That was the society; that was the mindset of the last
century or the century before that. But there were the four coastal areas which
produced great maritime activity of our nation.

Coming back to this issue, I am reminded by my friend Shri Tathagatha
Satpathy about one incident of late 16™ century when the Portugese first arrived in
the eastern coast. They had heard about Chilka lake, which at one point of time
was one of the best harbours in eastern India. Before they could come in or nearer
to the coastline information reached our shores. They wanted to understand how
could this happen and so they asked: “How could you know that we were
coming?” The simple answer which the fishermen and the seafarers gave them
was this: “Before you arrived the pollutants that you left in the sea arrived much
earlier. That is how we could know that there were some foreign forces outside in
the sea that have left pollutants there. They reached our shores earlier and we were
prepared to withstand your intrusion.” Pollutants play a major role in the sense
they not only pollute the seawater but also pollute the fish and whatever lives are
there in the sea and that which is also consumed by human beings. So, in that

respect, I think, this Bill is of great importance.
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When we say that the anti-fouling paints on ships should be controlled it is
because they lead to leeching of the paints in the seawater which persist in the
water thereby causing harm to environment. It is proposed to amend the Merchant
Shipping Act, 1958 to provide for the enforcement of AFS Convention of 2001
and thereby make it mandatory for Indian flag vessels to comply with the
Convention and obtain certificate of compliance. Under the provisions of the
Merchant Shipping (Amendment) Bill, 2014, all Indian flag vessels having 400
gross tonnage or more engaged in international voyages would be issued with an
international anti-fouling system certificate after verification. Here, a simple
question arises: “How many merchant ships does India have today?’E

We will be facilitating foreign ships to come into our ports, but what
mechanism are we building to develop our merchant ships which will go outside?
This will enable them to engage in international shipping activities without having
to approach the Government of other countries who have ratified the convention of
such certificates. This is an enabling provision.

Another enabling provision is that India will be able to ensure that all
foreign flag vessels entering the territorial waters of India or any other maritime
adjacent thereto over which it has or may have exclusive jurisdiction in regard to
control of pollution under any law.

This Bill provides for the levy of penalty. This is another important aspect
for non-compliance of the provisions of the convention.

The second amendment Bill is for ratification of the Maritime Labour
Convention of 2006 of ILO. After enactment of the Bill, by ratifying the Maritime
Labour Convention of 2006, around 1.25 lakh serving Indian national sea-farers
may stand to benefit from its conducive provisions. Prof. Saugata Roy was just
now mentioning about the recruitment of sea-farers in Kolkata. As far as I
remember — because many young Odiya boys also go out to sea and they get
apprentice training and engaged in merchant ship — the only place of recruitment is

perhaps Mumbai. We know what trouble we and our boys face when they
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approach that office and get selected to a specific merchant ship, if they want to.
The amount of leave getting sanctioned and other things get very much
complicated.

The ships need to comply with the convention. We have a Maritime
Academy at Paradip where boys get trained, so also many States might be having.
That is a State Government sponsored academy which was established by our late
lamented leader, Shri Biju Patnaik, when he was the Chief Minister in the 1990s.

It is necessary to dwell a little bit into the Bill. An issue was raised by Dr.
Shashi Tharoor relating to the age of 15 years which has been raised to 16 years.
As far as I understand and I was given to understand that the apprenticeship is for
18 months. By the time, actually the boy gets trained to work in a merchant ship,
he will be reaching the age of 18 years. So, these two years — 18 months of hard
training and another six months, going around small ports and others, in and
around our country will also help them to get adapted to the sea breeze and the
arduous job that he is going to undertake — they have to be there.

In Armed Forces, young boys get recruited at the young age — they do not
get recruited after the age of 22-23 years — because at that time only the tummy
would be in and the chest would be out. One can take up a lot of hard work. The
minimum qualification for one to get inducted into apprenticeship is class 10. By
the age of 16 years, one gets this qualification.

Here, I would also mention about the other Bill, about the anti-fouling
system. This is a suggestion for consideration. In section 356 (Q), anti-fouling
system is explained in different sub-sections. It was mentioned that a Committee
means Maritime Environment Protection Committee of the Organization;
Convention means International Convention on the Control of Harmful Anti-
Fouling System on ships. This is the standard which has been adopted in 2006,
which we are adopting today. E

I have every apprehension that in another say 30 years’ time this standard

may change. We may become more pro-environment. We may become more
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pro-youths. So, in that respect, can we not bring in a mechanism in this Bill,
through the rules or certain other mechanism, where this will be automatically
complying with the international standard to which we have agreed to and for
which we are making a law? Should the Minister of Shipping have to every time
bring an amendment for consideration of the House? Why can we not make an
inbuilt law in such a way that we always comply with international standard and
where a consensus has been arrived at through a convention?

I need a little bit of clarification because this Government is saying that we
have to do away with Inspector Raj. Section 356(w) says “Any person authorised
by the Director-General as surveyor on his behalf may inspect at any reasonable
time any ship to which any of the provisions of this part applies for the purpose
of....”  The Standing Committee in its Report had suggested that there are
surveyors and now you are authorising the Director-General to appoint surveyors.
Will there be two types of surveyors? When DG is empowered to appoint a
surveyor, are they different surveyors under the Ministry or under the system or is
it the same? This needs to be clarified because in this Bill it has not been clarified.

I hope the Minister will consider taking over the Odisha Maritime
Academy that is established in Paradip as a number of institutes of national repute
are now being taken over by the Central Government. Here is an institution which
is actually building up the youths of this country. We would be very happy if the
Central Government takes up this institute. With these words I support the Bill.
Thank you.
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SHRI ARVIND SAWANT (MUMBAI SOUTH): I am really pleased to read the
Bill today when it was being introduced by the hon. Minister in the House. As
rightly pointed out by the hon. Member Shri Mahtab, it should have been given to
us earlier. Had it been given to us earlier we could have gone through it and could
have given elaborate suggestions on this. I heartily welcome the Bill.

I would like to inform Shri Saugata Roy that I hail from Mumbai. Mumbai
has got one of the finest and the oldest ports, the Mumbai Port that the country
has. Luckily, my father was working in the Mumbai Port Trust and hence, I know
in detail how the vessel comes to the port, how much deep the port is and how the
vessels are polluting the port and so on. The colour coating which is being applied
to the ships is creating water pollution. This Bill has been brought to prevent
water pollution and control harmful anti-fouling system of ships and hence I
welcome it.

A number of suggestions have been given by many Members. [ would like
to point out one or two points only, as many of the points have already been
discussed in the House. The Bill which has been brought is confined to shipping
in Indian coastal areas. I have a doubt whether it will be applicable to international
ships or not. Section 356 (w) says that the Director-General will have the right to
appoint a surveyor. He would be asking for the brief sampling of the anti-fouling
system and has to check the ingredients of the sample.E the sample is having
pollutant in it, then it is harmful. In that case it will require some time to confirm
the same. The provision of the Bill says that the time required to process the
results of such sampling shall not be used as a basis of preventing the movement
and departure of the ship. Now, there is a danger in it. If we do not stop it there
itself, then the ship will move, but it has been mentioned in the subsequent clauses
that the help of the Navy and the Coast Guard would be sought in order that the
ship does not move. There again the problem lies that the ship may move before
the Navy or the Coast Guard is informed. What precautions are the Government

going to take in this regard? There are contradictions in it. The Director General is
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having the right to detain the ship. It has been mentioned that the Director General
or any officer authorised by him, on his behalf, may detain the ship until the
causes of such contravention are removed to the satisfaction of the Director
General or the officer authorised by him. Now, these two provisions are
contradicting each other. On the one hand, it has been mentioned that the ship will
not be stopped but on the other hand it has been mentioned that the ship will be
detained. I would like to know from the Minister as to how this problem is going
to be settled.

The second point is regarding the rules. It is mentioned that the Central
Government, may, having regard to the provisions of the Conventions, make rules
to carry out the provisions of this part of 356(y). In sub-section (d) it is mentioned
that procedure and the fees which may be levied for issuance of anti-fowling
system certificate for foreign ships in India and Indian ships in foreign countries
under Section 356 will be done by the Government. How much time will be taken
by the Government, or the Committee to decide on the procedures? The
procedures have to be finalised earlier. If there is a delay in the finalisation of the
procedures, then implementation will be delayed. Therefore, I would like to
request the hon. Minister to clarify this point as to how with the help of this
provision we are going to control it if the procedures are not finalised earlier.

The second Act relates to labour. Here the classification of seafarers,
maritime labour standards and prescription of minimum manning scale further to
amend the Merchant Shipping Act, 1958. The recruitment is done in Mumbai. Shri
Satpathy has mentioned it, but one should not be under the impression that we do
not have any problem. We too face a lot of problem over there... (Interruptions)
Even Mumbai boys are not getting recruitment. One may kindly check the list of
people getting recruited, you will find that they too have a serious problem. |
would like to request the hon. Minister, through you, to kindly keep a watch on
how the boys are being recruited and what is the harassment they go through

before and after recruitment. They work for six months and they get their salaries
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and packages. But who has to take care of the agreement? It is the Captain of the
ship. It has been mentioned that the master of the ship or any person having charge
of the ship shall maintain such standards. What are the standards? The standards
have been mentioned here. The facilities to be given are mentioned. It has been
mentioned that the terms and agreements with the crew shall be determined after
consultation with such organisations in India as the Central Government may, by
order, notify to the representatives of the employees of the sea men.

There is no recognized forum over there. There are a number of forums but
they confront each other and that conflict goes to the other side and naturally the
person who wants to get recruited is being deprived of his legitimate right to get
the job. Therefore, [ would like to request the hon. Minister to look into this matter
of food, facilities and protection when a person goes on ship.

The fishermen who are going on sea are polluting the water. As has been
mentioned by Smt. Lekhi, so many things like effluents without treatment,
sewage, garbage are being thrown into the sea. There are a number of things which
are polluting the sea. In addition to that, it needs desilting. I do not know what the
status of the Kolkata port is now, but as far as the Mumbai port is concerned, it
needs desilting. I have already written a letter to the hon. Minister requesting him
that dredging has to be done. Priority has to be given to dredging. If the silting of
the Mumbai port is done, then the depth will increase and naturally the bigger
vessels will come. Eose were the days when the vessels were small ones and
they used to come to the port because the draught was low and the vessels were
small. This Bill is for the vessels which are having more than 5000 tonnes and
these vessels are now ported deep into the sea. Who has got the system to watch
all these things?

I again welcome this Bill. It is a wonderful Bill. It is protecting the labour.
It is trying its best to protect labour. You are trying your best not to pollute sea
water but at the same time, you should look into things which may pollute the sea.

There has to be control and I once again welcome the Bill on behalf of Shiv Sena.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Deputy-Speaker,
Sir, I thank you for the opportunity given.

I thought that the object of the Second Amendment relating to labour was
to improve the working conditions and the lives of seamen and also to conform
with Maritime Labour Convention 186 of the ILO.

Sir, we cannot oppose this Bill as it does good but it does too little. It
misses a great opportunity to change the lives of seafarers and young boys who
work in the seas. The amendment increases the minimum age to work from 15
years to 16 years. I think, it should be changed to 18 years. I would like to move
an amendment which I have given in writing for your consideration.

Sir, I am reminded of the novel, The Mutiny on the Bounty written by
Charles Nordhoff. There is also a movie based on that novel. I saw that movie
twice. It is exactly about the subject. It highlights the harsh British laws, the
maritime workers and the seafarers. British laws used to allow young people to
work on boards those days. We could see the condition of the boys in the movie.

Cleverly, point No. 4 in this amendment says: “In Section 91 of the
principal Act, the words ‘boys not under 15° should be substituted by ‘young
persons under the age of 16°. Merely changing boys to young persons, it does not
mean anything. One year does not make any difference. I think they have to be 18
years or above.

The British laws allowed for this because young people were small enough
to go into every nook and corner and the labour was cheap. We have really
evolved it since then. We cannot go by the old standards and it needs to be raised
to 18 years.

There should be a minimum of six months training on land. They should
take this opportunity before they start going on to ships. Without that, they should
not go there. There should be pre-requisites saying that they are trained in certain
skills relating to safety and communications. Without those pre-requisites,

sending young boys or young men or young persons on the ships is unfair.
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The Bill also misses another great opportunity. I had a friend who is a Parsi
gentleman and he was a captain of a ship. He had a man to work and he used to
call him like “chotu chai lao”. The chotu also cleans the place or the tables. But it
happens that that chotu is 58 years old. Right from the age of 17, he had been
doing the same job of serving chai and cleaning the place. He used to be called
by the same name, chotu. 1 think there is a great opportunity here. Instead of
setting up a formal apprenticeship system, training, education and then work on
the ship and then a career path for them should be there. They should not be 59
years old, carrying tea and cleaning the decks.

I have given a written note as the time to speak is short. Regarding the
anti-fouling paint, the paint is primarily used to protect it from barnacles growing
which slows down the ship and increase the consumption. So, the more toxic it is,
the more effective it is but it is very harmful for environment. Hence, it is a
welcome thing.

The penalty is too little. It costs tens of crorres of rupees but the penalty is
only Rs. 50,000. It is cheaper to abE and pay the penalty than to repaint the
ship. We need monitoring mechanism. We have only 13 major ports. It does not
provide for monitoring mechanism at these 13 major ports. Again a missed
opportunity! But I think once we are trying to promote inland navigation and clean
up the Ganga, this law does not prevent these polluting hazardous paints of barges
going from the sea to up the river Ganga and polluting it. I think this needs to be
looked into. This is another great opportunity to do that.

I hope you put that 18 years for voting at this Session. Thank you.


Usha
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*SHRI A.SAMPATH (ATTINGAL) : Deputy Speaker Sir I have sought your
permission to speak in Malayalam, my mother tongue.

Sir, I am supporting both the Merchant Shipping Amendment Bill, 2014
and merchant shipping (second amendment) Bill. But having said that, I want to
seek the minister’s explanation regarding certain provisions of the Bill. This is
meant for the whole nation my friends. Sir, the anti-fouling laws, have been
passed by other countries. Therefore India too need to formulate similar laws.
Therefore, the Government had introduced this bill and got it passed in the Rajya
Sabha.

The other Bill, concerning the sea farers; is meant to protect and uphold the
rights of all those including the labourers who work in the sea. One thing I agree
sir.  Members of International Labour Organisation (IOL), have signed several
conventions to protect the rights of labourers engaged in various works. India is
still reluctant in signing several of those conventions.

Therefore, I am compelled to support this bill, since it upholds the rights of
a section of workers i.e. sea farers. Sir, some respected members had raised a
pertinent issue, regarding the minimum age of sea farers. Whether it should be 16
or 18. My friends, Dr. Shashi Tharoor and Shri Bhartruhari Mehtab and other
members had mentioned this point. What is the age group accepted by UNO,
while they use the nomenclature ‘boy’? What is the accepted minimum age of sea
farers, prescribed by other nations? Why do we, want to, bring down the minimum
age of sea farers to sixteen years?

Secondly, in the bill, the term used is ‘boy’. Why sir, are we still living in a
male chauvinistic era? (Original English). Is it as a profession that should be
denied to the girls? So, the bill is silent about the girls and ensuring their right to

work as sea farers.

*English translation of the Speech originally delivered in Malayalam.
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In other parts of the world young girls work as sea farers and in the
Merchant Navy. Why can’t we be more gender sensitive, in this regard? When we
are formulating a law, regarding anti-fouling, we have to keep in mind a reality.
Multi national shipping companies send their vessels to India and other developing
countries for ship breaking. I mean the multi national shipping corporations in the
world. The labour cost in those countries are higher. So the best alternative for
them, 1s to send their ships to India, Bangladesh and other developing nations for
ship breaking. “You accept our unwanted garbage, it is for you”. “What is good in
you, we will accept. But you accept our garbage. You are our junking yard”.

So we have become a place for them, to dump their garbage. 1 am not
criticizing the existence of ship breaking industries in several parts of this
country. Many members also raise the point whether the Minister belongs to a
coastal area. I am never asking such a question to Hon’ble Gadkari ji. But one
relevant point is that ours is a country which own one of the largest coastal line in
the world. Kerala, my state owns about 700 kms of coastal line. Sir, as we are
discussing this bill France has taken into custody one of our ships. The sea farers
of the ship could not produce some relevant papers to the French authorities who
has now seized the ship.

At the same time other countries enter our territorial waters. And two of
our traditional fisher men, one belonging to Tamil Nadu, and another belonging to
Kerala, were shot dead. They were just like sitting ducks and sir, what has been
the stand of the Italian Government after this ghastly incident?

We do talk eloquently about our rich cultural heritage. Let me add sir, that
I come from a place where the first armed rebellion against the British East India
Company took place in 1721. This coastal village is called Anchuthangu, where

the earliest settlement of East India Company was attacked.



02.12.2014 161

So, I belong to a place which has a coastal line, back waters, other water
bodies and mountain valleys. My constituency stretches to the Tamil Nadu
Border.

Sir, why can’t we train the children belonging to our traditional fishing
community, so that they can get better jobs, in Merchant Navy? They are born as
children of the sea. They are not afraid of the sea. They can rescue anyone who
may fall into the sea. But we do not have facilities to encourage, the traditional
fishing community children to take up better jobs. I am speaking in the light of the
privileged experience I had as a two time representative of this House in the
Shipping Board.

The subject of training fishing community children for better jobs, had
come up for discussion in the Shipping Board. Do we have any such training
centres under government control? We don’t have a single institution. So the
training and recruitment is carried on by private institutions. They view the
process as a means of earning easy money. They decide the fees, decide the
course and they fix the curriculum. What is our stand regarding the recruitment of
staffs in the shipping industry?

Sir, I also want to draw your attention to “The Merchant Shipping Second
Amendment Bill 2014, page 3, and Section 9, 109 (1). Please refer this sub section
of the bill. I quote:

“No person under the age of 16 year shall be engaged or carried to sea work
in any capacity, in any work.”

Please be clear of the age limited mentioned here, as several other members
have already pointed out.

We should not violate the rights of children which has been upheld by
several other countries. Sir, in the past, the Britishers and native rulers had
employed minor children as sea farers. This was during the past, when slave trade

was practiced.
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But today, when we formulate the law, to protect the children’s rights, we
should be more sensitive Minister Sir, Madam Meneka Gandhi is sitting behind
you. Kindly discuss this matter with her.

Sir, coming back to antifouling laws, vessels of gross 400 tonnages is
mentioned. Why have you fixed the weight of ships at 400 tons, why don’t you
mention vessels of lesser weight also?  Sir, asbestos, and several other
carcinogens are used in the ships. Whether it be painting or repairing the ships,
such materials are often used.

Sir, one more minute sir, since I am making this speech in Malayalam.
When we discuss this bill, what about the pollution caused in our inland water
bodies. As many members mentioned already, we should be able to stop pollution
of our inland water bodies.

Before, I wind up, let me mention a long standing dream of the entire
people of Kerala. I am talking of the Vizhinjam Harbour. Whether you are in
treasury bench or in the opposition, when it comes to Vizhinjam Harbour; Kerala’s
legitimate aspirations are neglected. Why is the government reluctant to provide
the funding, technological support and skilled man power for making Vizhinjam
Harbour a reality? In fact, I suspect an international lobby, is Sabotaging the
Vizhinjam project. The centre must do something to make this naturally congenial
Harbour a reality.

Sir, before I conclude, why was the bill not included in the list of Business
and was introduced in such a hurry? We have been denied, an opportunity to
study the bill in detail. It is not proper to pass the bill, the way you bake
cakes. I hope that you will give a ruling to condemn such a practice.

Sir, I also request that all the relevant suggestions made by the members
will be included in the Bill. Also bear in mind the fact that many members of this

house have never seen a sea in their life. Once again I support the Bill.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair
for giving me this opportunity. Me, and my party, YSR Congress Party from
Andhra Pradesh heartily welcome both the amendments to the Merchant Shipping
Act. Unfortunately the scope is extremely limited. When it was taken up, instead
of merely adopting the ILO Convention and the Protocol, and similarly
International Maritime Organisation and Conventions, it should have been made a
little more comprehensive so that the recent phenomena of pollution should have
also been taken into consideration.

The proposed Bill is silent on the ships which are less than 400 gross
tonnage. As earlier speakers have mentioned that here in the Bill, to my
understanding, there are two types of pollutants. The anti-fouling systems are
mostly concerned with the chemicals that are affecting the fauna or the animals of
the ocean and sea. The chemicals that are being used in the system has an effect to
the extent of changing the sex of animals and would appreciate that to what extent
it is affecting the animals there.

Secondly, like the molasses and oysters, it also changes the shapes of them.
Therefore, everybody is concerned about it because it not only affects the system
of the human life but also the animals which are living there in the sea. Since
environment now is becoming more and more polluted, the waste disposal system
also should have been streamlined. Perhaps whatever be the shortages in the main
principal Act should also be brought into this amendment Act because these days
oil leakage is taking place in every place as a result the fauna and flora of the
ocean are also getting affected. Thereby, most of the pollutants entering into the
food chain are causing very serious diseases like cancer.

The Bill is also silent on the countries which are not signatories to both the
ILO and IMO. We have more than 200 countries, but the signatories are between

80 and 100 countries. It is more or less silent about not including nearly 50 per
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cent of the countries where I would request the hon. Minister to consider that
aspect also.

With regard to penalty, Rs.50,000 to Rs.5 lakh is extremely paltry and
small by taking the business of shipping into consideration. When the ships are
charging for an hour, more than Rs.25 to Rs.30 lakh, and putting penalty of
Rs.50,000 to Rs.5 lakh is too small and it cannot act as a deterrent.

The second amendment, which we all welcome — is about seafarers where
the boys and men, in the prime of their age, who live most of the year in ocean. At
a stretch they live for six to ten months. Therefore, their living conditions needs to
be streamlined from health point of view. Their ventilation, hospitality, hospital
and medical facilities and all the security systems should also be streamlined. The
families should also be allowed to go with them. Most important point which I
would like to mention here is that both the proposed Bills exclude war ships and
naval accessory ships, passenger vehicles and non-commercial ships which are on
Government service. Just as there is no exemption for any vehicles under the
Motor Vehicles Act, I am of the strong opinion that there should not be any
consideration either for the war ships or the Government vessels. E

Sir, as many Members have suggested, when Bills are introduced, if
Members are given adequate opportunity, there is every possibility that some
constructive suggestions could be given. Therefore, I very earnestly request the
Government to give a little more time whenever a new Bill is introduced.

With these words, I thank you very much for giving me this opportunity to

express my views on these two important Bills.
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SHRI K.R.P. PRABAKARAN (TIRUNELVELI): Hon. Deputy Speaker, Sir, first
of all I pay my sincere thanks to my hon. Leader Dr. Puratchi Thalaivi Amma for
selecting me as a candidate of Tirunelveli Parliamentary Constituency for the 16"
Lok Sabha Election. I pay my heartfelt thanks to Amma for helping me to win the
election and also for making me one of the youngest Members of Parliament from
the grassroots level worker of my party All India Anna Dravida Munnetra
Kazhagam (AIADMK). I will assure that on the footsteps of Amma, 1 will work
hard for the development of the people of Tirunelveli Constituency and also for
the development of the nation. It is a pleasure to stand here in this august House
and deliver the speech as a young parliamentarian from Tirunelveli Constituency.
It is all because of our hon. Leader Dr. Puratchi Thalaivi Amma only.E

Sir, this is my maiden speech. Hence you may be liberal to me and protect
me. We are entering into an international convention through this amendment Bill.
I have great pleasure in stating that I come from Tirunelveli wherefrom hailed the
great freedom fighter, V.O. Chidambaram Pillai. He was popularly known as
‘Kappalottia Tamizhan’ who kindled national fervour along with Mahakavi
Subramania Bharathiyar, Subramania Siva and other leading lights. He took upon
merchant navy operations as a swadeshi movement during the freedom struggle. 1
can also proudly state that I represent a region that is known for maritime relations
with several countries of the world from time immemorial.

Through this Bill, the Government seeks the permission of this House to
sign international convention that seeks to protect the high seas and the sea
organisms from the pollution caused by ship operation. Anti-fouling system
meant for bigger vessels leave polluting paint molecules as suspended impurities
in the oceans of the world. This calls for certification to be obtained by every ship
that carries 400 tonnage or more. By way of entering into this agreement, our
Government empowers itself to issue certificates to Indian vessels bearing Indian

flags. This will avoid the cumbersome process of running to every foreign
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Government to enter into their harbours. This also authorises our Government to
monitor their harbours. This also authorizes our Government to monitor ships
coming from foreign countries and take penal action, if necessary that will provide
for compensation mechanism.

I wish our Union Government, while signing this Convention, may also
convert this into an opportunity. I would like to suggest that the Government may
establish scientific and technical research organisation exclusively for studying
pollution that affects our seas. Effects on aquatic plants, invertebrates, fish,
seabirds, marine mammals, endangered species and other biota including sensitive
and representative organisms have to be studied. Such a data shall enable us to
monitor effectively our efforts to overcome the negative impact of pollution. The
world Governments have taken note of the adverse effects of the suspended
impurities in the ocean affecting the food chain. They may affect the human
population in the residues in sea food.

While extending my support to this piece of legislation, I would like to
make certain requests to the Minister of Shipping and he may generously consider
them to promote industrial activity in the coastal areas of my constituency.

Uvari, a traditional fishing harbour may be modernized to enhance the
livelihood and living standards of our fishermen. The Union Government may
also go in for identifying certain ancient harbours in the country which can stand
the vagaries of weather. For instance, near Manappadu in my constituency, there
is a natural harbour which was used by the Britishers before they could move to
the other ancient port, Tuticorin. This can be developed as inland commercial
harbour or as a hub for coastal tourism introducing ship operations for inland
tourists who may cruise along our coasts.

I thank you once again for this opportunity and without fail I thank Makkal
Mudhalvar Dr. Puratchi Thalaivi Amma.
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PROF. K.V. THOMAS (ERNAKULAM): Sir, I rise to speak in support of the
Merchant Shipping Amendment Bill. The very fact that the present NDA
Government has approved the Bill proposed and piloted by the UPA-II
Government indicates the pro-working class stand taken by our Party. I
congratulate the present Shipping Ministry on having recognized the need of the
Amendment Bill and on having cleared it in the Cabinet without any substantial
change on which the UPA-II Government had given a clear shaping. I believe that
the NDA Government will display the same amount of magnanimity in dealing
with other UPA piloted pro-poor and pro-weaker sections legislative proposals.E

This Amendment Bill is primarily to make the Principal Act in conformity
with the International Labour Organisations and Maritime Labour Convention of
2006.

In the first place, I wholeheartedly welcome the power reserved by the
Government to extend application for the provision of the Bill regarding the
Maritime Labour Standards to non-commercial ships on the recommendations of
Director General (Shipping). In this connection I wish to bring to the attention of
the Government towards fishing vessels, country’s fishing vessels as well as
strollers. Nowadays, the fishermen who work in the fishing vessels are not getting
adequate protection. Sir, you know it very well. Both in Kerala and Tamil Nadu, a
large number of accidents have taken place and due to which fishermen have been
killed. A lot of boats have been sunk by ships but no action has been taken. So
this 1s an area where Government has to give due attention.

It is also gratifying to note that the proposed Bill now mandates that the
agreement to be signed by the person In-charge of the Indian Ship with the
seafarers employed in the ship. It should contain the details of weekly hours of
work, quantum of rest and also leave entitlement. This is also an area where we
have to give due attention. A number of Indians, especially from the coastal area,

work in a number of ships. Many of the ship owners are outside but their agents
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are in India. Whenever something happened to the ships, the Indian agents should
be responsible.

Similarly, the raising of the minimum age of the apprentices, to be
employed on the ships, from 15 years to 16 years is quite reasonable and also in
consonance with the letter and spirit of our Constitution.

The prohibition of employment of persons below the age of 16 and
deployment of minors on night duty is also a welcome step.

The proposal to allow the girls to be employed as apprentice is a step in the
right direction. I am also keen to welcome the proposal that every foreign-going
ship carrying less than the prescribed number of persons shall have medical
facility.

It 1s seen that the Bill provides for verification of possession of maritime
labour certificate and declaration by an authorised Government official. Similarly,
there are other areas where the officers are deployed in control mechanism.
Abundant precaution should be taken against all possible misuse of the provisions
of the Bill, especially, those dealing with inspection, control and detention of
ships. In this connection, I wish to bring to the attention of this House that India
needs a vibrant and National Port Policy. We are a maritime country. We have
historical trade relations with a large number of foreign countries. But so far, we
do not have a National Port Policy. It has created a large number of problems.
Many of the ports like Colombo and Dubai ports have been developed later. We
have got natural ports like Chennai, Kochi, Kolkata and Mumbai which have
started functioning years back but we have been lagging behind in their
development and modernisation. 1 would request the Government that while
implementing this Bill, the Government should think of a vibrant National Port
Policy.

Thank you.
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ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): Hon. Deputy-
Speaker, Sir, I rise in support of these two important legislation.

I come from a State, Goa, which is having the coastal line of 125 kms. This
legislation is an important legislation because of two aspects which it covers. The
first one is regarding the environment protection and the second one is regarding
the seafarers.

As far as the environment protection is concerned, the antifouling system
and the antifouling mechanism which are sought to be introduced through this
present legislation is in order to protect the environment. It is a welcome measure
by the Government and I support it. As many of the speakers have talked much
about this issue, I do not want to go much into it and I support this legislation.

So far as the second aspect regarding the seafarers is concerned, I would
like to submit that many of my supporters are from the seafarer community. In
fact, I have experienced their issues, their demands. On many occasions, we tried
to raise the issues of the seafarers before the then Government as well as the
present Government.

We find that the seafarer occupation is interesting and rewarding but at the
same time the plight of the seafarers needs to be looked into. Many a time the
seafarers feel that there is no protection for them and as a result they feel that they
will not be protected by the Government. But now, in view of the introduction of
the second piece of legislation on the protection of the seafarers, I would like to
congratulate the Government because they have taken into consideration this very
important aspect of the merchant shipping.

If my memory serves me right, for the first time the Seafarers’ Union was
started in Goa somewhere in the year 1810. In fact, the seafarers get a very little
and a very meagre pension.

I congratulate the present BJP Government in Goa, which, for the first time

and perhaps in the history of India, introduced a pension of around Rs.2,500 to the
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seafarers and as a result of which the condition and the plight of the seafarers
improved.
Therefore, 1 support both these pieces of legislations moved by the Union

Government.

HON. DEPUTY SPEAKER: Members, before the hon. Minister starts his reply. I
would like to take the sense of the House to extend the time of the House beyond 6
p.m. till these two Bills are passed.

SEVERAL HON. MEMBERS: Yes.

HON. DEPUTY SPEAKER: All right. The time of the House is extended till
these two Bills are passed.

Now, the hon. Minister.
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ARG FUY BT € 3R G g B0 @Al B & oIy W@rfas ¥ & o TR, s aif ok
AIGAIRES & AN &, 9 I8 U1 @ 81 B Fabd | gafely d A &1 weara o f6 S5
I AT & W9 | A7 e & w9 § I8 U1 fear @ @1 9 9fd frem & 91g B W | U7
U1 a9 BR Fhd ©§, S© Sl IS deArE e Wl §l I3 59 91 Bl el B fH
SIF 39 YR Bl 7Y fhar 8 iR g0 I s oY pdl Saaudi—< & folv ush wara
Sfee BT Hor 2 l... (Tagm)

o, | W 2 3T 31U+ T R @ T a9 ?
HON. DEPUTY SPEAKER: Hon. Member, please do not interfere.

Mr. Minister, you please continue.

A fAfm oA : oM TET S ad HE | H SMUB! FAT AR g B T smenet Rft
FHRUNTA 36 e &1 S v Ria 2, 39 o1 Ry qwra a1 a1 fofa far 2 8i
S R W o B @ B L (rag) st U 8 T §, STeal @ 91d Tl 2| oifh aeRan
Ig & 5 v Riu w gA afen fore uiw &9k &1 & SR Us R R 87 A W) d e
Al B T § Adhd B .. (@rau) gt |l it T2 th R R Sficd gadvei saH g9l
Bl 2 5 I8 geea 21 ol 3R S BT %ol BT 2, 3978 U Al &) SieRd 8, g 9
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S G P wal B B R # A8 8, gafory w@wifde ¥ A 39 WhIH b e} gAR
R Jarelt B BT T R0 § &9 sk e, g9& fog v Qo g% @t 2 ok sad
TAN B & SRISHINT BT 598 Higad w0 I Ao e |
9D ATl YRIEl & g o=1s 4 AR YA €t € ok ¥g aa 9= € & fiftw
3R gTelS ATeRAS # & <1 9gd N8 21 il ATy e o S 91 $al 8 3R g9 W 39
I BT @ BT ® fF ' AN T 39 IR H o1 9% 3 USR F S A8 A Bl AE &5
IEd T91 & R WIfdsdh w0 F ST SR dIchEd W 980 et 2, I oM
2 3R THaRRTA< W 21 SR B T 91 ST o oR e W SR a1 S ou @l AT
2 3R Yeld ¥ SRRl A1 U ¥Ud WAl SR 3R U | SIRAT A1 gamd U @l ST 3R
TE YTege bl THIE DR dTell 81 WY BHR ¥ § A8 BIdl © b Sl SATET UTeg@q &l &,
BH IT SI1GT |iS! 3R SHfed < & IR Sl H¥ UIeg¥E & 8, 89 I© UdIsd & ©
I ST BIS MTET T <7 & a1 gAY # 21 gAY el aTeRas @1 g -9 *iR
SIAUIE & AW § UFBRSl BRA Dl qF (a1 & o SN [&a1 e @ 8, 98 fepa @l 8l
aft ST SaRT T fR TS O SCmIEIsd sl ® 3R 98 Il IS et
gt 8| a8t & misat gl W e, Wemaﬁ?gﬁuwﬁaﬁ%a%mﬁ%aﬂ
MR o # W gl ot gl onft g I A g @ B 1E A ufd ww R
TS W ST W, A Wl P B H D] Hael WS H MY iR TE B, el & g agt T
3R a8l & ¢B SR WG| 9 WA & g il e e & forg qamm ®1 g ek
S AT § 3BT AT | ... (AIET)
. A I : el & Y
st fAfm TeFR : TRl YR B 98 A IR W Bl...(r@w) g fFar 79 BRul ey W
TR faear Ry, fUeet 25 A1a § afeew dnat § a1 & T g 8rm, a1 urE |ied
H TN WK AMYD I5T H B, (STJeT)
2 FaIT T/ ¢ fUscl 25 Al ¥ A $O TEl g3, 89 AYDHI 39 a1 A FSAd o
it fafom et @ ol AR UiE @1 oty Wt g e 21 (cgaume) # smue! T, 3y
T #a HRY| T8 19 TR g, T Pel 6 H TR 4 g W qGTEA T qSDb Aror H
IR, e BEd & R H Usel Ao AR, W9 arerdt Sft werEAt o1 # ag et
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A HYA BT g, b gTels ATedo BT Hed HHI AN &1 H T8l 31T iR I8 Hel H ol iy
<icbra el gl Bl

# a8 A g 6 oR fegae &1 Sl e, PR AT URARHT UreRid
ST AT & dl oS dIexdol Bl Fad SATET YIETT ST d1eU 3R o BT B I8 IRPR
HA ... (cTagr) # ITUH! Blerdhlan &Y el aId qard gl 39 ofier 99T Gfvig, emd |9

Tl 1 H A Al (@au) S SUES did gfeddn §OSMdT o, Ugell IR BNl WRGR A

I ZUICS DI DI Bfeadl F HIABN T qoTdl H SIADR Ugel S0 Ugar Pl B Y& PR
fear| @8 ugell IR gar Bl

T a, Mar F g, S AT F HeR I I, T TEE-MAT J9 W A 9,
AR HIHU & TH.A. ¥ed # SURAT &1 # s g &1 N 75 € ok 49 9% 3@ B 91y
TEE-MaT A @ TH GG BT 0P a1 gall 2l 31 BH IFH! BR o HpIC I€ a1 1| 3,
Wfhd ITH WA AN N9 § a1 Al A FE 6 I8 S W HR b ©, I8
S.GA.AE. T TR, U wgde fhl BT 7 qF SR YH B | G 59 91 b GR © AN
Ra ol 7 F@E § TH R W B R bR R0 H AP A.GANE. H ugas B
YR DI | T§ FT ARl gl [ A@rE H Ueb R Bl oM 3 gadl aR W I8is
Al A 3R 3@ gER R W g B el 8] G-k g A8 IR Y Bl [ S gEN
$HICS DIl 3 B 8, IMARF-3R AT @1 &, DR ofthdd © AT ¥ & oy ysaa aifael
TS B W@ 8, T 99 N H g U A (T w1 9 39! @rawen ol

AT o B IR H W BeT| TEl 20 W) U Bl ®, 98l o o e BT B9 37ran
gl IR Il 13 WoR Uied &l AIgR Uicd e e & A gl UH-Ud UIC ¥ A8 QU

HCT BT 984 Diod gl gAY a1 H Ugell IR &9 o1y {3, aiifep, Mar e &1 grue

14 WX | 98 YIS 20 HIeR AT AT 39D fIU 550-600 FRIS ®IA 7 drel | 3G
ARHR & U AT 3 U el ©| < BT Ul s YLAL . Asd H B b1 A g9 e
9 el [ gdd! dLa Q. dfset # far WY 3R & §& & dficd bU & Sl §KIeyeid g,
S UG JIF AT 3R Mar § ugenm WLA.d. Al W 20 HIeR &1 QU a9 Bl
Aoide Y 81 @ B, oD BRI ARG e Bl R R 3R 25 SfeR Ufd e @ g9q
Bl R g=a 8Ff, S 3B 99 S9 g ¥ oTgt &R a9 e 7 Sue i
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qg B G| WRBR BT 941 @ By Q1 I8 dM 8 G 2l..(agr) W 98 b
.3l He & 3 el € 3R I/ S9! s o B

T IRRA iR Brad, gfeea & i § A9 YH @ Tl sARER T8 8 IR
Ugell ARV ¢ Bfeqd B ScleE H oSl Ul &, 98 Webs ®ol H BT qRORA
BT A BIcfpral & TV 4,200 B8 w0 g9 A € 3R 9 #EH & 3R &A1 <fiiext
BT BM PH PR @ o) 9 @ 3l ff T T ok guR fhy § W Ffgd v 9 IR &k
WWWW@W%WWﬁWGﬁl@@W%WWWﬁW
N TEN B SR Yo & g (crauT) T8 39 et & ey # T8 2, ofe o ym @ §
ST I E| 3HD! 45 AR Bl fasY & iR uid Hlex &1 goe & o QR Ui a7 &, a9
qrex Ui 3R A-IIE 9 H1 I8 9 A TRAISH Blels I GBI Tordl DI R IFdh!
ST R W € oIk SU® IR IE B 8 W& gl TUH IR BIR a Wl RIS HYU IRBR A
ey € 3k 9 W 7cs 9o 1 Ry €, 99 U A & 78 B Bl

AN T8l U IR e ¢ [ IS8 guic § a1l 3 eed Is9 gruie iR TioR
SIIUIE 20 TR U § BT § 3R B8R < H 0.05 TN gl IT AN < & foIv st ara
TE ©1 30 g9 WAMDAT < drel B FWH BH & Aol PR IS &l Yb Blax- DA FAM Bl
fafesr ®ael 8, s fowd A 31 8k Mar R 1€ 7 Svs 91 wRie dux fhar § 3R
70 TR-HIUCH a1 § 91 a1l &1 § S S & BIAaR-HIUC S A1 JHLIRA § T[T o7
arft 15 o7 wget § ofeT & ot o1l H ST @Al @ {5 T 8 250-300 Wi & BrA-HIUCH
T qHhd &l IqD! Wis 80 fhaHier Uit e a S Al ©l IoiH SHD! dAN I8 ©
3R et w9 feww M) & 91 g8 8, 9 70 Sax-proed Mal § a1 L &, Soxd enil al
I A1, TE A BH ID! e FARAT B, Kb DPIABMT H el Sfb H AR U
Igd ISl JIc 9 TSI ANl , Al BlAv-pIUC a8l I @ AN H Al 89 | 2 ¢ H a8 H
T 8l g

o, | A 2 3T HHT a8l SR MY ... ()

ft PAfm TeHd: Ty dew, 991 omeed ¢ 6 omue g ofk A9 M T g g
Afh MUDT I8 D TaT 8l gl H T8l AN aral § AR MU AT arell gl g=1 Yoiel 3R
IR W a7 8 TS 2l (rag)
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S YA TR/ ¢ Uh IR Usl Wl WU TF g3 AT, WfhT MU DA BR faa
oT|.... (agT)
#it fAfem TeHA ;YT 99§ [P Uh IR UM qF g oI, ik WETEAl S & W U
HTIHH T, AT I8 WM DRI B ToT| H7 wt 31 onfed & J@rt it & snftew
J Tal R aniE [fEad @t .. (@raer)

# AR T AR S 91 IAT AR g b BAN IWBR AN B 18 g Al-old
BT W SFAT < & 81 UM TR SARA dlel U8 Wl Bl BAY RS H SR Dl AgAfd § < B
# arear g & ffgwm & & e § U 8, H®ife SW R |l Hiek e @Rl gl
JSAM-MPEAR § I8 ©F Ad1 I &l 399 AR Whed W 9| 39N TR U 3w Fahd
PR I TR IAET AT T YHR BT Gaae g9 Ao | I8 o 9 Sg SO adhdr 21 g9H
UTee® ®adl I8 © [ $9@! AYHaanT HArel 4 8kl §, $AfIY S BT A&l Bl Bl
AR ST RAARAT H I BRE HH R & oy A7 S ARG A Ragwe @t 21 siR
SaRie dER B A S99 BRe B B8N 3R fehe &9 BNl ugdl Q4 & isHH-aheRr § I8
IR & 3R s RS BT I 88 ol

# MUBT Ueh 3R ST a1 qar drear gl d ol IR w7 ATl g8l H a9 <l S
U H SR € WR, QI S8 el 31 g3 99 99 H do1 BT Wi AT a1 3R I FeATT Bl
M HipT ATl AN AR ol 780 UIE X ©, S8 Uscl 3 99 & IMSX o BT ol
o 8 SR gwas # ¥8 a9 A9 HEN H Y 8 A Sl s W AT "ol f iR ur H ot
Tl | PR T8 YANT HRAPpel 8 AT A1 I8 W BAR oy aga a<1 Iuatfel el g8 a1
HEHTT B IN A ASTT HHH B AN AT AT g8 2l Tu A a1 ¥ fedhe e Fadt
g, Fifer dftcd die e Bl 76 37 R S woe #3) St &1 75 8, 3R I9a IR
T I SISAT H AYHhFR B Al IAD! DRC HH 8 G R 3R IAD! DS HH B
A SAD fehe & T HH B S 89 I IR W B X I 2l S s DI Wil
T, PIABI H &9 Y& S & IR H 9 2 2. (Faem)

ABICy, S8l 9 BN AT 9el 7 I—Ts & Afa & aR ¥ Hal g a § 9= I8
AT ATET § [ ATSY H da=1g, HR, a1 & $eR Mar | O BT die} 2. (Faem) &,
rdga ot g1 Bdsw & ar | off 131 & 2l
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# U WRBR D AR H IMUD! Ay e =medn g b sy fhd ff urdh & g,

[N ay

AT X U MY 3R 3MUBT B ARTEHS 3R SYgd BT Al H 3MIBT 98 BM 110% B

& ... (Fagm)

W, H fUD AEH H D SR e B | AN IME.UH.Y. BT D PIADI H g,
HIH H Mar § g1 3H IR IR T B aeTHhal 2l... (agm) fw w7 d Rift &k
39§ ¥ ISl g8 9l CHIBA DRI ©§, Sl H AR BT H B AT DA g5, oI
Aiersd YA o=1s § 8, IUD! 30 B WA 8| [ DR 7 91 FHRargel amdt
g A We Taie B T TRER B DI-IRe AT A1RY| I8 AN 91 39 Mmerefty
SAATAT S DI SRR UGAY| 3R I BN A1 99 JAFS! Bl U & oy qgd g1 TN
B AT B l... (cTagm)

HEIGY, O AT ASRl 1 Pal ¢ (& &9 ST ¥ I Fi T8 R I § Al 39
TR qfelRmieyl wfoe Had &1 & Redsyd g & Riaer ao= I 500 <9 8, S99 s9a6!
U forar S| swfery B 7 S gema e 8, a8 s S99 | e 7l

W-HRA & IR F MU HEl 2] W-Had #§ gy W € iR wfgend ot €1 e ww
I Ao w8 @9 a1 © {6 80 AT ggaadl 96 § O I8 & A N & 1 Afgerait
B W JEEAT o AT DT 91d [Tepa T8 §l IRBR SHH WIHR HN 3R T SR
AT |

S8l 9% Uicd & dN H o Aed A il HEl © 1 Uicy Pl AleAgd HRA B 9gd
aeAHAT 2| # 31l JeveH, Blels AT AT| F8f 4l & <l aro] § 9gd g1 ule &l # Jfesam
T d8T bR g F91 % gl [ BAN Al Wl Ib BAY 3U b bR A 7@l b

2l... (cgasT)

AEled, # Y AW W ¥g fAvar fadlr ArEar g 6 ¥g Wy oNve A
B YW 2, I8 W B fod A 8, STARRTHE & f2d H 2 ofR favy wu q O W €, S
AAPRI B W TRD S© AW < Al §l AT Had g9 S U2 &I 91 gg © d
gl SN AUGY DI U < B YOId B gl # TEl ARBR B AW B B 99
AR B SR T 81 gT W I/ a1 § A-H3RA & oy Uod g 31 2| g I

o Afda 81 Afsha Afdis 8 S9d 3fdeR 8, SHdT STaRRTHe 8, 39 94 qIdl Bl
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BT B B U T8 7T 3mar 21 I8 AT Se9Md ok SiRAATgoeE H S9d IR B
&I H TEH) AT AT 2. (Sraem)

# g F1 & g gl et @1 s H Sua ao ¥ fthe 9 21 EF N 9| )
g fr I & B9 ol T J e ol SUSHT F JIR & @M 2| RS TR S @l
qo‘@ﬁfémaa?ﬁw%‘l ¥Wes Bl Saavie Jas ulc g¥e URAm # Brf| 98 It yeR
@ QIR AT BT H U] fazary e arsar g 6 S qrikel e |

# T [ UH IR R g9 foy ordier axal € ... (Fag™) I8 weayul Udrd o,
B SR IMY [ AN A ga Ry, AneRE fman, Rfier S & aR #, gels dreR a9
& IN H MU Ife-ores geia Ay, gafely s Ui § YR &k a1 § 3iR 3T qad
1T HRAT § b S QM1 STHSHSH DI AT HOR B Bl HUT |
HON. DEPUTY SPEAKER: Now, Item No. 14 A ...

... (Interruptions)

SHRI BHARTRUHARI MAHTAB : Sir, I would like to ask just one clarification.
HON. DEPUTY SPEAKER: Okay. I cannot allow others. Only one Member will
be allowed as time is already over. Everybody has taken their own time.
SHRI BHARTRUHARI MAHTAB : It is relating to tonnage of ships. You have
mentioned in one Bill, that is, the second amendment that lower tonnage of ships
come to our shores and they have pollutants and chemicals in the paint. Should we
not have control over it? I am asking this because we are not actually doing it. I
think 5-6 years back an accident also occurred on the shores of Paradip Port where
a small ship named ‘Black Rose’ — a Mongolian ship — carrying iron ore capsized
and it 1s still there on the mouth of the Paradip Port, which is also another irritant.

Secondly, there is no registry. Internationally, there is no registry of ships,
and there are instances of a number of ships with the same name also coming to
our shores may be to Kandla, Chennai or Tuticorin with the same name, same
company, but different ship. Should not the Government of India, at the

international level, try to have a common registry so that one name for one ship
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will be there so that one can monitor it regularly? These are the two questions that

I want to ask from the hon. Minister.
AN ffom TeHd : BT T & e R € 99 W 98 ar Aepd o BT B =R
SHHI go fohaar A1 211 36T Rey & an o w1 9| [ S IR TaREHE UaR ©,
IHD AR Sl BIA &, IAD AJAR S4B R HRATg Bl |

A 91, M A & IR F B, W U Sl [f¥ad aeerd T8 g afe
3TIhT &1 Hew@qul 8l # IH@! e # S SIHHN |
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HON. DEPUTY SPEAKER: Now, the House will take up Motion for
consideration of the Merchant Shipping (Amendment) Bill.
The question is:
“That the Bill further to amend the Merchant Shipping Act, 1958, as
passed by Rajya Sabha, be taken into consideration.”
The motion was adopted.
HON. DEPUTY SPEAKER: The House shall now take up clause by clause
consideration of the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
£ fom Tea : wEley, # g BRal g & fagysd, oy wwn gR1 ARG, wika fhar
S|
HON. DEPUTY SPEAKER: The question is:

“That the Bill, as passed by Rajya Sabha, be passed.”
The motion was adopted.
HON. DEPUTY SPEAKER: Now, Item No. 14 B. The House will take up Motion
for consideration of the Merchant Shipping (Second Amendment) Bill.
The question is:
“That the Bill further to amend the Merchant Shipping Act, 1958, as
passed by Rajya Sabha, be taken into consideration..”
The motion was adopted.
HON. DEPUTY SPEAKER: The House shall now take up clause by clause

consideration of the Bill.
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The question is:
“That clauses 2 to 17 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 17 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill, as passed
by Rajya Sabha, be passed.
st fAfte Tead ¢ HEley, # waE wRan § 5 fAdue, 5w q9r gr1 gumiRa ailkd fhar
STy |
HON. DEPUTY SPEAKER: The question is:

“That the Bill, as passed in Rajya Sabha, be passed.”
The motion was adopted.
... (Interruptions)
SHRI SUDIP BANDYOPADHYAY: Sir, what about the ... (Interruptions)
HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the
3" December, 2014 at 11 a.m.
18.25 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, December 3, 2014 / Agrahayana 12, 1936 (Saka). E
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